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LOK SABHA DEBATES

J097

LOK SABHA
Friday, 13th December 1957

* LoJc Sabha met ot Eleven of the 
Clock.

[Mb. Sfiakir in the Chair]

ORAL ANSWERS TO QUESTIONS 

Economy Measures

Shri D. C. S harm a:
Shri Blbhuti Mishra:

! Shri Gajendra Prasad Sinha: 
, Shri Sadhu Ram:

Shri Arjun Singh Bhadauria:
I  Sardar Iqbal Singh:

Will the Prime Minister be pleas
ed to refer to the reply given to 
Starred Question No 742 on the 9th 
August, 1957 and state:

(a) what further measures have
been taken by the Government of 
India for effecting economy in their 
expenditure;

(b) the amount of money expected 
to be saved as a result of these 
effort*;

(c) the number of Government ser
vants of Class 1, II, III and IV who 
have been retrenched so far on ac
count of these economy measures; and

(d) what measures are being 
adopted to see that the economy pro
posals are fully implemented?

The Prime Minister aad Minister «f External Affairs (Shri Jawaharlal 
N«hro): (a) In the reply given to

5098

Starred Question No. 742 on the 9th 
August, 1957, it was ixplained that 
with a view to achieve economy in 
expenditure all Ministries had been 
called upon (i) to scrutinize the 
present and projected activities to see 
whether some of them could be re
duced, postponed or abandoned and
(ii) to review the expenditure 00 staff 
and contingencies so that revised and 
more austere standards may be adopt
ed. Efforts on the same lines have 
been continued during the last four 
months It will be appreciated that 
the scope for further economies on 
these lines must diminish rapidly and 
Ministries cannot be expected to 
achieve fresh savings month after 
month. It should also be noted that 
the economy drive is aimed not so 
much at bringing about a reduction 
in the total out-lay but rather to 
ensure that the expenditure on non- 
essenial and less important items will 
be reduced and men and resources re
leased for expenditure on items which 
are essential.

(b) Approximate figures of the 
'savings’ expected to result from de
cisions taken during the months of 
August to November are given In a 
statement laid on the table of the 
Lok Sabha [See Appendix IV, 
annexure No. 18]. Trtie figures also 
include items in respect of which 
the ‘saving* has resulted from factors 
outside the control of ttie adminis
trative Ministries, such as severe 
rationing of foreign exchange.

(c) From the beginning of the 
economy drive it had been decided 
that retrenchment of personnel should 
be avoided as far as possible. Econo
mies in this field have been sought 
almost entirely by reducing the de
mand for the creation of posts and by 
leaving sanctioned posts unfilled.
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(d) The implementation of the 
economy measures is supervised by a 
Central Committee consisting of the 
Principal Secretary, Ministry of 
Finance, the Home Secretary and the 
Director, Organisation and Methods, 
with the assistance of the Secretary 
of the Expenditure Division of the 
Ministry of Finance and his staff.

Shri D. C. Sharma: In the state
ment it has been said that these 
economies will be effected after tak
ing into full account the proper 
maintenance of efficiency and integ
rity. May I know if any objective 
standards have been evolved to test 
the efficiency of the working of any 
Ministry and also of the integrity of 
any Ministry and if so, what are those 
objective standards?

Shri Jawaharlal Nehru: As I under
stand the hon Member, he asks me if 
any objective standards have been 
evolved to test the efficiency of a 
Ministry. Is that the question’

Dr. Ram Subhag Singh: Integrity
of a Ministry.

Shri Ranga: Efficiency.

Shri Jawaharlal Nehru: So far as
efficiency is concerned certain 
standards are applied. It is very diffi
cult to have perfect standards of this 
type. But, certain standards about 
the amount of work done, what are 
called ‘work studies’ are undertaken- 
that is, how much time is spent on a 
certain quantum of work and how it 
can be reduced or increased. That is 
now a modern method applied to in
dustrial techniques and now later to 
governmental and official techniques. 
As for integrity, it is much more diffi
cult to measure. What one tries to do 
naturally is in a negative sense, any 
lack of integrity which is observed, is 
dealt with

Dr. Ram Subhag Singh: It is men
tioned in the statement that orders 
have been issued to observe the ut
most economy in the expenditure on 
travelling allowances and on Items 
such as furniture, stationery, electri
city, telegrams, telephones and the

like. May I know to what extent 
these orders are being followed by the 
Ministries concerned?

Shri Jawaharlal Nehru: Row can I
answer that question, unless accurate 
figures for each Ministry for tele, 
phones, etc., are compiled?

Mr. Speaker: It Is a very general
question.

f*>J% fa *  : tzzxtz #
TTT ^TcfT f  fa  "RS tr? *Tf -

f<nrT*T ^ n  ?rra,
1 1 fW r m & tj jt ^  *rqr

o' “Projects wholly or partly post
poned or abandoned or reduced in
scope” q 5HIM rW  «fr H

?  Hr sffysRH tt **rr
s m  1

srrfr «fr, 3?  ^  ?r nt |
- f̂r i wY*

re-designing and construction of shell 
type roof godowns, Calcutta and Delhi
postponed, ^  H ^

f v n  f; i

Shri Dasappa: May I know whether 
thebe measures of economy embrace 
these autonomous corporations also?

Shri Jawaharlal Nehru: Economy
should embrace everything I cannot 
precisely say what specific instructions 
or directions are sent to them They 
are supposed to carry out these 
measures of economy as much as any
body else.

Mr. Speaker: Shri Thimmaiah. Not 
one of the hon Members who have 
tabled the question gets up. Then, 
at the end, when I proceed to the 
next question, they get up and say, 
my name is there.

Shri Thimmaiah: May I know whe
ther the Government has issued any 
directions to the State Governments 
to take certain economy measures 
and, if so, has the Government any 
information as to how far these
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measures have been taken by the 
State Governments?

Shri Jawaharlal Nehru: Govern
ment does not issue any direction on 
this subject. The word, perhaps, is 
not happily conceived. But, the 
Government is constantly referring 
the matter to the State Governments. 
As Prime Minister, I have written To 
them about this on several occasions. 
The Home Minister writes to them. 
Apart from this, the Director of 
Organisation and Methods Division is 
in contact with them.

Shri M. R. Krishna: May I know 
whether this non-filling of certain 
posts will affect the filling of reserv
ed vacancies? You said that some 
posts are not going to be filled up.

Shri Jawaharlal Nehru: That I can
not say. I do not know if such 
vacancies would be involved.

Shri Ranga: Has the possibility
been examined, of economy by bring
ing down the top levels of our sal
aries that have been in practice on 
the lines suggested by the last Pay 
Commission?

Shri Jawaharlal Nehru: No salaries 
have been reduced. No attempt has 
been made to that end. Because, that 
involves considerable constitutional 
changes almost. I do not think pure
ly from the point of view of economy 
that has much effect. It has a con
siderable effect: psychological re
action. The sums involved by and 
large, are not great. There are a 
limited number of people. But, 1 be
lieve that certain economies have 
been effected in two ways. One is 
actual certain 10 per cent reduction 
or something or this has been convert
ed into savings,

Shri Hem Barua: From the state
ment it is evident that certain econo
my is going to be made on the Rail
ways, and on Steel, Mines and Fuel. 
May I know if these economy meas
ures are going to affect the Calcutta 
suburban railway electrification and 
aids to self-sufficiency such as oil 
drilling?

Mr. Speaker: That is going into de
tails.

Shri Jawaharlal Nehru: I am afraid 
I am totally ignorant of the subject.

Some Hon. Members rose—

Mr. Speaker: Hon. Members will 
kindly go through the list and then 
if there is any particular point which 
requires further elucidation, they may 
table questions later on.

Directorate of Export Promotion

r Shri Shree Narayan Das:
*1082. ^  Shrl Rgdhg Raman:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the constitution, organisation 
and precise function of the Directo
rate of Export Promotion;

(b) the extent of work so far done 
by the Directorate; and

(c) the position of exports before 
and after the formation of this Direc
torate?

The Minister of Commerce (Shri 
Kanungo): (a) The constitution,
organisation and function of the Dir
ectorate of Export Promotion were 
detailed m a Government Press Note 
issued on the 13th September, 1957, 
a copy of which is placed on the 
Table of the Lok Sabha. [See Appen
dix IV, annexure No. 19].

(b) and (c). The Directorate of Ex
port Promotion was constituted at 
the beginning of August 1957 and it 
seems it is too early to even attempt 
to establish any direct correlation bet
ween the work performed by the Dir
ectorate and export earnings.

Shri Shree N a ray an Das: May I
know whether the setting up of this 
directorate has involved any expendi
ture; if so the extent of (he expen
diture involved?
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Shri Kaaungo: Of course, it has
involved a little expenditure. I 
could not give him the exact figure. 
There were certain cells which have 
been expanded. It did not mean 
exactly new expenditure, but enhance
ment of the existing expenditure.

Shri Shree Narayan Das: May I
know whether the organisation has 
been fully manned, and if so. the total 
strength of the workers or officers en
gaged in this task?

Shri Kanungo: It is not fully
manned yet. It is in the process of 
being manned.

Shri Radha Raman: May I Enow
whether this organisation will make 
an attempt to find out what com
modities which are manufactured in 
India and are in surplus will be able 
to find markets in foreign countries, 
and for that may I know whether any 
direction in this respect is to be given 
to this organisation by the Govern
ment?

Shri Kanungo: That is exactly the 
function of the organisation. No 
direction is necessary,

Shri Basappa: May I know the in
crease in the export of jute and 
cotton textiles to Soviet Russia, the 
East European countries, Canada 
anti Australia?

Shri Kanungo: I have replied to the 
main question that it is too early to 
assess anything.

Shri C. R. F&ttabhi Raman: Are
the Government taking steps to see 
to it that the commodity exported 
conforms to the samples?

Shil Kanongo; That is one of the
functions of the Export Directorate.

Shri Morarka: May I know why 
this Directorate was set up so late as 
August, 1957 and not earlier?

Shri Kanungo: Because we felt 
that additional efforts were necessary.

Shri R. Ram ana than Chettiar: Has
there been any increase in the quan
tum of exports after the setting up 
of this directorate?

Shri Kanungo: I nave replied that 
it is too early to assess it.

Shri T. K. CkaadhurL May I
know the relationship between this 
directorate and the Export Pro
motion Council?

Shri Kanungo: It is ofte of liaison.

Goa-Border Violations

+
/ Dr *tam Subhag Singh:
\  Shri N. R. Munlsamy:

Will the Prime Minister be pleased
to state:

(a) whether Government are aware 
of a Goa Radio broadcast of the 27th 
September, 1957, in which it has 
been officially stated that the Dabhal 
Bridge and- Dabhal Chokie (Dam) 
incidents have been engineered by 
the Indians; and

(b) if so, whether there is any truth 
in the allegation?

The Deputy Minister of External 
Attain (Shrimati I<akshmi Meawa):
(a) Yes.

(b) No. The Government of India 
have nothing to do with these inci
dents occurring in the Portuguese 
possessions in India.

Dr. Ram Subhag Singh: Is it true
that a large number of Portuguese 
troops have arrived in Daman and 
military preparations are going on 
there?

Shrimati likiJiml Menon: Yes, Sir. 
It is true.

Shri N. R. Munlsamy: May I know 
whether any report has been received 
from our foreign embassies regarding 
the reactions of the countries when 
this propaganda has been made 
against India?

Shrimati Lakshtnl Menon: That does
not arise out of this question.
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Shri B. S. Murthy: May I know whe
ther this Italian team has visited the 
Badrachalam forest area and tested 
the utility of the bamboo there?

The Minister of Industry (Shri 
Manubhai Shah): There is a slight 
misunderstanding The main Question 
relates to the manufacture of news
print from bagasse, and as my hon. 
colleague has said, we are already 
negotiating with the West German 
Government and West German parties 
for setting up a newsprint factory in 
this country at Shakkamagar for 
manufacture of newsprint from bag
asse.

Shit B. S. Marthy: D ie hon. Minis
ter said that the Italian team has sub
mitted a report for producing paper 
from bamboo. I wanted to know fur
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ther whether that team has tested the 
Badrachalam bamboo.

Mr. Speaker: No, no. We are on bag
asse. Merely because the hon. Men. • 
ber puts a question, must I allow an 
answer? The supplementary does not 
arise out of this. Very well, if the 
hon. Minister is willing to answer, he 
may.

Shri Manubhai Shah: As far as the
Italian team is concerned, there is no 
question of their visiting many areas. 
Only, they were asked their techni
cal opinion as to whether bamboos 
could be used for the manufacture of 
rayon grade pulp That report has 
been received and is under study.

Shri Dasappa: May I know whether 
the Government have made any sur
vey of the total quantity of bagasse 
available for conversion into pulp, 
whether newsprint, ordinary pulp or 
rayon grade pulp?

Shri Manubhai Shah: This is a very 
well known detail because every 
sugar factory produces bagasse, and 
it is of the order of two to three 
million tons on dry basis. We are try
ing to see that bagasse is used for 
the manufacture of paper and similar 
products.
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Manufacture of X-R&y Equipments
4-

*1085. / shri s - Ci Samanta:
* Shri Barman:

Will the Minister of Commerce ajMi 
Industry be pleased to state:

(a) the steps taken for the manu
facture of X-ray equipments in 
India;

(b) whether it is a fact that a 
Committee was set up to look into 
the matter;

(c) if so, the recommendations of 
the Committee; and

(d) whether any private party in 
India ventured to manufacture the 
same?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A
panel was set up by the Government 
of India to examine the scope for 
development of manufacture of X- 
ray equipment in the country, and 
subsequently, interested Arms in India, 
have been asked to come up with 
schemes for the manufacture of such 
equipment.

(c) The Panel submitted its Re
port to the Government in May, 1957. 
The recommendations of the Panel 
are contained in the Statement laid 
on the Table of the Lok Sabha. [See 
Appendix IV, annexure No. 20].

(d) Messrs. Radon House, Calcutta, 
are manufacturing certain types of 
X-ray equipment by using some im
ported components such as, X-ray 
tubes, timbers, high tension cables, 
fluorescent screens, lead glass and 
valves.

Shri S. C. Samanta: May I know
the number and the names of the 
manufacturers that are at present 
functioning in India?

Shri Manubhai Shah: As I said,
only one—Messrs. Radon House, Cal
cutta.

Shri S. C. Samanta: May I know
which of the companies are produc
ing the greatest number of parts?
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Shri Manubhai Shah: As far as X*
ray equipment is concerned, there is 
only one company which is manu
facturing some of the parts, and that 
is why this panel was set up, and 
the panel’s recommendation laid on 
the Table of the House makes it 
clear that we should make efforts to 
interest more parties so that all ran
ges are covered.

Shri V. P. Nayar: May I know
whether this committee has enquired 
into the possibility of manufacturing 
some of the X-ray components by 
slight additions or modifications to 
the factory of Bharat Electronics?

Shri Manubhai Shah: Yes That is
one of the recommendations given 
there, namely that the Bharat Elec
tronics should be asked to manufacure 
certain valves, lead batteries and 
tubes etc.

Shri S. C. Samanta: May I know
whether this is the same firm which 
was visited by the former Health Min
ister in Calcutta or another firm?

Shri Manubhai Shah: 1 do not know 
about the former Health Minister hav
ing visited this factory But this is 
one of our very good factories which 
everybody would like to visit.

The Minister of Health (Shri Kar- 
markar): I should also like to visit it

Shri Rameshwar Tantia: Has any
other country offered collaboration to 
manufacture these materials in India7

Shri Manubhai Shah: Yes. That is
precisely the recommendation of the 
panel that Government and the Indus
try should make efforts to secure tech
nical collaboration from private firms 
in order to develop their manufacture 
in this country and to make the coun
try as self-sufficient as possible in the 
earliest possible time.

Shri Nanjappa: May I know whe
ther Government have got data to 
show the number of X-ray plants im
ported annually into India, and the 
approximate number of equipments 
required in the country?

Shri Manubhai Shah: The require
ments of the country are assessed at 
Rs 50 lakhs per year, and we hope 
that with proper efforts within the 
next few years, a large portion of it 
could be covered except certain pro
prietary parts

Recovery of Arrears of Rents from 
Displaced Persons

+
♦man f  Shri Rameshwar Tantia:

0 \  Shri A. S. Saigai:
Will the Minister of Rehabilitation 

and Minority Affairs be pleased to
s ta te :

(a) the position regarding the re
covery of arrears of rents and loans 
from the displaced persons of Delhi;

(b) the amount of arrears still to 
be recovered;

{c) the reasons for the delay in 
collecting them; and

(d) the estimated loss to Govern
ment as a result of those arrears?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chattd
Khanna): (a) Arrears of rents and
loans are being recovered according to 
the rules and procedure laid down for 
such recovery.

(b) As regards the position of the 
arrears, a statement is laid on the 
Table of the Lok Sabhfi. ISee Appen
dix IV, annexure No. 21].

(c) General apathy m the matter of 
payment of rents and loans due to 
Government.

(d) Since recoveries of the arrears 
are still being made, it is not possible 
to assess the ultimate loss to Govern
ment from unrecovered arrears.

Shri Rameshwar Tantia: Is it a fact
that the Auditor-General in his report 
for the year 1956 strongly criticised 
the Rehabilitation Finance Adminis
tration in the matter of their handling 
the accounts of the recovery, and is it 
also a fact that an officer did not 
render accounts of rent collected on
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a number of receipt books and after
wards absconded? If so, what action 
has been taken on the Auditor- 
General's report and what action has 
been taken against the guilty and 
negligent officer?

Shri Mehr Chand Khanna: I believe 
the hon. Member is referring to the 
report relating to the auditing of the 
accounts of the H.R.O. organisation. 
This organisation till very recently 
was under the administrative control 
of the State Government of Delhi. 
After the popular government was 
abolished in the Delhi State, we have 
taken over that organisation under the 
administrative control of the Ministry 
of Rehabilitation.

Secondly, I have seen such a report 
in the press, and I am having the 
matter examined.

Thirdly, some cases have come to 
my notice where defalcations have . 
taken place, and appropriate action is 
being taken.

Shri Rameshwar Tantia: Is it a fact 
that many buildings have escaped 
assessment resulting in consequent loss 
to Government?

Shri Mehr Chand Khanna: If the
hon. Member is referring to the reali
sation of rent, I am prepared to say, 
as I have said in this statement that 
the amount due on account of arrears 
of rent from Delhi is about Rs. 3.80 
crores. As regards escaping assess
ment, it is likely that it may be 
possible.

Mr. Speaker; Q. No. 1087. Shri 
Heda is absent.

Dr. Ram Subhag Singh: This is an 
Important question, and, therefore, this 
may be replied to.

Raja Mahendra Pratap: This ques
tion is important. The people are 
very poor, and I think the rents should 
not be realised from them___

Mr. Speaker: Hon. Members may 
kindly send in all the suggestions that 
they want. If they want any informa
tion, I can allow them. But if this is

the kind pf question, then I must pro
ceed to the next question.

Displaced Students
•10W. Shri Bibhuti Mishra: Will

the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) the total number of verified 
claims made so far up to 31st Decem
ber, 1936 regarding displaced students;

(b) the total number of verified 
claims paid so far till 31st January, 
1957;

(c) whether Government have 
made any scheme by which all veri
fied claims be paid; and

(d) if so, what is that scheme?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Separate figures 
for ‘students category’ have not been 
maintained. It is, therefore, not 
possible to supply the requisite infor
mation.

(c> and (d). The total number of 
claimants is about 4.65 lakhs, and the 
Ministry had planned to finalise the 
compensation cases of about 1.00 lakh 
claimants every year. Upto the end 
of October, 1957, 2 27 lakh claimants 
have been paid compensation. Efforts 
are being made to increase the speed 
of payment even beyond the figure of 
1 lakh per year.
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Ainminiiim Project

*1089. Shri Raghunath Singh: Will 
the Minister of Commerce and Indus
try be pleased to state whether it is 
a fact that a French firm of non-ferrous 
metal manufacturers have made an 
offer to the Government of India to 
establish an aluminium project in 
Mettur at Salem?

The Minister of Industry (Shri 
Maanbhai Shah): Some tentative pro
posals for extending technical colla
boration and the broad terms of 
deferred payment which are under 
further negotiations have been 
received.
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Shri R. Ramanathan Chettlar: May
1 know whether a firm in the United 
States, namely Messrs. Reynolds, has 
offered to put up a large plant in 
Salem?

Shri Maaabhal Shah: An offer from 
thei American firm also has been 
received just like that from the French 
firm in question.

Shri Damanl: May I know the pre
sent production and our requirements 
by the end of the Second Plan?

Shri Manubhai Shah: The present
production is round about 7,500 tons 
gting ppto 12,500 tons soon and our 
requirements are of the order of 40,000 
tons. We shall try to reach that by 
the end of the Second Plan.

Shri Khadilkar: May 1 know whether 
there is a similar proposal from the 
Kolhapur area in which either private 
■parties or foreign firms have offered 
any collaboration?

Shri Mannbhai Shah: No, Sir. 

Cashew Industry

•1090. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that th® 
speculative activities in the cashew 
trade, encouraged by the gap between 
installed capacity and indigenous 
availability of raw nuts prejudice the 
cashew industry’s interests to the 
detriment of the interest of the 
country; and

(b) if so, the steps taken to counter 
the speculation?

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir.

(b) Does not arise.

Shri V. P. Nayar: Are Government 
aware that the Spices Enquiry Com
mittee have reported that owing to 
the speculative content in the trade, 
the industry is not likely to prosper 
for a long time?

Shri Kannngo: Yes. The specula
tive aspect mentioned is that a large 
number of establishments are not fully 
equipped to carry on their trade.

Shri V. P. Nayar: Are Government 
aware that long before the indigenous 
crop of raw nuts comes to the market, 
the exporters get into price commit
ments for future supplies, and in order 
to honour such commitments, they are 
forced to take from importers who 
hold stocks at very high prices, and 
thereby they go on speculating more 
and more?
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Mr. Speaker: The hon. Member is 
giving information. What does he 
want?

Shri V. P. Nayar: I want to know 
whether Government have taken any 
positive steps to prevent such specula
tion which is likely to be detrimental 
to our exports.

Shri Kanungo: I have said that
speculation of that type does not exist. 
As for the variation in the time factor 
between the indigenous and the 
imported crops, it is a matter of two 
months, January and March.

Shri V. P. Nayar: Have Govern
ment any idea as to the time when 
the exporters offer to the foreign 
buyers and the time-lag between that 
and the supply of raw nuts?

Shri Kanungo: It is not much. In 
any case, the export prices do not 
show very much variation

Shri Joachim Alva: The Commerce 
and Industry Ministry issue licences 
to a small group, nay, a clique of 
importers who corner the market. 
What positive steps have Government 
taken to ask the Food and Agriculture 
Ministry to step up the production, m 
view of* this poor state of production?

Shri Kanungo: The information of 
the hon Member is wrong The large 
bulk of import is allowed to actual 
users only, and the Food and Agricul
ture Ministry have been taking stops 
to increase the acreage, as quickly as 
possible.

Mr. Speaker: Hon. Members would 
have noticed that these questions were 
put before and it was replied that 71 
per cent was given to private agen
cies. Therefore, hon Members will 
kindly do not ask questions with res
pect to which answers have already 
been given. The fact is that they 
were not present here at the time. 
Hereafter, I would request hon Mem
bers to read all the questions and 
answers hitherto covered is this ses
sion before they ask questions.

Shri Joachim Alva: 1 have already 
read the report.

Mr. Speaker: In spite bf it, he asks
the question.

Shri Joachim Alva: I wanted to ask 
what positive efforts the Minister was 
taking.

Mr, Speaker: It is rather strange
that in spite of it, he has asked it 
again Now, Shri B. S. Murthy.

Shri B. S. Murthy: My question has 
been covered. I wanted to ask what 
steps were being taken to step up 
productjpn

Mr, Speaker: If it has been answer
ed, he need not repeat the question.

Shri V. P. Nayar: Is it a fact that 
although licences are issued to actual 
users, those licences are re-sold to 
monopoly procurers because the users 
themselves cannot purchase nuts in 
Africa?

Shri Kanungo: Trafficking in licen
ces is an offence

Shri V. P. Nayar: But are Govern
ment aware of this fact?

Shri Punnoose: Is it not a fact that 
the crisis in the cashew-nut industry 
js due to the fact that a )arge quan
tity of nuts has to be imported, and 
may I know the steps taken by Gov
ernment to see that the crisis is 
stopped?

Shri Kanungo: Extensive reply on
this subject was given already.

Shri Punnoose: The question has
been answered; but the crisis
continues.

Mr. Speaker: It won’t be answered. 
The hon Member asked the same
question the other day and it has been 
answered. Should I spend away the 
time of the House on this?

Shri V. P. Nayar: The crisis con
tinues Workers are thrown out.

Shri Punnoose: The problem is
unsolved

Mr. Speaker: The hon. Members
won’t get a satisfactory answer, to 
their own liking.
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I find that hon. Members who have 
tabled questions Nos. 1091 to 1097 are 
absent. Hereafter, if I find that an 
hon. Member who has tabled questions 
is absent consecutively for three times, 
I will not call his question.

Shri V. P. Nayar: Under what rule?

Employees of Indian High Commission, 
London

- t -

fShri Anthony Plllal:
U \Shrj L. Achaw Sinfh:

Will the Prime Minister be pleased 
to state:

(a) whether a system of differen
tial pay and allowances obtains for 
the staff employed in the office of the 
Indian High Commission in London 
dependant on whether they are initial
ly recruited in the United Kingdom 
or in India;

(b) if so, what are the differences 
in the pay, emoluments and other con
ditions of service for the several cate
gories of staff based on the mode of 
recruitment; and

(c) how these compare with the 
salary scales foi similar occupations 
in the U.K. Civil Service?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) and (c). India-based officials in 
our High Commission in London, like 
other Foreign Service personnel posted 
abroad, receive in addition to their 
basic Indian pay, a foreign allowance 
and other concessions like free fur
nished accommodation, medical assist
ance facilities, Children’s Education 
allowance and certain other minor 
concessions normally granted to 
Foreign Service officials. The condi
tions of service of locally recruited 
staff in all our Missions abroad nor
mally approximate to those granted 
by the Governments of the countries 
concerned for similar class of

employees. Locally recruited staff of 
our High Commission in London, 
therefore, get the same salary and 
conditions of service as are granted to 
similar employees under the U.K. 
Government. The U.K. Government 
has sanctioned certain increases in 
pay to their employees. The question 
of giving similar increments to the 
locally recruited staff in our High 
Commission in London is under 
examination.

Shri Anthony Pillaj: In 1947, the
pay scales of all those employed in 
the High Commission in London were 
on the same basis as those in the 
U.K. Civil Service. But since, 1947 
there have been two increases given. 
Is it a fact that an industrial dispute 
has been raised by those initially 
recruited in London because of dis
criminatory treatment, in view of the 
fact that the emoluments of the India
based employees are roughly twice 
those paid to the staff recruited in 
London?

Shrimati Lakshmi Menon: If he
could split the questions, I could 
answer one by one.

Mr. Speaker: The original em
ployees in 1947 were paid according 
to the Civil Service rates prevailing 
in England.

Shrimati Lakshmi Menon: Yes.
Mr. Speaker: The new employees

from India are getting twice as much. 
Has an industrial dispute been raised 
in regard to that?

Shrimati Lakshmi Menon: The
recruits from India are paid more 
than the locally recruited staff for the 
reasons I have already mentioned. 
This is because the locally recruited 
staff are supposed to have other facili
ties. They are not transferred. They 
have got cheap accommodation and 
other things. Therefore, they are paid 
less than the India-based staff,

Mr. Speaker: Has there been an
industrial dispute raised?

Shrimati Lakshmi Menon: No.
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Burl C. R. Pattabhl Raman: How
many of them are granted immunities 
like exemption from payment of 
Indian income-tax?

Shrimati U ltthwl Me non: The
locally recruited staff do not pay 
Indian income-tax.

Shri Ranga: Have Government con
sidered the advisability of otherwise of 
giving the same facilities to Indians 
who are recruited there locally, 
because they happen to be there at 
the time of recruitment, as are given 
to Indians who are recruited here and 
taken over there, in view of the fact 
that they have their dependants on 
this side and their case is not all fours 
with that of English people recruited 
in England?

Shrimati Lakshmi Men on: Their
case is the same, whether they are 
Indians or English.

Shri Anthony Pillai: Is it a fact that 
the cost to the Government of India 
on account of the India-based staff is 
twice as much the cost of those 
recruited in England?

Shrimati Lakshmi Menon: It won't 
be correct to say that it is twice the 
cost of locally recruited staff. For 
instance, in the case of the India-based 
officer and staff, the First Secretary 
is paid Rs. 2,353; if he is locally 
recruited, he gets Rs. 2,000. There
fore, it won’t be twice as much.

Shri Nath Pal: There is a large
number of Indians in England recruit
ed on the clerical staff locally. It is 
with regard to them that the question 
is being asked. Is it not true that 
with regard to them this ratio is true? 
For example, stenographers and 
clerical staff taken from India get 
almost twice as much as those who 
are recruited in London proper.

Shrimati lalwhiwl Menon: That is
more or less true. The India-based 
clerk gets about Rs. 1,071 whereas the 
locally recruited person gets Rs. 470.

Shri Nath Pal: It is more than two 
times.

Shri R. Raman*than Chetflir: la it
not a tact that members In the Foreign 
Service get income-tax-free salaries, 
and does that not apply to those in 
the Indian High Commissioner’s staff 
in London?

Shrimati Lakshmi Menon: The
British members among the locally 
recruited staff have to pay the U.K. 
tax, whereas the Indian members do 
not pay income-tax. May I- read out 
the reasons for the difference in pay? 
It is presumed that the Indian local 
recruits do not have to pass through 
the U.P.S.C. test; they enter into gov
ernment service by the back door 
without any particular selective test. 
Anybody who has managed to go to 
England can get into the High Com
mission service without any competi
tive test. He can settle down in 
London and live like any other 
Englishman and plan his future 
accordingly. He is not liable to trans
fer to other parts of the world as the 
India-based officials, and he has no 
problem regarding the education of 
his children (Interruption*).

Regional News Broadcasts
+

fShrl Vajpayee:
*1099 J Shri Assar:T Shri Raghunath Singh:

I Shri B. C. MulHck:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) the centres from which regional 
news broadcasts are made at present;

(b) the programme for expansion,
if any;

(c) the arrangements made for the 
collection of regional news;

(d) whether any news agency ser
vice is being subscribed for these 
broadcasts;

(e) whether any news agency has 
offered to cater regional news in the 
languages of broadcasts; and

(f) if so, whether Goremment have 
accepted it?



The Miaktor of Information and 
Bm deintlin (Dr. Keskar): (a) and
(b). A  statement is laid on the Table 
of the Lok Sabha. [Sec Appendix IV, 
annexure No. 22.]

(c) and (d). P.T.I., A.I.R’s own 
correspondents, offices of the Press 
Information Bureau and State Govern
ments’ Information organisations.

(e) and (f). Government has one or 
two other offers regarding amplifica
tion of regional news service which 
will be duly considered on merit. It 
has, however, to be remembered that 
acceptance or non-acceptance of a 
particular news service of a news 
agency will entirely depend on the 
possible utility of that particular 
service to A IR . and also financial 
implications of the offer. A decision 
is always taken taking all factors into 
consideration and it is not possible, 
nor desirable, to lay such things on 
the Table of the House.

' IPTT Msfl ^ ft*
tfVo y e  m fo  v

^  fipr t  zrft jrf,
jntftpp ?rm ff #  frr jrar*r
*7^ ^  ftnr «rTT its vr-rcw ^  ^ tt 
far Hfrrfaff A w t
fir̂ TT jfTTT ntTf ?RT 95<T

Dr. Keskar: The hon Member in the 
shape of a question is making an argu
ment in favour of a particular news 
agency.

Shri R. Ramanathan Chettiar: May
I know whether it has been brought 
to the notice of the Government that 
in Madras where the regional langu
age is Tamil, the regional language 
that is being catered by the bulletin 
is Telugu and there has been repre
sentations to the Government?

Dr. Keskar: I have not understood 
the question.

Mr. Speaker: Next question.
Shri Vajpayee: Sir, I have to put a 

supplementary.

J ia l Oral Armoer*

Mr. Speaker: Hon. Members ought 
to put questions for eliciting an answer 
and they ought not to go on making 
suggestions and rise when I go to tbe 
next question.

Shri Vajpayee: I wanted to know 
whether it is not a fact that the 
offices of the P T I. are located at big 
towns only. It is a question and not 
a suggestion.

Dr. Keskar: Sir, the hon. Member 
is giving the first part of his question 
only. (Interruption). I am talking to 
the Speaker and not to the hon. Mem
ber. If I may translate his question, 
he wanted to say that there is a parti
cular news agency which has offices 
all over in the small mofussil towns 
of U.P.....

Shri Vajpayee: I never mentioned 
U.P. It is absolutely wrong.

Dr. Keskar: It is correct and he has 
made a suggestion that___(Interrup
tion).

Shri T. K. Chaadhuri: Sir, if it is 
wrong to make suggestions for action, 
is it not equally wrong to impute 
motives in answers?

Mr. Speaker: The hon. Member 
only wanted to know if all the offices 
of the news agency relating to the 
PTI—those correspondents are actual
ly only in cities and none of them in 
the villages.

Shri Vajpayee: It is a simple ques
tion, Sir.

Mr. Speaker: Order please The hon. 
Member makes it complicated by add
ing something

Dr. Keskar: The PTI has got corres
pondents in big towns. At the same 
time it has got part-time correspon
dents in small towns also and our 
agreement with the PTI covers the 
question of having special part- 
time correspondents in mofussil towns 
also in ordier to help the regional 
survey.

Shri Ranga: Is no effort made to
consult their own local advisory com
mittees m coming to a decision?
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Dr. Keskar: The question of pub
lishing our regional news bulletins 
has been considered many times. But, 
I may inform the hon. Member that 
the Regional News Bulletin is for the 
moment very much restricted and it 
is for a short duration, mainly on 
financial account. And, when we are 
in a position to have more money, 
we will certainly consider the ques
tion of amplifying the nejvs bulletin.
Retrenchment of Workers in Kanpur 

Cotton Mills
+

Shri S. M. Banerjee:
Shri Tangamani:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether it is a fact that nearly 
1100 workers of Kanpur Cotton Mills 
are facing retrenchment as a result of 
a report submitted by a team of ex
perts appointed by Central Govern
ment;

(b) whether any representation has 
been received from the Suti Mill 
Mazdoor Sabha protesting against this 
decision; and

(c) if so, the steps taken thereon?
The Parliamentary Secretary to the 

Minister of Labour and Employment 
and Planning (Shri L. N. Mishra): (a)
No. It is understood from the State 
Government that owing to financial 
difficulties the Mills have laid off the 
workers indefinitely from the 2nd 
December 1957.

(b) No.
(c) Does not arise.
Shri S. M. Banerjee: May I know 

whether this retrenchment is being 
done to force the workers to agree to 
rationalisation; and, if so, what action 
is being taken by Government to safe
guard them against this onslaught?

Shri L. N. Mishra: So far we have 
not received any representation for 
rationalisation They might have 
referred to the State Government. So 
far as we are concerned, we have 
received none.

Shri S. M. Banerjee: May I know 
whether the Minister is aware that 
nearly 30 per cent, of the labour popu
lation of Kanpur has been seriously 
affected by the lock-out, lay-out and 
closure by the Kanpur Textiles and 
what steps have been taken to solve 
the problem?

Shri L. N. Mishra: This is a general 
thing and does not refer to this ques
tion. The hon. Member might be 
making a statement based on news
paper reports, I think.

Shri S. M, Banerjee: May I know 
whether a committee was appointed to 
investigate into the working of the 
same mill previously; and, if so, 
whether that particular committee has 
submitted its report?

Shri L. N. Mishra: A committee was 
appointed by the Government of U.P. 
to enquire into the affairs of all the 
Kanpur Textile Mills and that report 
has not yet been made available to 
us.

Hides and Skins Industry
*1104. Shri N. R. Muntsamy: Will

the Minister of Commerce and Indus
try be pleased to state:

<a) the steps taken or proposed to 
be taken by the Government of India 
to ensure that price fluctuations in 
U.K. and U.S.A. do not adversely 
affect the hides and skins industry in 
South India;

(b) whether steps have been taken 
to conduct auction in India as in the 
case of Tea Industry;

<c) whether Government have con
sidered the suggestion by the indus
try as to the flexibility of control in 
selling price of raw hides; and

(d) if so, with what results?
The Minister of Industry (Shri 

Manubhai Shah): (a) It is generally
not possible to insulate the Indian 
prices from the world prices. Efforts 
are, however, being made to also 
develop our exports of hides and skins 
to countries besides U.K. and U.S.A.
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(b) The matter is under considera
tion,

(c) and (d). There is at present no 
price control on raw hides. No sug
gestion from the industry has been 
received by the Government of India 
regarding the flexibility of control in 
selling prices of this commodity.

Shri N. R. Munisamy: May I know 
whether Government is aware that 
during the early forties the prices of 
raw hides, both ceiling and floor, had 
been fixed with a view to avoid fluc
tuation and would Government con
sider the possibility of reimposing the 
same control?

Shri Manubhai Shah: This question 
has been gone into several times and 
Government, for the present, is of 
opinion that no price control mecha
nism will really help the problem of 
export. To improve, the development 
technique is the right way to bring 
about better auctioning and better 
price

Shri N. R. Munisamy: May I know 
whether the Trade Representative in 
U.K. has been instructed to be present 
at least at the time of auction with a 
view to avoid manipulating specula
tions at the time of auction?

Shri Manubhai Shah: Yes, Svr, gene
rally a representative is present.

Shri R. Ramanathan Chettiar: In
view of the importance of this indus
try in South India, what steps- are 
Government taking to have an auction 
in Madras and the trade not depend
ing upon the U.K. auction?

Shri Manubhai Shah: This matter is 
under study and, as I said earlier, 
the starting of an auction in Madras 
may not be the best way to help the 
traders to fetch higher prices. How
ever, the matter is still under con
sideration. With the benefit of out 
experience in tea and other things, we 
shall certainly look into the matter.

Shri N. R. Munisamy: What is the 
foreign exchange that we are earning 
out of this export?

Shri Manubhai Shah: It is of the
order of about Rs. 23 crores now for 
tanned hides and skins and Rs. 6 
crores per year of raw hides and 
skins.

Ambar Ch&rkha Programme
*1105. Shri D. C. Sharma: W^l the 

Minister of Commerce and Industry
be pleased to state:

(a) how much money has been 
asked for by the Industries Depart
ment of the Punjab Government for 
the Ambar Charkha Programme 
during 1957-58;

(b) the amount sanctioned; and
(c) the number of Ambar Charkhas 

allotted to the Punjab during 1957-58?
The Minister of Commerce (Shri 

Kanungo): (a) The Government of
Punjab in the Industries Department 
had asked for a grant of Rs. 4,60,910 
and a loan of Rs. 3,80,000 for their 
Ambar Charkha Programme of the 
current year.

(b) The Khadi and Village Indus
tries Commission has sanctioned a 
grant of Rs. 52,600 and a loan of 
Rs. 44,000 as the first instalment for 
the Punjab State. In accordance with 
the policy of the Commission, funds 
arc made available to State Boards 
wherever set up under an Act of the 
State Legislature. In the Punjab there 
is such a Board. Only in States with 
no statutory board are funds made 
available direct to the State Govern
ment concerned.

(c) 13,100.
Shri D. C. Sharma: May I know

why there is such a big gap between 
the amount asked for and the amount 
given, both as grant and as loan?

Shri Kanungo: It is mentioned in 
the answer that this is the first instal
ment. The procedure is, as and when 
disbursements take place, they are 
replenished.

Shri D. C. Sharma: May I know
in how many instalments this money 
is disbursed to different States and 
what is the time lag between one 
instalment and another?
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&hrl Kanunyo: It differs from State 
to State; but it depends upon the 
capacity for disbursement.

Raw Materials
+

, 1le-  /S h r i Shree Narayan Das:
^  SJul Kadha Raman:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the names of such industries 
both in the public and private sectors 
as have to depend on import of raw 
materials;

(b) the nature of such raw materials 
as are imported for our industries;

(c) the extent to which the demand 
of the imported raw materials when 
the First Five Year Plan started has 
diminished now; and

(d) whether any, and if so, what 
Steps have been taken or are being 
taken to meet requirements of raw 
materials from indigenous produc
tion?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). No such 
statistics are separately maintained 
nor is it possible to collect this data. 
The growth of industries is going at a 
satisfactory pace and the production 
is also increasing. The average of 
general index of industrial production 
for the first nine months of 1957 was 
148-8 as against the average index of 
144‘B for the first nine month of 1956, 
and the year is likely to close with 
better results.

Shri Shree Narayan Das: May 1
know what is the foreign exchange 
involved in the importation of such 
raw materials as are required for our 
industries?

Shri Manubhai Shah: That is pre
cisely what I have said; and that is 
the question put down by the hon. 
Member. Until the statistics are sepa
rately maintained, it is not possible to 
collect this data.

Pro* Trust « f  IjtdU
+

f  Shri Rameahwar TanUa:
*1107. J Shri Heda:

('Shri E. M. Rao:
Will the Minister of Labour and 

Employment be pleased to state:
(a) whether it is a fact that the 

Board or Directors of P.T.I. took a 
decision not to accept the Wage Board's 
decisions; and

(b) if so, what steps Government 
are taking in this connection?

The Deputy Minister of La boar 
(Shri Abid A ll): (a) Government
have no information.

(b) Does not arise.
Shri Rameshwar Tantia: Has the

PTI staff sent any representation to 
the Labour Minister and if so, what 
steps have been taken?

Shri Abld AH: Not in this connec
tion.

Shri Vasndevan Nalr: May I know 
whether the Government is contem
plating or has decided to increase the 
subsidy to the PTI?

Mr. Speaker: How does it arise out
of this question?

Shrf C- R. Pattabhi Raman: Is it not
a fact that this matter is pending be
fore the Supreme Court?

Shri Abid A ll: The whole world 
knows it.

Dr. Ram Sabhag Singh: May I know
whether he knows that the PTI man
agement has agreed to implement the 
Wage Board’s decision?

Shri Abld All: No reference has
been made either for acceptance or 
for rejection of the decision of the 
Wage Board.

Dr. Ram Snbhag Singh: What is the 
present position? What action does 
the Government contemplate to take 
in the matter to have this Wage Board 
decision implemented?
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Shri AUd All: In case any report 
la made to u« and representft$m ia 
received, action will be taken accord
ingly.

Shri Vasodevon Nalr: There is a re
port that the PTI staff has approached 
the Government for help in order to 
implement the decision of the Wage 
Board. That is why I ask this ques
tion.

Mr. Speaker: That is a ^different 
matter. Does the hon Member sug
gest that wages ought to be increased 
and the Government should go on 
helping? (Interruptions) That does 
not arise out of this question.
Indo-Aaahl Glass Company Limited

4-
Dr. Ram Subhag Singh: 

•1108. J Shri A. K. Gopalan:
[  Shri Vasudevan Nalr:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Sodepur and Bhur
kunda Glass factories which are own
ed by the Indo-Asahi Glass Company 
Limited have gone into production;

(b) if so, on what date they have 
gone into production; and

(c) what are the items of production 
and what is their present rated capa
city?

The Minister of Industry (Shri 
Manubhai Shah): (a) The sheet glass 
factory at Bhurkunda has started pro
duction.

(b) The Bhurkunda factory com
menced production on June 29, 1957,

(c) The Bhurkunda factory manu
factures sheet glass and the present 
rate of production is of the order of 
9'3 lakhs square feet per month.

Dr. Ram Subhag Singh: May I know 
whether despite the fact that this glass 
factory had all the sympathy and the 
support of the IFC and the Govern
ment, it did not go into production 
until 1954? What are the factors 
which have changed the situation that 
it has gone into production in June 
1957?

Shri Manubhai Shah: This matter
has come before this House several
times in the last session and I had 
placed a statement on the working of 
this factory. As would be noticed 
from that statement, the IFC was 
negotiating with different technical 
teams from the world and as late as 
October 1956, they entered into an 
agreement with the Japanese Company 
which has now taken it over and 
within a period of nine months they 
have gone into production.

Dr. Ram Subhag Singh: In the light 
of the inefficency on the part of the 
machinery which was helping the 
Sodepur Glass Factory, may I know 
whether the Government will take any 
step to improve that machinery?

Shri Manubhai Shah: That is exactly 
the purpose This particular factory 
is a combination of the Sodepur and 
Bhurkunda factory.

Dr. Ram Sabhag Singh: Not factory. 
I referred to the Government of India 
machinery which was helping the 
Sodepur Glass Factory because des
pite its help it cannot go into produc
tion. May I know what steps are be
ing taken by the Government for im
proving that machinery, because if 
this machinery is allowed to run at 
present as it was at that time, there 
would certainly be no improvement’

Mr. Speaker: Does he refer to inani
mate or animate machinery’

Shri Nath Pai: We thought that he 
was referring to the animate machi
nery.

Mr. Speaker: Why should there be 
an interpretation upon this. What 
does the hon. Member say7 I am not 
able to follow.

Dr. Ram Sabhag Singh: I refer to 
the administration in the IFC which 
is Government machinery or Govern
ment agency.

Shri Manubhai Shah: 1 think—I am 
not generalising—it is a matter for
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congratulation that the ITC has been^ 
able to find a party and salvage the 
losses and also give the benefit of 
first-class production to the country.

Shri Vasudevan Natr: 1 would like 
to know whether the original scheme 
to produce figured glasses and bottles 
is altogether dropped.

Shri Manubhai Shah: No, Sir. It is 
also going to be considered; the tech
nicians will decide. They are going 
to double the capacity which was ori
ginally designed. They will take up 
other types of glass.

Shri T. N. Singh: The hon. Minister 
stated that the IFC will salvage all 
the losses. Is that a correct state
ment?

Shri Manubhai Shah: In the sense 
that otherwise the entire amount was 
going to waste. They have been able 
to sell this at Rs. 62 lakhs.

Shri V. P. Nayar: How does the cost 
of manufacture in this factory com
pare with that, for example, in Hindu
stan Pilkington Ltd ?

Shri Manubhai Shah: That is a
different type altogether. For similar 
varieties and categories of sheet glass, 
the prices would become competitive. 
If I am not mistaken, 40-45 per cent 
o f the requirements of high quality 
sheet glass are manufactured here.

Dr. Ram Subhag Singh: With refer
ence to the amount of loss about which 
the hon. Minister spoke, may I know 
who are responsible for incurring that 
loss and also whether those persons 
are still continuing in the Government 
machinery?

Mr, Speaker: How does it arise?
Dr. Ram Subhag Singh: Because he 

said that thfe IFC had salvaged the
losses.

Mr. Speaker: The hon. Member puts 
a question half relevant and half ir
relevant and if answered fully goes 
on to the irrelevant m&tter arising out 
of this question. Next question.

Industries in Private Sector

«v- +, 1ia* X  Shri S. C. Samanta:
. '\"fchri Subodh Haada:
Will the Minister of Commerce and 

Industry be pleased to state:
(a) the important industries for 

•which sufficient capital is not forth
coming at present in the private sec
tor;

(b) how Government is going to 
help these industries; and

(c) whether any one of them have 
applied for financial assistance?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). It is 
true that sometimes difficulties are 
experienced by some industries to 
raise capital. Various credit institu
tions like the State Finance Corpora
tion, the Industrial Finance Corpora
tion, the Industrial Credit Investment 
Corporation and banks, insurance and 
investment credit institutions help in 
raising capital.

Shri S. C. Samanta: May I know
how much capital has been given to 
help such industries during the Second 
Plan?

Shri Manubhai Shah: That will be 
a broad question. There are so many 
credit institutions in the country that 
it is almost impossible to collect de
tails. If the hon. Member is interest
ed in the working of a particular cor
poration, I will certainly place the 
figures before the House.

Shri Dasappa: Can we be sure that 
the commitments made by the IFC 
already and entered into will be 
honoured by them?

Shri Manubhai Shah: This question 
has also come up several times. 
Practically the entire allocation to the 
IFC under the Second Plan had been 
exhausted in the first 20 months. It 
will be too difficult to anticipate just 
now whether the future commitments 
will also be honoured. Wo are trying 
to place more funds at the disposal of 
the IFC to pass as many applications 
as possible.
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Cement Plant in Kashmir
+

Shri Raghunath Singh 
Shrimati Ila Palchoudhnn:

Will the Minister ot Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
Kashmir State is erecting a Cement 
Plant with aid from Rumania at a 
coat of Rs. 2 crores; and

(b) if so, whether the scheme has 
been approved by the Central Gov
ernment?

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir.

lb) The question does not arise.

f a ?  : W H k  3  T t
T t  tS T#  f t r  s k t  *T f  

^  t  vft T iT  ^
frrr  arw ?

M t  n f  5TTf : H T H 1  eft ^ T ^ f t  
^ I 5ft  ̂ T its Tio «fit WTeT
*lf A ^ ^ *RT f^TT,
%e 27T TT rWT? eft ^TR f  I 
Mr. Speaker: Next question.
Shri Tyafl: 1111. 

f i w w f i t i T  T T t f f  V I  fip iT  3fTTT

*????•  («ftamr<^t
v tr ) : w  ?nn 3sft*r *nt

T t  t>*TT fai :

( * )  &TT W i+ r <  T t  ITRT I  f%  
*T?RT^ #  fTFTHt, JT^T3,
1̂% ÎkO *T ^00 % vsoo 

f  ;

(^ )  Jrft ft, ?fr gw % «rt t o

t ;
( * t ) v n  ( R T K  T t  * l f  >ft SIcT

^  f%  5*T T T ^ ff  %  f t  %  T K 1*!
fa r r c f  m r ^ r f  s s tt  f t  n 4 t

t ;

(«r) Vfc ft, 5Tt WT HTVIT 
VTtffvt TT̂TrT TT
^  | i  v " l (.

(v )  ft, at w i  h*«h
art t| i  ?

*T%»q »frft VtX*nt) ; ( t )  
*ftr (Sf). ^  f^ ^ T f^ T  TT$
5 I1  ’I't •wl'Po 5 1̂ 3̂ ?TIT Mn't'O
^ ^  % tttvtt ttstt *ft forc $ i

(»T) A TTt ^  ft  5TR % Yoo
*rsnrr f t  to t  >

( et) tftr ( s ) .  *m$r qr t o f r

tAt Tljt ^ I
An Hon. Member: The hon. Mem

ber, Shri Assar, is not present.

Mr. Speaker: The question has been 
answered.

Shri Dasappa: It may be answered 
in English also.

Shri Kanungo: (a) and (b). 296
poweriooms are reported to have 
closed down as a sequel to stoppage 
of transactions with them by certain 
Master Weavers.

(c) 400 workers have been rendered 
idle by these closures.

(d) and (e). The matter is engag
ing Government’s attention.

Trade with Tibet
*1112. Shri Rameshwar Tantia: Will 

the Minister of Commerce and Indus
try be pleased to state what is India's 
present volume of trade with Tibet 
through Kashmir?

The Minister of Industry (Shri 
Manubhai Shah): It is not possible to 
furnish the required information as 
statistics of foreign trade are not re
corded State-wise. -
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WRITTEN ANSWERS TO 
QUESTIONS
Cement Price

*1087. Shri Heda: Will the Minister 
of Commerce and Industry be pleas
ed to state whether Government are 
considering the question of lowering 
the prices of cement with a view to 
give relief to the consumer?

The Minister of Industry (Shri 
Manubhai Shah): No, Sir. Attention 
is invited to the reply given on the 
5th December, 1957 to part (d) of 
Starred Question No. 824 by Shri 
Aarasimhan.

Textile Machinery from 
East Germany

*1091. Shri Shlvananjappa: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
East German group of the textile 
machine manufacturers (Textima) has 
booked orders for the supply of tex
tile machinery to Indian textile mills;

(b) if so, the value of those orders;
(c) whether part of the machinery 

under those orders has been 
supplied; and

(d) when the delivery against the 
pending orders is likely to be effected?

The Minister of Commerce (Shri
Xsnongo): (a) Yes, Sir.

(b) Rs. 33,20,000.
(c) Not yet, Sir.
(d) By December, 1958.

f t  fW RJ 

STTHT : W T

f r  :

(*f ) wt sih $ ft?
st orwt «pt

^  H  n  jrftr jfrft % 
w flsu  qwr
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m m  irr f % faw vrr « i w i  

«if | ?

( f ) 9TTTT vt «rm | fa
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^ ?fk «T T  
% tFsrrf jt ^  % >nft
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( « )  TTRfr tfWfe »PT «raid*t£
«wjhk w  hrt
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ft> ^ xmr 'Ji'ini Pw 4\»)a
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Sugar and TextUe Mills In Punjab

•1093. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the Punjab Co-ope
rative Sugar and Textile Mills have 
asked for any financial help either 
as loans or grants from the Govern
ment of India; and

(b) if so, the action proposed to be 
taken in the matter?

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir.

(b) Does not arise.

Indians In Qatar

•iflM /  Shri Al *• G oi»l*»:
\  Shri Warior:

Win the Prime Minister be pleased
to state:

(a) whether Government had re
ceived any representation from the
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Indian employe** in Qatar, Fenian 
Gull regarding refusal of the political 
agent of Doha to issue “No Objection 
Certificates” on the ground that those 
employees are Hindus;

(b ) whether any information had 
been received from the Indian Consul 
at Muscat; and

(c) the action taken by Government 
on the representation?

The Deputy Minister of Extern*! 
Attain (Shrimati 1-■*■»>««« Menon):
(a) Representations have been re
ceived from Hindu employees in Qatar 
that 'No Objection Certificates’ had 
been refused in respect of their fami
lies on religious grounds.

(b) Yes.
(c) The Indian Consul, Muscat, has 

referred the matter to the Ruler of 
Qatar and his decision is awaited. 
The Consul is also visiting Qatar 
shortly to obtain first hand informa
tion for the Government of India. 
He will also discuss the matter with 
the authorities in Qatar On receipt 
of his report, appropriate action will 
be taken through the proper channels.

Export of Graphite
*1995. Shri Balarama Kri«linil«li •

Will the Minister of Commerce and 
Industry be pleased to state;

(a) whether there is any proposal 
with Government to prevent the ex
port of graphite to foreign countries 
in view of its importance m usage of 
Atomic Reactors; and

(b) if so, the action taken by Gov
ernment in this regard?

The Minister of Commerce (Shri 
Kanung o ): (a) Export of graphite is 
banned.

(b) Does not arise.

Export Promotion Council for Cashew 
and Pepper

*10M. Shri Komaran: Will the
Minister of Commerce Industry
be pleased to state:

(a) whether the delegation spon
sored by the Cashew and Pepper 
Council has submitted any report to 
Government about its study tour In 
European countries; and

(b) if so, what are the main sug
gestions or recommendations of that 
report?

The Minister of Commerce (Shri 
Kannngo): (a) Yes, Sir.

(b) A  statement showing the main 
suggestions or recommendations of 
the Delegation is laid on the Table of 
the Lok Sabha. [See Appendix XV 
annexure No. 23].

Gramodyog Centre in Orissa
*1097. Shri 8 an gamut: Will the

Minister of Commerce and Indnstry
be pleased to state:

(a) whether a proposal to establish 
a Gramodyog Centre in the State of 
Orissa by the Khadi and Village Indus
tries Commission is under the consi
deration of Government; and

(b) if so, with what results?
The Minister of Commerce (Shri 

Kanungo): (a) No, Sir.
(b) Does not arise.

Central Sertcaltoral Research StatfcMa, 
Berhampore (W. Bengal)

• i i a a  /S h r i H. N. Mukerjee:
\  Shri M. Ellas:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the committee appoint
ed to review the work of the Central 
Sericultural Research Station, Ber
hampore, West Bengal has held any 
meetings;

(b) if so, how many and on what 
dates; and

(c) what decisions, if any, have 
been taken regarding future develop
ment of toe station?

The Minister of Cwimwwe (BW  
Kanongo): (a) Yes, Sir.
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(b) Three, on 17th Jujy, 1957, 4th 
November 1957 and 26th November 
1957.

(c) Does not arise as the Committee 
has not yet submitted its report.

Penicillin
*1101. Shri T. B. Vlttal Rao: Will

the Minister of Commerce and Indus
try be pleased to state:

(a) the total production of market
able penicillin (as distinct from that 
under various stages of production) 
during the year 1956-57;

(b) whether the production figure is 
in keeping with the target aimed at;

(c) the profit or loss incurred as a 
result of this production;

(d) whether there is a separate 
account of bottling plant of penicillin; 
and

(e) if so, the profit and loss account 
of the plant during the same year?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) 9*89 million mega units.

(b) Yes. The production has in fact 
exceeded the target.

(c) A small profit of about Rs. 58,000 
after providing for depreciation and 
interest on loan.

(d) No, Sir.
(e) Does not arise.

Cycle Tyres and Tubes
*1113, Shri Balaramm Krishnatab:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
Cycle RikshAw Association of Andhra 
Pradesh has requested Government to 
allot a specific quota of tyres and 
tubes from the manufacturing com
panies of Calcutta, so that they get 
these goods at scheduled rates;

(b) whether Government are aware 
of the fact that dealers are selling 
the tyres and tubes at prices three

times higher than the scheduled rate; 
and

(c) if so, the steps Government have 
taken to prevent this malpractice by 
the local dealers to help the ownen 
of 74,000 cycle-rickshaws of Andhra 
Pradesh?

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir.

(b) In some cases, the retail prices 
have been higher than those fixed by 
the manufacturing companies owing 
to temporary shortage of Rickshaw 
tyres. No such complaint in respect 
of tubes has been received.

(c) The manufacturing companies 
have been asked to exercise strict 
control over their dealers and ensure 
that their products are sold through
out the country at the prices fixed by 
them. These companies are also tak
ing steps to step up the production of 
cycle and Rickshaw tyres. Imports of 
cycle and Rickshaw tyres are being 
allowed on a quota basis.

CJP.W.D. Division in Orissa
*1114. Shri Sanganna: Will the

Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether Government are aware 
that there is no C.P.W.D. Division 
with its headquarters in the State of 
Orissa;

(b) whether there is a proposal to 
create any such division; and

(c) if so, when?
The Deputy Minister of Works, 

Housing and Supply (Shri Anil K. 
Chanda): (a) Yes, Sir.

(b) No, Sir, for the present there 
is no such proposal.

(c) Does not arise.
Plantation Enquiry Commission’s 

Report
*1115. Sardar Iqbal Singh: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether Government have since 
taken a decision with regard to the



514* Written Answers 13 DECEMBER 1957 Written 'Answers 5*42

Report of the Plantation Inquiry Com
mission regarding coffee and rubber; 
and

(b) if so, whether any action has 
been initiated in this regard?

The Minister of Commerce (Shri 
Kantuifo): (a) No, Sir,

(b) Does not arise.

Modi Textile Mills, Modlnagar

• in * A8,lrt s * Banerjee:
* \_Shri Tangamanl:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether serious labour unrest is 
going on in Modi Textile Mills, Modi- 
nagar;

(b) if so, whether it is a fact that 
170 workers have been arrested so far;

(c) the demands of the workers; 
and

(d) the steps taken to end this 
unrest?

The Deputy Minister of Labour 
(Shri Abid A li): (a) The mill has 
been working from October twenty- 
fifth except that a few workers are 
at present resorting to Satyagraha 
following a strike called by one of the 
unions.

(b) Till the 7th December 1957, 149 
were arrested for defying prohibitory 
orders under Section 144 C.R.P.C.

(c) Scrapping of the Conciliation 
Committee which is functioning in the 
Mill under an agreement enforced 
under the Industrial Disputes Act, 
reinstatement of dismissed workers 
and release of arrested persons.

(d) The State Government authori
ties are doing the needful in the 
matter.

Industrial Estates in Punjab

*1117 D- C, Sharma
*\Sardar Iqbal Singh:

Will the Minister of Commerce and 
Industry be pleased to refer to the

reply given to Starred Question Not 
1243 on the 28th August, 1957 and 
state the progress made so far in res
pect of each of the Industrial Estates 
to be set up in the Punjab State 
during the Second Five Year Plan?

The Minister of Industry (Shri 
Manubhai Shah): A statement is laid 
on the Table of the Lok Sabha. [See 
Appendix IV, annexure No. 24]

Import of Capital Goods and 
Heavy Electrical Plants

/S h r i Shree Narayan Das: 
\Shrf Badha Raman:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the number of cases in which 
the Chief Controller of Imports and 
Exports issued letter of authority 
intent for opening negotiations with 
suppliers or the credit institutions 
for the import of capital goods and 
heavy electrical plants during the 
year 1957 so far;

(b) the number and nature of cases 
in which such letters were refused by 
him; and

(c) the nature and value of imports 
of such goods during the last 10 
months of this year?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A state
ment is placed on the Table of the 
Lok Sabha. [See Appendix IV, an
nexure No. 25]

Visas
*1119. Dr. Bam Snbbag Singh: Will 

the Prime Minister be pleased to state;
(a) whether Government are aware 

that when individuals * holding ‘B* 
class visas for East Pakistan, apply 
for renewal, these are changed into 
‘C’ class, if not refused altogether, by 
the Pakistan visa authorities at Shil
long; and

(b) if so, whether Government have 
drawn the attention of the Pakistan 
Government towards this irregularity?
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The Deputy MiaMer «t X xtatul 
Affair* (Shrimati Meaeft>:
(a) and (b). We have received a lew 
complaints of this nature and have 
taken them up with the Pakistan 
Government

Export Promotion Committee
f  S h r i  H e d a :

Shri Bibhuti Mishra:
( Shri Ragbunath Singh: 
(_Shri N. R. Munisamy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the steps taken so far on the 
main recommendations of the Export 
Promotion Committee; and

(b) the result achieved in this 
direction?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Action has 
already been initiated on a number of 
points on which the Export Promo
tion Committee has made its recom
mendations. The other recommenda
tions are under consideration and deci
sions are expected to be taken shortly.

frrr

: WT BTO
fr r  *r)rr far:

( v )  WT HTiflrc Tt JTRT $ far
tnfr jTTW ft  #  %5TT
ITff % 5TTT

(«r) 5ft W T q ? ^ t f a r
5OTT5T #  »fHf **rt jrsi ŝr
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(»r) w r %
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*  «Ftf h o t  m %rorf% 'fcft *ftr
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Tm  Exports
•1122. Shri Rameshwar Tantia: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether the Tea Industry is 
experiencing a serious competition 
from Cylon- and East Africa; and

(b) whether Government are consi
dering release of more quota for the 
export of tea?

The Minister of Commerce (Shri 
Kanungo): (a) We have been having 
competition from other producing 
countries in our tee export trade.

(b) Tea export quotas are reteased 
from time to time. So far quotas to 
the extent of 55% of the crop basis 
of Tea Estates amounting to 401-5 mil
lion lbs. have been released. Further 
releases will be made as and when 
necessary.

Goodwill- eam-Tnule Delegation from 
Ghana

*1128. Shri Raghunath Singh: Will 
the Minister of Commerce and Indus
try be pleased to state whether it is 
a fact that a goodwill-cum-trade dele
gation from Ghana is visiting India ia 
the near future?

The Deputy Minister of CommerM 
and Industry (Shri Satish Chandra):
Yes, Sir. A Trade-cum-Goodwill Dele
gation from Ghana ia expected to visit 
India shortly.
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Cl— jfliHwi ot Short Stories
*1114. Shri Banians*: Will the Min

ister of Information and BradauUnf
be pleased to stats:

(a) whether it is a fact that the 
State Governments have been given 
grants for the compilation of short 
stories and articles written in the tri
bal dialects and languages during 
tbe year 1957-58; and

(b) if so, the progress achieved in 
this behalf so far?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) No,
Sir.

(b) Does not arise.
Retrenchment of Cine Technicians la 

Madras
f  Shri S. H. Banerjee:

*1199. 1 Taagamanl:
K Shri A. K. Gopalan;

Shri Easwara Iyer:

Will the Minister of Information and 
'Broadcasting be pleased to state:

(a) whether nearly 700 Cine Tech
nicians are facing retrenchment in 
Madras; and

<b) if so, whether this retrenchment 
is being carried out by the producers 
as a protest against the decision of 
tbe Centre to reduce the length of the 
films to 10000 feet’

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). Government are not aware of 
any such proposal.

MWnwnr 3  wrfiw
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Ejectment Salts in Delhi

1608. Pandit Thaknr D u  B k a rim t
Will the Minister of Works, Hnnnlaj 
«nd Supply be pleased to state:

(a) the total number of ejectment 
suits filed in Delhi Civil Courts undeir 
the Delhi and Ajmer Rent Control 
Act, 1952 for the years 1955, 1956 and 
1957 (uptil 31st August) showing 
separately their number under each 
one of the sub clauses of Section 13 
or any other Section under which they 
were filed in respect of residential 
and non-residential tenancies (to be 
shown separately);

(b) how many suits out of these 
have been decided in the various years 
and how many are yet pending;

(c) in how many cases the decrees
for ejectment were passed and how 
many cases were dismissed in the 
years 1955, 1956 and 1957 (uptil
August) how many decrees of eject
ment out of cases decided appertained 
to residential tenancies and how many 
to non-residential tenancies; and

(d) in how many of these cases, the 
decrees for ejectment were executed 
end the tenant ejected (please give 
figures for residential and non-resi- 
dential tenancies separately) for 1955,
1956 and 1957 separately?

The Minister of Works, Housing and 
Supply (Shri K. C. Beddy): (a) to (d). 
The information is being collected and 
will be laid on the table of the Lok. 
Sabha in due course.
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■Ti îi'i TT ^ | T̂fopJT
?m  sirta i i w r  fa*pm srmr 
fan hz % fMr v^rv^ 'W  

tee, *tor, W r a w  fko %

^ T n ^ n  *P T  T ift  ^  I ^>f'T>'i 'I  <.H V FT R T  
^5F *T ’Hail'll

*WT ST̂ f | I

w k  ?wrr «n<r wcrrsft

^ ? o .  * t o  ? w  : TOT 
w T % w r  w n  i j i f t n  * r t t  ^  ? c t h  ¥ t
F T T  %  :

( t )  fe r#  wpflr #  itz ?nrr
H T T  *ft f£ +  sPTT^ft T t  M H M  ?FT
w n  f t ^ T  |  ?At  #  w t ^ r  ^  ^ ? r  f r  

t ;

( ? r )  t o t  ^ s ftrr  ̂  w
v w w l  %  ^ r f ) - a n #  «f t  R i O v  f t w  

t ;  ^

( » r )  jrf?  ? t , rfr v r  t o t

’ f n r  ^  Pp^r « t r r  ’p t  f k r N
f t R T  W  $  ?

« V t  ( « f t  5iT^ )
(^>) * t«i  3 *rr  * t p t  * n r ^  y « n H lf 

f l ' R H  ^ T  T O  fe a jft K  fa R T  W  
t f jR K  (H5 % jrf^rf^ulf
#  h p t  ftn r r  «tt :—

( 0  ^ ? T  I

(^ ) Ml'ft I

(^ ) 5ft̂ r *ftr TFmr i 

(v )  W ^R fxn  i 

(K) grtr? 1 

(\ )  + 1 j m t  1 

( « )  ^nr t

(*)  •»rrft w n n r  ( s t r t )  * 

(w) ^  t 

( » t )  j u r  #  ^  ^5?TT I
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^  *h f w w w f l  *mw

m t  H « W  f W  *■ w  
w r % * *  w r t  w f t a  J r f t  !?y  « m * r ,  

% ?TRtfer j r w n w T ? ? ^ ^  
3\t t  %  * n ^ * r  #  it?  »r<n# v t  f t t  * 3 $  
ft? :

( * )  (UFET S%5r) #
TPTT % VHWM % %

^ r W U n .  f W l i  %  f^ rv  ->i4'i f t r c r ^ ft  
i5t < R 4 * t f * r  f r e f f t  ;

(w ) w  qtf i r o  g » r f  *rf * f  
i r t w  %rr w a«rO ypr^r % vRsn^ 
flf tTHlf >rf jrfwr fPr 5 ?RT #
■^t 5TT HNH<» t ;  v k

(»r) WT v s  wf̂ ETT % 
v n i ^  % f>t <ii*t^i w  ?rt
« i m t  ?

T O h T  » r f t  ( « f t  « m H r f  :
^«*) frft? fTtf ^
j t f t  i

(*r) n fvm ff ’ 5̂t g^rr
$T*T4 'lift ^ ^Pt>i ^6J *T5  *( in tJTI'T *T 

=rr  ̂ fa  ^  stPmt f;T irffK im 
fft ^  « r w d  SPFTST 3RT  ̂ % fa* 
f w  T̂TniT |

( » r )  « m f f  eft ^  t  i

«n *t *Nr

»r« rm  wnr ftr$ : w r 
JfTftjnw BWT T O t * T  * P f t  *T<J 4dl*}
4>mi f r  r

{ * )  fo?H sri^RPfr *  w :  t o  
v t  ^ i r a T s n ^ r  i p r  «t t  s r f t * *  f f t  
T t ^ f t  *r  m  ? w  s m r  ^ s t o t  $ ;  « f l r

(m )  m m a w m i «rta n r r  $  

i R n h r  t w ? w >  j w  f r f l r i t  T i f t r  < t w r

&  I  ?

w t n  i r f t  ( t f t  n ^ n f  w t | )  :

(w ) srfirawK *  i

(w ) u w t  ithit <n* 
f v m H r d v  w m t  «TT  %  f N t f

w r i t  ?r«rr v r w t t i W  #  f a h * w  

W F r m l  ^ i r f i r ' F w f v t  

fTT ^ > r  f o r r  $  I

t*  x  A  — _ w  %. •■ -
w f w i  T O K « t f  T T  W V W J W  ■ n r

^  *o Ho  : f i J T

j w m  » c f t  a ?  f ^ r T  f %

n r e f W l i %  f a i& T T  ^T S P I J T ^ T  %  f t w  

« r r o r  «P t f ^ f t  * tt P r r t

5hr q?r $ ?

jnrm *hft rnrr itfinv  *Wt 
( « f t  n v n t m m  » ^ )  : f t r ^ f t  

a ft  u r c f h r  s n w  * w  t
^  3  f a f c f t  9 T V T 7 t  V t  H*

i > r w t  < r^ t ^  i

t w .  4t  I f W  R t ?  :  «FTT w r f i r n w  

fTWT 4<|^<I i p f t  ^  ^ t  f i T T  v ^ t

f r  :

( f : )  f t R r d  * t

* f f r r % T  %  T O f a r  * t h t  #  w v n x  

(•iMcil ^  Hnij WFTT ^ w i *(>|J*
*r#  t ;

( « )  <WT ^  ^  I  f r  *RT 
f t R t t  %  v m r n  ^ t  f t r ^ n r  « f t  

%  v r r T  x p f t f v m  t t  ? w m  

v » r  ? t  t o t  « n ;
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( n )  f i n r t  T t  w  *FTT°r %
f i r c f l f t  f i f i r  T O p f t  q ^ V  ?

wftn into («ft *»j4nf wt$) :
( t )  m «i«w  s t o t t  Ir w  tt*t 

^ r m r r f  f t r  w fip n  w n f f  t t

qjr t t t#  % 33m «r fsm
^  w i ' i i  q ? t

TTT I TTHT 9XVR ^ ^
m i 4 h  * r t  t t  f a r m  f t r e f t  

q * * p f t  ^  w F f f  %  f a t n n r e ,  %  

ftrem faq r̂arr | i ( w v h  
t o k  * t * t t  t o w  A r m  f c r c m  

f t r o  ( a r t  f ? T * T t  T R « M  T t  f i P ^ W  

y ^ T T t  w r ^ f t  $ ) *  q ?  T O m  f t W T  

| fa  *rfq*zr qr T tr m  % fcqrq qft 
f l ^ T T f  #  T t f  W F P T  ^ r f r  5 f T t r n t  I 

( w )  a f t  ^ T  I

(n ) w  % t o  m v - x ^  h
^ s c o o  z a  i m t P m  w f i  t t  t k  

v j « i < w  j s r r  « t t  1

f a u r t f t  r r  m u

< s f t  i j p h  f a ?  : v r r m % 7 y  

fW T  * w t * r  * r f t  ^  f q T  <FTn
fa  :

( ^ )  f W ^ f r  %  O T q T H  

% fare *rfar ?r®^ wr^rr t o  %
«w ?rq> q*rr Trfcn^t qft q$ t ;

( * t )  m  * * * * *  n  f ^ a T H f  T t  

nrr v n  v fs m w  f f  t ;
( » t )  V t  T t  J K  T O

^  HTTR ^ *P1T W^IW <t | ;

{ n )  F T f  E X V R  ^  f k ^ f t  %  H F T H  

q f f r  f i n f r  #  ^ i p r r  ^  < f t  ^ f c r  %  f t * r f -  

a n f i  ? n n r  v r ^ p f  * F q f a r < T  a i m r - f t

( r )  ir ft :^ ,? ft^ w «ftT rw T t ?

w ?N  *Wt («ft w p n f W £) :
(t ) f r o f t  % « m  firft %

* t f  « w  ^  ® i t  q q  £  1 f i s r t f r  

w  w r  *rrft ^  sufftr 
f s w  ^ ftmr t  h
q fr ^  A ftphiftsr qSt $ fa  *rra 
«IW IffVFrfy fv v ft  ^  olHM % IffCC 

ft J T T  T T  f ^ T %  T t

* m r  wr=?T *»fV i f f ^ R T  

f?n  Trt>r t o  ftm ^  i qfts^ n ^  
•jft f%Trr f% %mr r̂rtt wfrtr '^p- 
'Pfjft*T +tV*4 T TRT >̂<.r4\ T̂tr 

«r^rarr t t  n f w n r  ^ r t » r  ? j% «tt i 

fH t  % gWf ?̂r ?Rff t t  9rf?nrnftwr 
t t #  %  fi=nr q f t ^  %  t ^ p  y q « f * r f d  &  

i p T O M r ^ f r 'M ^ r  
w p h t  t t #  %  q f t ® ^  %  g ? T P T  f c r r  

|  f a  T ^ h r » r  %  < r tr  q r  < w  v&for 
q ft  ^ (T a l f t F  ^ q ^ r f r i f

tV fr*r% #  ^ n r  st ft  1 

q  wft f « q i i M  f s R T t r ^ r  t  1

(?r) ?PC>PR apt ^T ?RT ¥V 5TFT-
Tift t  fa  f ^ f r  % ^  fw f-
fTWt Tt *TRT *m  3RT# #  Ttf 
f̂ T̂tn ^ I

( » T )  f f i ' t  '{ft d i r t F  I

( ^ r )  « < k  ( t ) .  i h m n r  q?t 

f a y r «  5 n w r  #  i n ^ f t  #  5^  q n r?  ^  

^  A ^ r r t  wTtB ii\tfrm  ^ ^ 7 #  
(f^nrfTTT f ? t # )  ITT 5?rTT
Bjrft t  f^RW fN % m t 4r =rR, ^t% q?r 

^ r # r  s t t t  ^ r n f t  ^  s r m t  s f r ^ f  

v t  g r R T T t t  i p f t  1 1

^  « r ^ r  f * n r f «  < W * r  q f 5 r ^

I J W * !  ^  :  w qT W T % H T  

nm ̂ «ftn *r t̂ fqT Tt*t f a :
(«f )  ^ f t  q ^ r  ^prf?r s r o s r  

q frs n r % ^5 ft q ^ r  t t  fvp ifti %  f t i t -  
W T ^ q u r f a ^
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(w) 5TTT p R t #

f^ m n n  t ;  

(n) VT T T ftr W X7VTK *T w -  
5T*T f * R H T

fa )  ^  'Tft’K  TC f5T
(V o *f)  ^ T - O f s i  ^>T ^  ?

* W t  ( « f t  9tt? )  :
( v )  ^

^ f t  T T  f * R %  fa ir  fifTST
^ T P T  f^PT ^  :—

*(v^f<!, f W P T T , WTTrRT, T ’J'T,
x p p t %ftx v h ^ m n  #  ^ w rp rfv R  ^ c p t t  
aft ^  ^ r  %  ^ t K i  q>r w r p t  
^  f  i

^ ^  f a l t f t  u s r p fy  ^r ' r f r ^  
«rr qf^rpjft, s r ^ r f t ,  ^

m fe  %• grrcr *$€t m z  *rr
<?lJl l a K  ST^TT ^<,<1 <,fj'l! I

3 5T*T̂  wnrrrt ^ <fr*r*r qr 
sf^ftrT) ^r *ar#3pT r̂ r̂r i

v  ?mrf 5fR ream  sfir 
^  ?W sfT^TT I

*. *iY£ t t t  ^  a f - m r f ^ r  ^  ? m  
^>T $rf?nn*T ^ t p t t  i

^  H r o r  %  fipricTVt rrm  f*r?=fr 
% fir s r t e r c t  ^  t s h t

^  farfirw fa^rfa ^rrarrrt %  vfn P F  
*pfr % >nx?rhr g€r ^ r t
^TJTT ^ < 3 T  ^  I

vs. « m T {  P m  o t t  f w f a  w m *  
v <ft apt v i r p c  ftrarfa « t n r m  *Pt * T « n * -  
'Tncft *pt s?f«r»r v x r t  i

=;. S2HTTT: S % f a f a T T ^
^R T I f̂sT̂ r %ff % WTrfi
•ft*rfa *ft  ^ t  v&nm  sp r^ %  q f c ^

*  W  s t m r  g f a f t f w w  
\ Z W *(w *r*n  i

5.. ^  m
finr% *nvfm  v r t  % ¥ f m *m -
s m fi v r  I t W T R  fip fT  ITT « %  1 ' T f c ^
%  n x ^  %  « n r ^ r ,  f ^ ,  
i H T r t f t r v w v ^ m  ^  ?r*rr % ^ T f T  
<Rrrt wt fhtr f w  «n i qfrr? «(?r 
s w r  nfHffl %
^ p f r  ^  u x . ^ ,  ♦  * t e it  #  v r o f h r  
«rr# m  w m  «p^ %
f ^  tTftp rr %  a rn nO r v t  ^ t t  
f ^ T T  *rr i

(m) qft^? rrtr f̂ rsfTT r ?  
^ « T ^ T fT T T  ? f3 r a *J T
^ft «fr ^ r  w  f^rr^r f f  Ter \ « r r T f-  
5 f f t  ^  ^ i T ^ c t  >ft 5nfiT5T ?  I 
^rn-̂  ^ ^ , € . =  ^. 5.? srffT *TRT # c H
fen  ^mrr 5  i

(^r)  't F ’c t ^  i f r  sr.fr^r
?f^.5PT |  ^  T K

^rr i m R  " t m  srarr i t ^ tt 
?r^r ^  | 1

(^ ) STFT PnrfT -1>4^ T T ^  
«PT w i  f ^ T  'TB TT I  —

\£V<-X'i \Ŝ ,o\3̂  ^o
U * W h  mi,M,t'*'9
\Z'i.\-'i.'3 V,?^ ^o

w rM I

IM 'a. :  fJTT W TpW U
?WT ^ f t n  * T T '  «T? iRTTT V .  f * T r  ^  
f a  .

(« p )  m ^ f ^ f i r  ^  f?TTf^ ^ n r  v  
f a t f  ^ T r W  ^1 ^  | >

( ^ )  *rrc?r ^  i r * r  ? ? ft v t
>fT fSrqrfer fimr m rr $;

%frc
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(*r)
Tt ftw ft *T*ffWft ff? f»PT% fiRT 

*mT | 7

Wft»l *T**t ( «ft *HJ4Tf STT$ ) .

( v ) ( » r ) . ^  fiwv»r h*t v  ‘wft 
« r  tst ftw  >m | 1 [* % *  t f t t e  
v , Sjw*«r «rwr

frm-faw* totc

«ft wtttjt fag . fm  »sn?
afa Tt&rn: Jpft ^  5raT̂  fft ^  f^*r 
fa  «ft*t fewra; T w d  fft <nf^i4 
% w w t fit ^ r r  % ««c-bj »r
fafa JFTR f?t f^lT fTT-
*T$-fft*rft ’

*  -n ft ( *ft anfir* arft )
*TRT JT̂ST tfk  *  ^TRiftx TTfift 
fit Bit? fr* SF3J- *pft TT f̂t ^ ^  
<(rt IT TT'T'T "FTRT H f > T  f<=p}T ^ I 

sr̂ sT *rurfT. $sr srrt' n «nfV fa ?R  
fir ^   ̂ I 5F»T ?  fit «T+K
ttjit n  fqifRnT wtww % wrz
T*T SfTfr T? f^TTT ^ rft I T̂PT̂T 5RT% 
% $  H**foTcT srfaspTfaft f?t
^rrg; Jr srrrfw + T ^ ff^ i ¥t r̂r 

?  1

W fW T S  *  <T jffcM ( TfiR?;PT)

T̂TTJT W  V*T
«ftr *r*t «r? ^ tr  f?t f^n
*f*»t fa

(f r )  5pTT^, H * «  ft cPfT
T?r % fafcrw rr-T fs^rns ?rort n 
'TsfffTd szrfjRpn rft W T  V facfft
^  S f t ,  w k

( « )  ^ pft f*n TR«r £ 7

«W («ft wrfirn *wft) :
(f>) spflrtt ft \\ *Tf?«T
U>os ?t*p PnfRnr »m ^ ? > h stpt

ft% STTt̂ IT̂ t flf
f t  t  I

(«r) ^RT ^  \̂»
vTvknft % vmn* srrf̂ nA 

fft ^ i » o «  ffy 1
f>T f^FTt^T fTPT^ft *T i H

l&  fTTK T̂5fr f5t ŜTT ^  T^t ?nn?TK 
t  1 3 ? ^ i r i  u k «  % ^  

arr t  1

8 P « d « ^ «T « R  WH5H fTT f t w m

ssft rrarr T*T»I W T  «H T  
aflr ^sjnrr *r t̂ ^  «rar# ^rr 
fa  f f̂t^TT HT^fr ^ ' l i  fit ?*i<!>f 
f'Trf % f̂ nr fit snr,rnft Tfr̂ f̂ ^̂ rr 
% <Rr*^hT «nr %
f w r s i  fft %^nr sn r̂T n t  «ft,

fqr t  »?Yt  ^ r  frw h  ^ r%  5^T?r 
f!T szftrr ftrT ^  7

«nt ^W 9ft («rt 3Trfirr » f t  )
isft ^O tr^o  I 1 J 3 W  f it  ^ t5  
fTT #  qfJTfr iffT H ^  i f t ,  
f^ T  STfTTX ^  «PT it? TT^tV ?W 
Ĥ W»T IT U H  fTO f?t T| *( I 
fafir^r f?T*farct 'ttt % ytM x’rt m  
in tfn f?  « fk  % = ^r w w  s i w  «fr
T| | I r t 'R I T  W  !PT  ̂ !TPT# 
*m p ft f?r sf̂ RifftT ?n ^ ft  ^ t r ^ -  
r̂rxft fiT tf^rnr n , vrnrfir^Tr 

^rr Fft k  frr ^rsrir
fiT f n ^  fa^TT «TT I ^TfT PpftspTT n ftf-
f r r t t  % ^  h  « w t  fm r O p f m  
^m ft fm  tfRfrfnfr Tfrt ^ fw t  f?t
f̂% ^n^TJ- VRfHXt f̂iTST fTT/TT 'jft

«rr 1
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W Vjpt tfhwf 

t w .  «ft trwttim  ; w r
• f t t  ift 'W T C  *T5 f ^ T
ftp :

( f r )  w j w w tP w  f a & R ,  fo urth  
« f h  W t a n r  'r c n m  ? w f t  

v t  *  w  ?p p

w t  sm ftr i f f  *p fr  $  ;

(m) t * t %  n ^ T f « f h r  * p t
T T  V\*1 HT f^ T T S T  fa ’ J ’RT fV^TT 

*W $ ;

( n )  ^ r %  t t  mr « t f n r  
^ «ftr 3 *  t*  ftRun «nr f w

(W ) rTT fatfTC' JjafVt T t  ®Tar- 
* r m  ^  ^  s t  ^  |  ?

<m («ft «rrfirr w ft ) .-
(*) vm r #  f ^ 5 f t ,  * r m ,

t w w t ,  q ^ r r , w ^ r $ ,  * * * w r ,  t f t r  
t r r n r r c  %  ftw ts p r  wyUij) A *rmrr- 
f * F F  Hi<r ^ + i5 r ^ rtw ^  T f  J T ^ r t
^  f r  ^  I T P T  %  TPJJT ^ T W T f  
i m  ^  t o  q w t  T t  a z n w f w  * tt*t 
«T<!R w k  f^ fr s p r  ^ n ^ e f t  7P=TT?r ^
%  cT^t% f W F T  ITT t  I

( * r )  * r t r  ( 5rr ) .  t^ ro  * f f o  t ? t  i 
*  n  a rr %  w  ^ r r  j f r r , ? s t v -  
?t*r (pfrsw) sznw rfw  *nj?nrR 
* f k  ^ a R T  v m f ^ n r  %  s ts th  i I  v t c t

f #  T T  <ST*

F  I  >

( ? )  T r a r  s m n r f i r c r ^ w  *” F iM f
i f f  W M [  %  * T ?  JT5 T F T  K t m  I
«tT < («irjp p  t t  ?rsprf ? r r f w
^  «fhc w  i?t « n t f  aw T^fr s p t  

% fair fWRnr ^ iftr& iraq h

W fl*ft w 4  JUT TT I JW ftwftlfr 
«n fa p ff^  *rf’ft i

■ w w ifin  i i iw i  (M tlin ^ n  i^ r ^ t

« f t  T T * T  T H *  : T O - ^  
*ftr T>JRTC m  WfY F9T

ft? :

( t ) smrmftPF n ^ n  ?nn ftr^f- 
ifrsRt % ^  >wt

TW  ^6] 4 *T*T ^ r

(?r) ^r% fe t  <rtt5«^ v  v»t
«»155T TT ?TT fWT$f ^  fVTT 
»WT ^ ;

(n ) ^ r  tt win wfttr
t ;  ^

(^■) "3H 7T fV̂ HT sjrr f^TT TT
w t ?

«m («ft m fiw w-ft ) :
( t )  ^ r :w m  &  PFThsnr v^ rf^ rr- 
?w #  trr isn w rfw  ^ r t

TT fejT TPTT | tfl*f S
TTstrt— OTtr TT̂ fr. v?ht, ftrfir, <rwt, 
*nrra, ^  sr^r, 7^ ,  3-?n: ?^rr, 
n V  'Tft̂ wV ^«IH ^ STT̂ RntiR' [̂•̂ 'iT 

f̂r% irr | i

TrapRfr ^ ^rm JfT% T O R f
# f^TT sr%5M  W<T fr̂ TT ^ I %W
f ir f in r  s R R n ^ ff  «p t  T f w r T F
*ftr <.«i w  <t>r4 ^rr^ ^ i
! » » o  sur^mff % (^ f  tt %rcm „
^5T % W w  %??f #  !?r »PJT ^ I

{ * )  % ( ? ) .  Pwnm Tt nm >sfr 
%ft» »?r $ i ?r xv**  % w r
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(^ «5T ) % *PTW-
•wfirv ypfT +witw  %■
TOT t  I ’TKff W T&  J* 3 *  T* 

*pj 5^ $ | 

x i ^ w  f l m i  ^wf *? inA s w w w

*ft ft® JJo : ¥tT«W
« f t t  f t * m r  *r#r u% a rm #  4?r f t t  ^  

ft ?  :

( v )  rr*ihr vhmr <Nf % 
« m w r  * f  s r t %  ^  i f  « w

< R> J * T  f t ? I $  « F J  *S t T f f R T  'HT

’1^' t  ;

(w ) w  ynrfa ^  h  vr  1*1 
* r a ^ r t  v t  « f t  ^ « i t >('C1 *i>t f^ iM T  * f t  ’Ji ic O  

| z i m  m n  uftflwtoifo %
f a n  f t * r  * n  * t  j p » > r  f a ^ r r  * f a  

( n )  g w Tf < g f  ^  g $ i < w r  %  

*r <TTr Sfoft'T Pt'd'TT VHT %%
t  '

« m  * < m i f t  ( « f t  w r t w r  w f t )  :

( « p )  ' m  ? r P r ^ f  * t  W w

^ T T ?  a ft  ^ T V T T t  f t R T T f  ^ r t  t  I

(?t) srerara #  t?h  «n%
n f t s f f  ^ f t  f t ,  % ^ s  #  p m  

|  i n  ? m r c r

*  arrc #  f f a n  u r c n n  # r  ^  % i 

n? ^  m̂ rtr fa  ffjrr t t  #%
3 w t n  f a n r  |  i

( n )  ^ * i i  M i k i ?T^t $  I

*1 «*** 
\\V*. «ft ft® S|o : w t «wr 

i f t r  T t - n m x  * N t  n $  < 9 T #  v t  i«M  i 

* * t f t r  :

(V ) H * * -* *  ^  3
U W  H T  V t * r a T  WWf if  ftfflFfr 

* 1 5 ^ ;  *frc

(m) yrr % f fa n  «nr % 
« f t *  to r  *n <r»[ #  & fe r#
* ) « T f O  %  ?r f f * n r  w  « n n ^

?

«n? (*ft m fw  «>ft) :
(*?) *tfc ( « ) .  ^RT 5TF?T T̂T

^ f̂t m m m  ?ptt vt Jw 9x r«r
wrfrft I

wrhw iw f ^  w ft*  w w w

. »fr fto  *o  f a j  : m t «rw 
sftc ftarmt irtt n? f w
«F^ fSp :

(^ ) *fcmr ^ ft  % % 5̂tn 
*mmwi H JMttn* % v n  s m  ar?- 

f w  >ra ? ;  *ftr 

(«r) fer#  ?>rrr v>
VW TIT f^<t moi  ̂ T̂T ^>t ^ ?

«w  w N t  («ft snftw w ft) t
(v )  ^ krt % %5*«r
WFT?TT# n HJfl<JM-
vtrt wrftw ftw »i  ̂ %, ar?r tn ^ rv  
nrm ^ rv t, ^j^Rj+ 'TT-*jf^+i*rf 
xfix f̂=T¥ w v r m t  Tt « h w  
»rf | i p i  ^  f̂trrft ir?t, Ĥt ijk»r, 
5RK3T, ^3ft, WTf? vt «T«RVT 
1 1

(^r) *rt*w  5nr<nT v ° "  «jfln  
f ^ t  q?# i

wn-ftn mOwwwru wwt

WPWTW
Ito ao : v it mr 

•ftr r t w r  »f>fr vfi ar̂ nn f̂t m
f *F  :

(v )  vt̂ RTT <rw «nT vrtt*! fHfw 
f̂ % OTTtn It <ftf*7T *nqp?f % vtitt 

^ W m  « w w r ^ * r f t | ;
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(^t) f t  «rm ^  f?ro cw- 
fm  m ffw rn iii wtr w r w  
^  t| $  ;

(n ) *pt K X W s  «fft ^  ^  
#  *& ?w* f t  3  f*rc»# vsr^ff <pt f t r t
ft*TT W  ; iflr

(tt) FT WT?THt 3 frRTTf t f  
*rw  ^  % ^tt’h f ^
% frfor TTsrf̂ Ct vt ^ f f  ^  m  
*m  ?

«ro 3 ^  (®ft wfa* WHt ) :
( * )  wft ( ^ ) .  =Pt^T 5TR *PT 
*F̂ «rraT q-',5 *f<*rr jto «frnr sfa  
TpfPTR  ^T^T H *TĈ -«tTT?
*m»rY % fr ot-t>t i f h ^ R  
5TT t?  1 1 fi%  srsrraT, *m i # fafa*
OT-Ttn VH'I^SIRufT I WT9TcTT if 
^  qnn cfcTti <̂ <.iq  ̂ 1

(n) frwr JRsrt *fk 3*r% mfacff 
>tt wsr-'On tnrNWRWf «rk «rV¥«rr- 
i&i\ V W *  fM l TO «*ht
ift% St 'TOt ?, :—

(
UK* UK'S 

aw)

\. *ft*n % s m fr  m

sm tn  urO^- 
w m ft  /  *w - 
rfwf ^ sr̂ T 
sw t *  «ran 
r f w  * tts  f  1

(* )  5PIW 1

mfft

*ft TTc tlo  ftl* : WT
mfcwrirft ^™ ha*rft«rm ^*?rfm  
*3$ fa  mtft % ft*r favm  ^  %

,nwi?[ art w?t ^  T^rr | 3*wt
TTWTf 3  f*W TOTT Wft*T f*PTT
'JTRTT $ ?

3<fft<T *hft («ft n»pnf STT̂ ) :
% ^ r  ftvra# ^  *rrc vmrr^ 

3% Fft*?n?r jjfft *r*ft 1 stft*r ^ ? r  
^  *> $■ *->t ^ swfrr ftwrr strtt
t  arm frofa farrr aimT 1 1 f t  «^t«fif 

5TFmf % t a n  % ^nr A «rr*TT 
3tT?W?IT  ̂ v$b fv  pm  ^ f̂ PFTvTg' 

Bfm -̂ % ^ r  ^  stfinrr f%?*r 
■tt ' 'N t ^ '  rf*rr “$cs?r” w(*r faqr
5TTO- I

q^tren tft w m

TTo ftpr : WT
<n^waftT TO»n *hrt if^ srar  ̂ f  <tt
>T.̂ f f% :

% far^ft ft whftt ^ tt »rm
WflT 'T^fTl; Tfk

(m) w  irrer
JT^J f w  3TT g ?

3*frn fin  (vft ^*T lf sn?) : 
( v )  qw& tr tfftz MHik %■

ft ftrfi 
*nrRT ^ t  | 1

(?r) ifcr ^ Pro fe*r «pt r*HT 
fe w r  t, Trt trfl^sr 

vr ^TfH % f<ro ar? 5rtt ?n$f
t i  r1vre (|sxrttt)

# fa^ft gri% vt wrtr
^t xi^r i w w  *p< r $

t  i v?rv^ *f TT^fzH %t

T O  WlfTfl «R^ ^  tr  ̂ tftlHTT gm  
ft  «r injr v t »nft % v f t  »far*T 
^ 5«S v m % f  ^STT ?TW ftTOT
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f  s rre t nmr * r w  * t  P t ^ r

| » r r  jffercrof % w m  # #
« R  $t & f t  * * j f  T t  W T %  W t  <TT 

5T*fPT T T n T  ? n W  ^ T T  I

« f t  T t «  t i o  :mr
w T f a w r  i w t  O T f h r  » H V  u ?  9 ? n #  t V 

f * T T  f a  :

(**) UX^-X*; ^ ff i  a ?  *rc*j- 
i f W n r  T t  ^ ? T T ^ r  « m ? r r  t t  < y i #  %  

fm  w  t s * t  s s r o  t o  t  ;

( « ■ )  :J f T %  -drMTSH A
fa&ft ? fiF  f t  ft ?

3 * r t n  ( * r t  * » p n f  5tt^ )  :

( * )  ( ^ )  ^ f t n
T T  * r N ^ T  5 T O T T  ' i , H o o  EVT

* r f a r i i  ! W ”  &f
R T ttrrr F n f a r  t t #  t t  ^t t w t

5T*IT y c M T W  f S T O T  3  ^ V o o

T T  t f f T  v f r  f ^ W T  T 7 H  T t  * ^ < V

* n4t $ 1 W  SHPR fK  ^TT^T 
s p r a t  ^ v o «  j f t  a r r a n t  t

f t r a ? f r  ^ T K H  8ff*RTT %

m w r  W  5IT 5  33%
*  n r f i r f w r  ^ ? 7 R 5 T  ^  * t  t r m

^  % ’f i F T  %  « R T  f T T  *T T 5 « fa

i p p  z f r s F r r  %  * r f a r  3 <t o  f t #  

^ n r m T  |  i

*»ft

t ^ o .  T T o  T T o  : U J T

w r f t i w  m n  w f t a  ^  « r a T ^  ^  

1 W  *P̂ *r .'

( t )  f t M  T V  S W T  p R n n  

w ft vnrr ftrafcr firar *r  T^r $ ;

(ir) w  fa*r% Tt tot* % fa t  
w r ^TTKTtf ̂ m rT T T ^ ^ ; «ftr

(»r) jxfk *r, ?fr >rt ?

w t n  *r»t («ft *njirrf srr^)
( * }  t tvv, % 3?ft t o  f^R  qftmvr 

^  f*i*(Tn fa^r *ptt ;—

(^ r^ -^ p -)

•*,fl T ’rsr ( •h 'I *t )
YY,VU

*rrr̂ r (h^ tt)
?Y,\Ŝ C \*,°*\

(1W )

^?rfr
------  — ^ , u e

(?r)?ftT(»i ) .  g^T^fhrTtf^rm 
A JTW TT fjR^T .% f ^  

fjRPT ^M^r f̂d ftr^RT TV I  I

V Wn T ^TTffW 

<PTT
n«rr *f^  ^  t?tr f*rr
%  :

( v )  h ht Im
f^rav} % ftnr \ vtw hY  Tt 
m w f f  f?w »w ?, ^ r%  ^r*r «pit | ;

(?t) ■d’lH fr?PT'’ 1-n <1*11 ̂

(*r) ^ m w r  ^  f%?r <jmtt t c  
W i i t ^  ?

wftn («ft w ? )  :
( t )  % ( n ) . ^ f « r ^ T  % «rw 
^TTH ’HTT 1 1 o fiftna -V ,
inpn'i wwf ^ *]
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q»SW ♦  $  *7* «T* *T?ft

: W  w ftw  
twrf ^ftu  *n[ w t*  ¥V jnr 
ft? :

O )  t o w  * q i  rm  % 
WtTf % H tft vnr *
*nf *T T # fc

(m) f*rr rr% t o  <TH*?r % mw 
<nrcr t t  snm  vrr |;

ifR

(*r) w r e w r  # w  ^ r v  #‘ 
v t f  s tw  f w  t ?

w t o  *nft («ft *?^>nf 5dj?) : 
( * F )  V T ifV  i f l x  4f)*(l tciffV<!t> 

*fri I

(w ) $r 1

(n) aft, ?r i fifHr,
q aVfofa* # nrri5t jrrarTT nrnrr 
vw tr  ft 1

»* itwtt smrfrr*

t ^ .  *ft r?o 90  ftwrd : >wt 
»rri«w !wr ^  ^  w
^ * 1  f% WT tl <-4i[ <. TT ̂ VTTSTcTT
% flm fW  #  <pt€ f* m  n t w  «rt#
«PT * f t  fiW T T  £  ?

wftn »fsft («ft * j> n f ?n?) : 
37!TO T tn*ffrPT qfr f«q»TflW
vrefhr «R«nwiT ^ r fa fa w r  # 

«ft tfr g ^ prc-^ p y c  \ i%% 3  3irm- 
*rar «n i gfafofaifggi # xT^nr -swt- 
?W I 'r f t^  WjfRT ^  *ft ftnwfaf 

^ ftrcrnf stv tt, fin=r Hrf̂ npf, *nr^f 
?n»r 3 n r « i  #  f? r ? w p fr ^  
xfb  «tbt z&ff *  sftrftrfir flft 1 jrfir- 
frfk  »mr ffa rrf rc? m ? R  fr f o m -

»frr f  i trcfir
*p*r *r*rf ^ w w a r
w f M  y n w tff A  ir#wr VT!*4t«

^  ___ g » -  .>w p f lT O  VTW

t**v . xjo «•  fiw r* : wr
tffiiitu mrr vtftir *nfr ^  ^
f^T ^ » t f»F :

(f?) T̂«J- % m  WV fiR»*
f%’5^rf%7r *̂11̂  an ^  ^ ‘

(«r) r r  f^rnf i r o  Prtit 
fo r t  5*tt ^ ?

« ftn  *hfi («ft «r^jnf 51H?) :
(V ) 5THK #  ffTVR ^  f3T#n
n^rar r̂ gi«ty<m ^  r̂r#
*TT§r faq^Hlfad *FT̂ t TT ^r?m | I 
^  t^T ^ m ffrf ^tt « m i  ?rmrr 
»TOT t  '

(?r) JRH ft  ^  5̂<rr 1

Expenditure on Housing in Kashmir
1635. Shri Tsjnik: WU1 the Minister 

of Works, Housing and Supply be
pleased to state the total amount given 
to Jammu and Kashmir State during 
the period from 1st November, 1947 
to the 31st March, 1957 and the 
amount actually spent under the va
rious housing schemes, separately?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K.
Chanda): A statement giving the re
quisite information in respect of vari
ous housing schemes administered by 
this Ministry is placed on the Table 
of the Lok Sabha. fSee Appendix IV, 
annexure No. 26],

Displaced Persons IMm Kashmir
1636. Shri Tsjalk: Will the Minis, 

tet of Rehabilitation and Minority 
AS airs be pleased to state the total 
amount given to the Jammu and
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Kashmir State and tbe amount ac
tually spent during the period from 
1st November, 1947 to the 31st March, 
1957 on the rehabilitation of refugees 
in the form of:

(i) loan to them,
(il) relief to them, and

(iii) their training, education cent
res and scholarships?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): A sum of about Rs. 354 
lakhs was sanctioned to the Jammu 
and Kashmir State during the period 
1st November, 1947 to 31st March,
1957. Out of this about Rs. 180 lakhs 
was as loan, about Rs. 159 lakhs for 
relief and about Rs. 15 lakhs for edu
cational and technical training pur
poses. The actual amount spent by 
the Jammu & Kashmir Government 
against the above items is not readily 
available. This information has been 
called for from the State Government 
and will, on receipt, be placed on the 
Table of the Sabha.

Expenditure on Publicity in Kashmir
1637. Shri Yajnlk: Will the Minis

ter of Information and Broadcasting
be pleased to state the total amount 
given to the Jammu and Kashmir 
State and the amount actually spent 
during the period from the 1st Nov
ember, 1947 to the 31st March, 1957, 
eaoh year under the following heads:

(i) broadcasting, and
(ii) information?

The Minister of Information and 
Broadcasting (Dr. Keskar): A state
ment giving the information is laid on 
the Table of the Lok Sabha. [See Ap
pendix IV, annexure No. 29}

Industrial Estates in Orissa

1638. Shri P. G. Deb: Will the Mi
nister of Commerce and Industry be 
pleased to state:

(a) the amount allotted from the 
Centre for establishment of Industrial 
and Rural Industrial Estates in the 
State of Orissa;

(b) the number of rural Industrial 
Estates that are going to be opened 
in Orissa with special attention to 
Adivasi and Harijan areas during the 
Second Five Year Plan with the 
names of places; and

(c) whether there are any recom
mendations of the Government of 
India to the different States that 
priority may be given to the famine 
stricken areas for such development 
works?

The Minister of Industry (Shri 
Mannbhal Shah): (a) A  sum of Rs.
62.70 lakhs has been allocated to the 
Orissa Government for Industrial 
Estates for the Second Plan period. 
The allocation for 1957-58 is Rs. 5’ IS 
lakhs. No separate amount has been 
earmarked for the establishment of 
rural Industrial Estates in any State.

(b) The Government of Orissa have 
proposals to start five Industrial 
Estates in the following places:—

(i) Cuttack
(ii) Rourkela
(in) Jharsugada
(iv) Jeypure
(v) Kendra-para. (Community 

Project Area)
The above places have been selected 
by the State Government taking into 
consideration the needs of the Indus
tries.

(c) No, Sir.
Propagation of Legislation

1639. Shri Bibhuti Mishra: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) whether Government contem
plate to take more energetic and 
vigorous attempt to propagate Gov
ernment legislation in the rural areas; 
and

(b) if so, the nature thereof?
The Minister of Information and 

Broadcasting (Dr. Keakar): ( ! )  and
(b). Publicity for legislation passed 
by the State Legislatures Is primarily
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the responsibility of State Govern
ments. So far as legislation passed 
by Parliament is concerned, publicity 
in rural areas, wherever considered 
necessary, is provided through the 
various media such as the Radio, Press 
Film, posters, folders, pamphlets, 
cinema slides etc.

Miners’ Family
1640. Shri Bibhati Mishra: Will the 

Minister of Labour and Employment
be pleased to state:

(a) "whether Government accord 
any facilities to the miners’ family 
who suffer irom T.B.; and

(b) if so, the nature of facilities 
provided?

The Deputy Minister of Labour 
(Shri Abid All): (a) Yes.

(b) The families of colliery work
ers whose monthly income is upto 
Rs. 300 are given free indoor and 
outdoor treatment at the T.B. Clinics 
run by the Coal Mines Labour Wel
fare Fund. The miners’ families are 
also eligible for admission into tuber
culosis sanatoria where the Fund has 
reserved beds.

The Mica Mines Labour Welfare 
Fund has a small T.B. ward attached 
to the Central Hospital, Karma, where 
the members of the families of mica 
miners who suffer from T.B., can get 
admission.

Slum Clearance in Punjab 

iKii /  Shr* Sharma:
'\Sardar Iqbal Singh:

Will the Minister of Works, Housing 
and Supply be pleased to state:

(a) whether the Punjab Govern
ment have submitted any scheme for 
the clearance and improvement of 
slums in Punjab State;

(b) it so, the details thereof; and
(c) the amount sanctioned dur

ing 1857-58 so far?
The Deputy Minister of Works, 

Bousing and Supply (Shri Anil K. 
Chanda): (a) No.

(b) And (c). Do not arise.

Shifting of Centra! O s w h m m  
Ofltoes

164%. Shri D. C. Sh&nna: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) the number of Central Govern
ment Offices shifted from Delhi during
1957 (upto the 30th November 1957; 
and

(b) the places to which they have 
been shifted?

Tho Minister of Works, Housing 
and Supply (Shri K. C. Baddy): (a>
Nil.

(b) Does not arise.
Heavy Water Factory

1643. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 528 on tbe 
31st July, 1957 and state the progress 
since made in the construction of the 
Heavy Water Factory at Bhakra 
Nangal?

The Minister of Industry (Shri 
Manubhai Shah): A contract on
deferred payment terms has been 
awarded to a French firm for the sup
ply, erection and commissioning of 
the fertilizer group of plants. A  con
tract for the supply of electrical 
equipment on deferred payment terma 
is expected to be finalised shortly. 
Tenders for the supply, installation 
and commissioning of the Heavy 
Water Plant have been received by 
tiie Nangal Fertilizer and Chemicals 
(P) Ltd. and they are under exami
nation.

Tenders for the construction of 
about half the permanent township 
have been received and are under ex
amination. Tenders have been invit
ed for the construction of sewers and 
drains in a portion of the township.

The work relating to the laying of 
a railway siding is progressing ac
cording to schedule and is expected 
to be completed by the end of May,
1958.
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Jate Mills
1644 ghri D. O. Sharma: Will the 

Minister of Commerce uul Industry 
be pleased to state the total unused 
capacity m the Jute Mills at present?

The Minister of Industry (Shri 
Mannbfuri Shah): About 7,842 looms, 
with an approximate capacity of 
12,000 tons of jute goods a month, 
representing 12) per cent of the looms 
in the jute mills, are at present un
used.

Industrial Estates at Okhla (Delhi)
f  Shri D. G. Sharma:

1645. -I Shri Naval Prabhakar: 
[S hri Heda:

Wilt the Minister of Commerce and 
Industry be pleased to state:

(a) the progress made so far in the 
Industrial Estate at Okhla in Delhi;

(a) whether any expansion pro
gramme is envisaged in the Estate; 
and

(c) if so, the new industries pro
posed to be accommodated there?

The Minister of Industry (Shri 
Manubhai Shah): (a) Thirty-five fac
tories have been completed. The 
work of construction of the Adminis
trative Block is progressing and is 
scheduled to be completed by the 
middle of January, 1958. All the 35 
factories have been allotted and 21 
factories have already been occupied. 
The remaining 14 are expected to be 
occupied shortly. Of the 21 factories 
occupied, 12 have already, gone into 
production.

(b) Yes, Sir.

(c) Applications from 140 parties 
covering 73 industries have been re
ceived, a list of which is placed on the 
Table of the Lok Sabba. tSee Appen
dix IV, annexure No. 30]. They will 
be considered when the new factories 
are constructed.

X m h c t e *  at Quinine
1646. Shri O. C. Sham s: Will the 

Minister of Commerce and Industry
be pleased to state the quantity ot 
Quinine produced during 1957 (upto 
tiie 30th November, 1957)?

The Minister of Industry (Shri 
Manubhai Shah): The quantity of 
quinine manufactured from January 
to September. 1997 was 51,826*62 lbs. 
The production figures for the months 
of October and November, 1957 are 
not yet available.

Mulberry Growers of Punjab

1647. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the amount allotted by the 
Central Silk Board for the issue ot 
loans and grants to the mulberry 
growers of the Punjab State during 
the year 1957 so far; and

(b) the conditions governing such 
loans?

The Minister at Industry (Shri 
Manubhai Shah): (a) None of the
schemes of the Government of Pun
jab relating to sericulture approved 
in 1957 involves the issue of loan 
though the grant-in-aid sanctioned 
for 3 schemes totals Rs. 47,115. Gene
rally direct assistance is not given to 
mulberry growers but facilities arc 
provided through the State Govern
ments for supply of improved types 
of saplings, seeds, etc.

(b) Does not arise.

Handloom Industry in Punjab
f  Shri D. C. Sharma:

1648. | Sardar Iqbal 81ngh:
I  Shri Daljit Singh:

Will the Minister of Commerce aai 
Industry be pleased to state:

(a) whether any amount has been 
allotted as loans and grants to fh* 
Punjab State for the development ot 
Handloom Industry during the Second 
Five Year Plan; and
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(b) if so, -to what eJttent?
Tbe MtatWtr of Cadaster (Shri 

Manubhai 8hah): (a) Yes, Sir.
(b) Rs. 40*44 lakhs.

<5e ff TWWWf W m

» n .  fmwrfijwr
iwnr T c ft  *nft ?o fir a m  HK'j % 
mxrfv^ im  # w t ^ r c  %

i f  ^  P I T  V ^ T  f t *  :

( * )  #jttt % t^r
srt- j r h c  s s f r r  w f a d  ^  «p t

f^T-fV’T fSTHt TT fVTT *W
t  ;

(^ )  i r4l >̂1*!
f a r r  w  «r t  spt%  $ f  $  ;

(r-) sta f v r
Tt fe n  #  w t vnhn^fr ¥V »rf 

I ?
« f tn  mft (*ft *rj»nf wtj) : 

( * )  *ftr (sr ). f^rTTRff
#  s r m  :—

TT̂ T •PT 5TT*T %̂ sff *pr

%rm
*mrnr
far?rc n

*
*TJTRT

w

?T5T #• fa# firttor 5R5T ift
^  f a n  >ptt 1 1 f a #  * r r  %■ ^  
wkTmw *st*t ptpt t t  ^pmr vt^t, 

VTTtgf WHFTT, vrxsn^
% fa# <flm^r frftm ifa: Trcmr- 
ftff ?nr ^  *rmt ̂  mfHv w n ,

^  |ji# 1 F fftft VRVHf *f 
^?mpT 3  jB ! *r*ra «i*l4n i

( * )  ura t t  s>r4w ft*n- 
^ n t  % «FTT̂  *  V  W t  % VJ tit 
v r o m t  ?ro» f t  tffftrar »pt h w w  
| farcner ( v )  urm H ftnrr w
1 1

Cuh«vsnti
1650. Shri V. P. Nayar: W ill the 

Minister of Commerce and Indastry
be pleased to state:

(a) whether it is a fact that during
• 1036*57 the export of cashewnuts has

yielded more foreign exchange to 
India than in the preceding year; and

(b) if so, to what extent?
The Minister of Commerce (Shri 

Kanungo): (a) Yes, Sir.
(b) A statement is placed on the 

Table of the Lok Sabha. [See Ap
pendix IV, annexure No. 31].

Land Purchase Loan
1651. Shrimatt Renu Chakravartty:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether Government have sanc
tioned the land purchase loan of 59 
agriculturist families of Nafarganj 
Debnagar Colony P.S. Canning 24 
Parganas against executed “baynana- 
mas” ;

(b) if not, when the loan can be 
expected to be sanctioned;

(c) how many months have elapsed 
since their "baynanamas” were sub
mitted to Government; and

(d) the reason for the delay?
' The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr CHaad 
Khanna) : (a) Loans to 47 families
out of 58 who had applied have been 
sanctioned. Loans could not be given 
to 12 families as their title to tfaa 
lands was found to be defective

(b) Does not arise.
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(e) and (d). “Baynanamas" ar* 
not required to be submitted to tha 
Government but to the District offi
cer*. The proposal tor grant ot loan 
was received by the State Government 
from the District Officer in August, 
1056. As the loan required by each 
family was in excess ot the prescrib
ed ceiling, further enquiries, with 
regard to the quality of the land, the 
prevailing market price, etc. were 
necessary in order to decide whether 
a relaxation of the ceiling should be 
allotted. These enquiries took some 
time and the final recommendations 
were received by the State Govern
ment from the District Officer only in • 
July, 1987. Sanction was accorded In 
August, 1957.

Slum Clearance
1652. Dr. Ram 8nbha{ Singh: Will 

the Minister of Works, Honsing 
Supply be pleased to state:

(a) the number of slum clearance 
schemes sanctioned by Government 
lor each State;

(b) the estimated amount needed 
for the execution of those schemes; 
and

(c) the number of these schemes in 
each State which are under Implemen
tation?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) to (c). A statement giv
ing the required information is placed 
on the Table of the Lok Sabha. [See 
Appendix IV, annexure No. 32].

?***• w r  fcr : w i  yrafar

f*F :

( * )  w r 9$ | fa  k x ?
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3 *3  n (n u  ;

(m) w r ^
?nr»nr 573" |jtr jot 

VF^friPT % f r
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(*t) $ fa  «r*ft w
fa w iyTT *t vptt f o r  w  | ?

w )  : ( * )  ^  f t  I 
(«r) *rt ft  1

(*r) vt fwH
trrnmt % f*w
vnenr % ^ irttj trvr^T  tn fw r  % 
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Cooperative Housing
1654. Shri Tangamanl: Will the

Minister of Works, Housing and Sup
ply be oleased to state the steps Gov
ernment propose to take for encourag
ing cooperative housing?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): The actual formation and
development of cooperatives is the 
concern of the State Government. 
The Government of India Subsidised 
Indusutrial Housing and the Low In
come Group Housing Schemes, how
ever, already provide for adequate 
financial assistance on convenient and 
attractive terms to cooperative hous
ing societies. With a view to inducffig 
more cooperative societies of indus
trial workers to build Bouses them
selves the Housing Ministers’ CSJMW- 
ence held recently at Mysore has also- 
made certain recommendations which 
are under consideration. Copies o f  
the recommendations are available in 
the Parliament Library.

Licensing of Looms and Spindles
1655. Sardar Iqbal Singh: Will fBk 

Minister of Commerce and IndKStxy 
be pleased to state:

(a) the number of looms and spin
dles licensed in Punjab and Delhi dur
ing the years 19M-5S, 1985-53, 1089- 
57, and 1887-58 so far;
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(b) now many of these licences 
have been utilised and the names of 
the firms which have failed to utilise 
the licences;

(c) whether any attempt has been 
made to get the licences of defaulters, 
utilised by some other companies or 
firms; and

(d) whether Government have any 
scheme to step up the production of 
the Northern Zone of India to meet 
~the local requirements of textiles9

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A state, 
ment giving the required information 
is placed on the Table of the Lok 

rSabha [See Appendix IV annexure 
No. 33]

Works Committee of the Marine 
Department, Port Blair, Andamans

/D r . Ram Subhag Singh: 
\Shrl A. S. Saigal:

Will the Ministed of Labour and 
Employment be pleased to state:

(aj whether elections to the Works 
■Committee of the Marine Department, 
Port Blair, Andamans, were held in 
•October, 1957, in an irregular way;

(b) whether Government have re- 
-ceived any representation in the mat
ter from the Marine Employees Union, 
Port Blair; and

P-irt

(c) if so, the action taken tbervon 
by Government?

The Deputy Minister of Labour 
(Shri Abld A ll): (a) to (c). The Gov
ernment of India have received a 
complaint "regarding alleged irregu
larities in the conduct of election to 
the Works Committee in the Marine 
Department, Port Blair. The Chief 
Commissioner, Andaman Se Nicobar 
Islands has however intimated that 
the elections were held in accordance 
with the Industrial Disputes (Central) 
Rules, 1057.

Copra and Betel-nuts In Nicobar 
Islands

1657. Dr. Ram Snbhag Singh: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No. 1808, on 
the 13th September, 1957, regarding 
Copra and Betel-nuts in Car Nicobar 
and other Nicobar Islands and furnish 
the information promised in regard 
to parts (b) and (d) thereof?

The Minister of Commerce (Shri
Kanungo): Part (b):  The purchase

price for Copra and betel-nuts in Car 
Nicobar and other Nicobar Islands is 
fixed on the basis of selling prices in 
tiie Calcutta market as reported by 
the West Bengal Government autho
rities.

A p p  o x i m u e  
G r o s s  P r o f i ts  R o y a l t y  p a y  tble to  G o v t .

d u  in g  I 9 “:6 .

M/S. Carnicobar Trading
Company. Rs. 1,88,3*51 Rs 56,000

M'S. Akoojee Jadwet fit
Company. Rs. 1,61,600 Rs. 82,000

Shoe Industry
1658 Shri Sambandam: Will the 

Minister of Commerce and Industry
be pleased to state the amount ot as
sistance given by the Government to 
State schemes such as Shoe Industry 
in Madras State during the current 
financial year?

The Minister of Industry (Shri 
Manubhai Shah): A statement is pla

ced on the Table of the Lolc Sabha. 
[See Appendix IV, annexure No. >4].

Adulteration In Goods
1659. Kumari M. Vedakuraari: W ill 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether Government consider 
the complaints of retailers in business* 
for bting punished for adulteration
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c m  foe the labelled goods other than 
food article* and drug* they get from 
wholesale dealers in business; and

(b) if so, the steps Government pro
pose to take in the matter?

The Minister of Commerce (Shri 
Kanunio); (a) and (b). The Govern
ment of India have not received any 
complaint. Reports have been called 
for from the State Governments and 
the information will be placed on the 
Table of the Lok Sabha in due course.

Development Plans for 1958-59

UN. Shri Banganna: Will the Min
ister of Planning be pleased to state:

(a) whether it is a fact that the 
State Governments have been asked 
to submit their development plans for 
1958-59 by the 25th November, 1957, in 
terms of a time-table which envisages 
preparation of the final report on the 
overall plan for the year by the end 
of July next year;

(b) if so, whether the information 
has been received from all the State 
Governments; and

(c) the salient features' of develop- 
ment plans of each State?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Pisnning <Shri L. N. MJsra): (a)
Yes, Sir-

(b) So far, development plans for 
1958-59 have been received for the 
following areas:

States: Andhra Pradesh, Bombay, 
Madras, Rajasthan, West Bengal and 
Bihar.

Union Territories: Delhi, Himachal 
Pradesh, Tripura Laccadive & Amin- 
divi Islands, Pondicherry, Andaman & 
Nicobar Islands and NEFA.

(c) We are not in a position to 
give this information at this stage.

Sand at Chandipar Seacoaat 
(Orissa)

1961. Shri K. C Jena: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that some 
valuable sand has been found at the 
seacoast near Chandipur in the 
District of Balasore, Orissa;

(b) if so, whether the same has 
been chemically examined; and

(c) if so, the result thereof?
The Prime M1* 1*1*  and Minister of 

External Affairs (Shri JawaharUI 
Nehru): (a) No.

(b) and (c). Do not arise.

La bear Participation in Management
1662. Shri S. M. Banerjee: WQl

the Minister of Labour and Employ
ment be pleased to state whether 
any steps are being taken to end 
rival unionism in the country for 
the successful implementation of 
“Labour participation in Manage
ment” Scheme?

The Deputy Minister of Labour 
(Shri Abid All): Government consi
der that the trade unions in the 
country are conscious of rivalry bet
ween themselves and the difficulties 
it creates in their effective participa
tion in management. Government 
will welcome attempts on the part of 
the unions to end rival unionism.

Motor Transport Workers
1663. Shri Dasaratha Deb: Will the 

Minister of Labour and Employ
ment be pleased to state:

(a) the number of motor transport 
workers in Tripura;

(b) whether any representation 
was made by the Motor Transport 
Workers Conference to Government 
for improving their conditions of 
service; and

(c) what steps have been taken by 
Government in this regard?
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The Deputy H laM tt ef lA b w r
(Shri Abid A ll): (a) 2211.

(b) Representations have been 
received from time to time on behalf 
of transport workers for the enact
ment of separate legislation to regu
late their working conditions.

<c) A tripartite Committee has been 
set up to go into the question. Its 
report is awaited.

Plantation Labour Act
1664. Shri Dasarwtha Deb: Will

the Minister of Labour and Employ
ment be pleased to state:

(a) whether the Plantation Labour 
Act has been implemented by any 
Tea Estate in Tripura;

(b) the names of the Tea Estates 
which have implemented the Act 
partly;

(c) the action taken by Govern
ment to get the Act implemented; 
and

(d) the difficulties in the way of 
implementation of the Act?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) and (b). All the 
tea estates in Tripura are gradually 
implementing the Plantation Labour 
Act

(c) The Tripura Administration has 
set up a machinery to keep a watch 
on the proper implementation of the 
Act

(d) The provisions relating to 
housing and medical facilities are 
causing some difficulty because of the 
weak financial position of the tea es
tates which are mostly small.

Coal Mines Welfare Commissioner 
(Bihar)

1665. Shri Rajendra Singh: Will the 
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the 
Coal Mines Welfare Commissioner 
(Bihar) has so far refused to comply 
with the repeated request of the

Advisory Committee to place Gov
ernment audit report before the aaid 
Committee ter perusal; and

(b) If so, the reasons therefor?

The Deputy Minister o f Labeor 
(Shri Abid A ll): (a) No.

(b) Does not arise.

Water Level in Delhi

1666. Shri Kameahwar Tantla: Will 
the Minister of Works, Housing and 
Supply be pleased to state the steps
taken so far to bring down sub-soil 
water level that was reported to have 
endangered the foundatiohs of build
ings in New Delhi?

The Deputy Minister ot Works, 
Housing and Supply (Shri Anil K. 
Chanda): It is not correct that rise 
in sub-soil water level has endangered 
the foundations of buildings. A  num
ber of tube wells are, however, being 
sunk for lowering sub-soil water level. 
A comprehensive survey to improve 
the surface drainage in the com
pounds, lawns and gardens has been 
completed and further recommenda
tions of the Technical Experts are 
awaited.

v-swim  $  fiiwrftw wrfw

<to wto v m r a  :
*HT yw fw  !TOT SffTOTO* m i

( * )  VTT TTf I  f v  X H R V R  %

j w t  UH* wtt ?r
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(w ) v n  th  *****
^  3  t o r  *r ^rf

srfaT *rf | ;

(*r) e x m  W  3  WTT
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Slndrl FertlllMn and C h eak d i 
Private Ltd.

1<w# S  8hri o h M n l:
i W \  ShH 8. M BanerjM:

Will the Minister of Comm ere* u d  
iBdiutry be pleaaed to state:

(a) whether Sindri Fertilizer* and 
Chemicals Private Ltd, lias earned a 
profit of over Rs 4 crores in the year 
ending 1957;

(b) if so, what portion of the pro
fit has been distributed among the 
employees; and

(c) in what form?
The Minister of Indaatry (Shri 

Maaobhai Shah): (a) Yes, a gross
profit of a little over Rs. 4 crores was 
made during the year ending 31st 
March, 1957

(b) and (c) No share of the profit 
has been or is being distributed to the 
employees as bonus. An ex-grratia 
ad hoc payment of Rs. 16 lakhs was, 
however, sanctioned in 1957; Rs. 12 
lakhs of this to be distributed in cash 
and Rs 4 lakhs to be utilised for 
making an appropriate addition to 
the Provident Fund of the employees

Anunonitun Nitrate

f  Shri Rorhunath Singh:
1670. i  Shri Sobodh Basda:

[  Shri S C Samanta:
Will the Minister of Commerce u d  

Industry be pleased to Aate whether 
it is a fact that Soviet Government 
has offered 30,000 tons * of ammo
nium Niarate to India?

The Minister of Commerce (ShH 
Kannngo): The Soviet Government 
has offered 10-15 thousand tons ot 
Amonium Nitrate.

Imports of Capital Machinery aad 
Other Material*

1071. Sardar Iqbal Singh: W ill the 
Minister of Cetnmeree aad la&astry 
be pleased to state:

(a) the total amount spent far 
importing capital machinery aad
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other materials during the year 
1957-58 so far; and

(b) what amount was spent for 
importing luxury articles during the 
same period?

The Minister o f Commerce (Shri
Kanungo): (a) Rs. 499 75 crores.

(b) ‘Luxury articles’ are not classi
fied separately and the ex^ct amount 
spent on the import of these articles 
is not available. The licencing for 
these items during 1957 was, however, 
negligible.

Small Scale Industries
1672. Shri P. G. Deb: Will the 

Minister of Commerce and Industry
be pleased to state the outcome of 
the meeting of the Small Scale 
Industries Board recently held in 
Delhi and the Policy laid down for 
achieving the targets of the Second 
Five Year Plan?

The Minister of Industry (Shri 
Manubhai Shah): The Minutes of the 
ninth meeting of the Small Scale In
dustries Board containing the main 
recommendations of the Board have 
already been placed on the Table of 
the House in reply to Starred Ques
tion No. 275 answered in the Lok 
Sabha on the 19th November, 1957.

The Board does not lay down any 
policy for achieving the targets under 
the Second Five Year Plan. It has 
made specific recommendations for 
the successful implementation of The 
different programmes for develop
ment of Small Scale Industries. 
These recommendations are under con
sideration of the Government.

BUSINESS OF THE HOUSE
Shri T. K. Chandhuri (Berham- 

pore): Sir before you proceed to 
other business, I want on behalf of 
some of the Members on this side to 
make a request to increase the time 
allotted for Shri Firoze Gandhi's 
motion about the investments of Life 
Insurance Corporation.

Mr. Speaker: Why do not they wait
until we reach that? Let nobody 
interrupt. Whatever is in the Order 
Paper, we shall get through. When
ever the time comes or the occasion 
arises, let them place it before the 
House. We can always extend or 
restrict the time.

CORRECTION OF ANSWER TO UN
STARRED QUESTION NO. 56

The Minister of Information a a i 
Broadcasting (Dr. Keskar): Sir, in
reply to Unstarred Question No. 5ft 
answered in the Lok Sabha on the 
17th May, 1957, the House was inform
ed that the number of Community 
Radio Sets supplied to the Punjab 
State during 1955-56 and 1956-57 was 
2,300 and 1,000 respectively. The- 
correct position is that, while 2,300 sets 
had been ordered for the Punjab 
during 1955-56, only 400 sets were 
actually supplied in that year. The 
remaining 1,900 sets, as well as the
1,000 sets ordered during 1956-57, were- 
supplied in 1956-57.

310 sets were supplied in 1955-56 to 
PEPSU which is now merged with the 
Punjab

PAPERS LAID ON THE TABLE
A m e n d m e n t s  t o  P r e v e n t i o n  or Fooo 

A d u l t e r a t i o n  R u l e s

The Minister of Health (Shri Kar
ma rkar) : Sir, I beg to lay on the
Table under sub-section (2) of Section 
23 of the Prevention of Food Adulte
ration Act, 1954, a copy of each o f 
the following Notifications, malting 
certain amendments to the Prevention, 
of Food Adulteration Rules, 1955:—

(1 ) S.R.O. No. 465, dated the 25th 
February, 1956.

(2) S.R.O. No. 1202, dated the 26th 
May, 1956.

(3) S.R.O. No. 2213, dated file S8tb 
September, 1956.

[Placed in Library- See No. LT-4M /
57],
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Cxeu* Estate Duty and Tax

on Railway Passenger 
Fares (Distribution) Bill

A m e n d m e n t s  t o  C o m p a n i e s  ( C e n t r a l  
G o v e r n m e n t ’s )  G e n e r a l  R u l e s  a n d  

F o r m s

The Deputy Minister of Finance 
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under subjection (3) of 
section 642 of the Companies Act, 1956, 
a copy of Notification No. S.R.O. 3867, 
dated the 7th December, 1957 making 
certain amendments to the Companies 
(Central Government’s) General Rules 
and Forms 1856. [Placed in Library. 
See No LT-440|57]

REQUISITIONING AND ACQUISI
TION OF IMMOVABLE PROPERTY 

(AMENDMENT) BILL*
The Minister of Works Housing and 

Supply (Shri K. C. Reddy): Sir, I beg 
to move for leave to introduce a Bill 
further to amend the Requisitioning 
and Acquisition of Immovable Prop- 
Berty Act, 1952

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Requisitioning and Acquisition of 
Immovable Property Act, 1952."

The motion was adopted
Shri K. C. Reddy: Sir, I introduce 

the Bill.

UNION DUTIES OF EXCISE (DIS
TRIBUTION) BILL AND ESTATE 
DUTY AND TAX ON RAILWAY 
PASSENGER FARES (DISTRIBU

TION) BILL
Mr. Speaker: The House will now 

resume further discussion on the Union 
Duties of Excise (Distribution) Bill, 
1957 and the Estate Duty and Tax on 
Railway Passenger Fares (Distribu
tion) Bill, 1937. Out ot 3 hours and 
SO minutes agreed to by the House for 
general discussion of both the Bills, 
I hour and 16 minutes have already

been availed of and 2 hours and
14 minutes now remain. After the 
general discussion is over, clause by 
clause consideration and third reading 
of these Bills will be taken up for 
which 30 minutes will be available.

Seth Achal Singh may continue his- 
speech.

# 5 « w r f o ?  ( t r r * r n )
3ft f*5T
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?rr? fr 1 1 ?fr ^  p r r  %  y «
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f W r  tftr ^  *t n f  £ 1 

fs ft  « r̂rarr act t m  x.*. t o i i

‘ Published in the Gazette of India Extraordinary Part II—Section Se
dated 1S-12-57 pp. 953-54.
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8brt BMmua (Coocb Behar-RMerv* 
«d—Seta. Castes): Mr. Speaker, Sir,
1he hon. Finance Minister has told us 
to accept the provisions of these Bills 
as they are. He bases his argument 
mainly on the fact that he has accept- 
ed the arguments of the Finance Com

which the House has to accept as 
coming from an impartial judge. After 
consideration of various factors that 
Commission has given its decision, and 
the hon. Finance Minister has accept
ed its recommendation* as they are. 
We certainly recognise the argument 
that he has placed before us. But in 
the same breath he says that the 
other recommendation of the Com
mission regarding assistance from the 
Centre to the States as loans will put 
the Centre in a difficult position so 
far as financial assistance in the next 
two Plans, the Second Five Year 
Plan and the Third Five Year Plan, 
and even for the coming IS or 16 
years is concerned.

I just want to tell him that he like 
the proverbial angel should not blow 
hot and cold by the same breath. If 
he wants us to accept the recommeii-. 
dations of the Finance Commission as 
they are regarding these two Bills, 
we can in the same breath ask him 
to accept the other recommendation 
regarding payment of loans which 
have been recommended by the Com
mission.

But that is only a matter of argu
ment. We admit it is quite under
standable that the Finance Minister’s 
position will be a little bit difficult 
if the payments position by the States 
to the Centre be adjusted according 
to the recommendation of the Com
mission. But we leam from today’s 
newspapers that at the Governors’ 
Conference the Finance Minister made 
a statement. In the course of his 
statement he is said to have made a 
remark that the States have bean 
given liberal concessions; so far as 
their financial position is concerned 
adequate consideration has been gives 
to the States by the Commission. Side 
by side he states that the position 
being as it is, the States should not 
expect much help from the Centra, 
•o far as their capital and revenue 
position by way of assistance sad
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For them, certain grant* ace given bjr-louu from the Centre is concerned.
I want to say a few things only 
regarding that point.'

I have cursorily gone through the 
report of the Commission. There are 
broadly three parts. The first is, 
income-tax has been raised from 50 
per cent, to 60 per cent But the 
Commission itself, at page 39 of the 
report, has said that this tax has 
ceased to be an expanding source of 
revenue. We all know that it is so.
I would be rather happy if the hon. 
Finance Minister gave us the exact 
position resulting from this increase 
of this incidence of tax by 10 per cent, 
and to what extent each State is going 
to gain during the coming years. When 
we know that, we can certainly under
stand that the States have been given 
liberal consideration so far as alloca
tion of income-tax is concerned. As 
we understand, it will not be much. 
Perhaps the responsibilities of the 
States are many and great. In fact, 
in. all the development projects and 
undertakings, the responsibility is that 
of the States Agricultural develop
ment, health, medical relief, education, 
and in fact all the nation-building 
departments, are the responsibility of 
the States. They are +0 deal with 
them directTy, Their . -‘sources are 
very scanty. I shall come to that 
presently.

It being so, if the Centre says that 
now that the Finance Commission has 
given them liberal consideration they 
should not expect much from the 
Centre but that they should exercise 
their taxing powers that have been 
allocated to them, namely, those in 
the State list, I think that will be a 
very difficult position for the States. 
Then, really the nation-building de
partments of the States will suffer for 
want of revenue.

Regarding grant-in-aid, it has been 
increased from Rs. 16 crores to Rs. 40 
crores. But what are the grant-in-aid 
forf This is not the time to recount 
all the head* but one or two instances 
may be given. Now, take the frontier 
£t«tes ot Punjab and West Bengal.

the Centre. Any hon. Member can 
understand the difficult position and 
the enormous expenditure that these- 
two States have to%4ind«xgo or bear; 
though policing is thrte State’s respon
sibility, practically it is the Cart*^> 
responsibility in a way.

Take then the grow mow food cam
paign. It is the direct ifesponsibillty 
of the State. But it is practically the 
responsibility of the Centre and the 
State combined. They have increased 
the amount from Rs. 16 crores to Rs. 
40 crores to all the 14 States. I do 
not know whether that is a great and 
liberal concession to the States.

As regards the excise duty, it has 
been reduced from 40 to 25 per cent. 
It may be said that many other taxes 
have been added to the former list. 
It is so But, at the same time, so far 
a>. we calculate, the increase or incre
ment will not be much. So, regard
ing the statement that the hon. Fin
ance Minister is reported to have 
made at the Governors’ Conference, 
namely, that the States have been 
liberally dealt with by the Commis
sion, I want to say that though the 
increase is there, it is not a liberal 
one. And when the Finance Minister 
say* that m the coming years, the 
States should not look much to the 
Centre but should exercise their own 
taxing powers and the revenue rais
ing powers, I apprehend very much 
that it will be a difficult position.

12.15 tea.

[P a n d i t  T h a k u r  D a s  B h a r g a v a  in the 
Choir]

Then I come to the next point. So 
far as our State is concerned, namely, 
West Bengal, formerly, it was mainly 
dependent on land revenue. We know 
that by various changes in our land 
laws and the growing consciousness 
of the people, this land revenue posi
tion is now becoming very -''much 
strained, and it is going to iwindle 
down further, and there is no scope 
for increasing the revenue from that 
source.
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[Shri Barman]
Then there is agricultural income- 

tax. By tbe recent pieces of legisla
tion, it can be presumed that this 
source abo is drying up. There will 
be aa big holdings in the rural areas 
stf'tvr  as agricultural land is concern- 
■ed. liatirally, the resources from 
this aspect ^ire scanty and the tax 
will come dotam. May be that ultimate
ly, it will be eliminated. If you want 
to reap something from the rural 
areas, you know that the rural people 
mainly depend on agricultural pro
perty, but due to social changes and 
social justice, the ownership of land 
is also getting into revolutionary 
ideas and it is undergoing revolution
ary changes, and, as a necessary 
corollary to that change, the resources 
of the State out of this agricultural 
income-tax will certainly ultimately 
disappear.

Then there is another resource of 
the State and that is excise from 
liquor. On the one hand we say that 
this drink evil should go and that it 
is rather immoral for any State which 
professes so many things to raise 
crores and crores of rupees out of this 
excise revenue. On the other hand, 
we'cannot tell them that they should 
raise crores and crores of rupees. I 
know certain States whose revenue 
from this source ranges from Rs. 10 
crores to Rs. 15 crores.

Shri Naushir Bharucha (East Khan- 
desh): Rs. 25 crores in Bombay.

Sbri Barm an: Yes; so, you just ask 
Bombay to give up prohibition. At 
the same time, you ask her to accept 
prohibition for the sake of revenue, 
and ask her to rely on her own 
resources.. So, these are contradic
tion® in terms. I think that these are 
the mam three taxing powers out of 
which substantial revenues can be 
raised by the States. All the three 
hnources are going to dry up and it 
w iiNtt difficult for us to reach our 
social >bject;ves.

TheJe are others but petty resources 
of taxing powers of the States for the 
purpose of raising revenue. At such

times, if the hon. Minister says that 
the States should try to take resource 
to their own taxing powers and reve
nue powers, I think that it will b* 
placing the States in a very awkward 
position.

On the other hand, thfe Centre has 
got enormous powers of raising reve
nues in different ways. Here we have 
some experience. While the Finance 
Minister tries to raise revenue from 
these sources, there has been a (ot of 
difficulty in his way. But 1 do not 
like to deal with those matters. I 
simply want to say this: that the
Centre has got enormous powers. It 
can draw blood from those quarters 
where blood is congested. But if It is 
unable to do so, the hon. Finance 
Minister cannot tell the States that 
because the States have got a little 
concession by the decision of the Com
mission, they shall no more expect ’ 
much grant or assistance by way of 
loans from the Centre whose budget 
position is also strained. Therefore. I 
would like the hon- Minister to give 
us in detail w>~* is the amount that 
the States are K-.ing to be given by the 
acceptance of the recommendations of 
the second Finance Commission, so 
that we can judge what is the posi
tion of the States and the States also 
may know what they are going to 
get. That is my submission.

Shrlmati XU. Palchondhuri (Naba-
dwip): Mr Chairman, Sir, everybody 
knows that taxation is the legitimate 
support of Government and the dis
tribution of that taxation is surely the 
Government’s legitimate support to 
the people they are taxing, because 
taxes, after all, will be paid by the 
tax-payers, whether the knife falls 
on the melon or the melon falls on 
the knife.

I will deal with my State in parti
cular, because we havs been auu&ed, 
as the previous speaker said, that la 
the Governors’ conference, the Min
ister said that the States had b m  
given very liberal consideration' b f  
the finance Commission and that ttuqr 
should not comae over aad « w  again
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to the Centre lor further aid, because
a lot has been done for them. In this
connection, I would like to point out
that there are States that have pecu
liar problems. In this matter, we can
borrow the example from Australia
where, when the States want some
revenue, they state their own peculiar
problems and they are assisted in
that particular way. There are States
that have their own peculiar prob
lems tis iudice and I think those
States will need better aid from the
Centre, whether the allocation has
been liberal or not by the Finance
Commission in years to come, because
so far as the Plan is concerned, it Is 
not only the Centre that is going to
perform the Plan. The 'States also
are going to perform their share and
the whole performance has to be inte
grated, because if the States cannot
perform their share of it, surely the
Plan cannot be expected to go for
ward as it should.

The case of West Bengal has to be
specially cjnsidered, because in West
Bengal, right from the beginning, it
has been a case of dwindling partici
pation in the divisible pool. The
Second Finance Commission has
decided that for the total income-tax
divisible pool, instead of 55 per cent,
68 per cent should go to the States
and of the 06 per cent, 90 per cent has
to be distributed on population and 10 
per cent on collection basis. Accord
ing to this, the share of West Bengal
has again decreased from 11 25 per
cent, which was the first Commission’s 
allocation, to 10:8 per cent. If you
look back, right from the time of the
passing of the Government of India
Act of 1935, the share of West Bengal
h&5 gone down constantly, whereas
the problems of West Bengal have
constantly gone up.

Ifay I point out certain figures
'which are very revealing? You will
see that the agricultural livelihood in
West Bengal in 1951 was It" 9. But
the non-agricultural livelihood hat
remained static. It was 19*1 in HOI, 
17-7 in 1011, 16-1 in 1021, 14-3 In 1931 
and lft-6 in 1951. 73m words at file

on Railway Passenger
Pares (Distribution) Bill

Census Report are revealing. The
Census Report says:

‘This indeed is a shocking r e f 
lation . . . .  It shows how gradually
the proportion of earners to total
population has been declining
steadily in agricultural and total
livelihoods.............What is more
alarming is the almost stationary
proportion of the population in
non-agricultural livelihoods ’ since
1911, which indicates how the
excess population steadily squeez
ed out in increasing numbers, re
mains unabsorbed in non-agjicul- 
tural livelihoods and' goes on 
widening the fearful gap between
the total population of employable
age and the population employed
in earning a living” .

That is why the question in West 
Bengal is acute, and the 15 lakhs at
increase in population in Bengal, as a 
result of the refugee influx, has net 
been given due consideration by the
Finance Commission. Although the
refugee problem has been financed
from the Centre, it is no more than
theoretical help to West Bengal,
because after all, when there is an
injection of a huge population in a 
small State, the dislocation on the
economics of the State is self-evident
and this should have a particular bear
ing on the recommendations of the
Finance Commission. For that reason,
I would certainly say that had1 we dis
cussed the Finance Commission’s report 
before this Bill was brought in, which
seeks to implement the recommenda
tions completely, it would have been
more of a clarification to the House 
and we could have gone into the pro
blems more fully. Now, as the Finance 
Minister said yesterday, it would be
more difficult to do away with some 
of the recommendations and change
the Bill; I reattoe, that Bat at the
same time, another reviewing may
take place and the Finance Minister
iW  reconsider the suggestion that 
the States cannot come to the Centre
again, because liberal concessions have
been made'to them-
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[Shrimati Ha Palchoudhuri]
I ask, after, all, what axe the resour

ces of the States from which they are 
supposed to finance the Plan? Much of 
it must come from certain amount of 
small savings and a certain amount 
from the revenue on liquor which, of 
course, we cannot really say is good, 
but wherefrom is the revenue to come? 
If we bring ir> prohibition, it will gra
dually tak^ away that revenue. Was it 
not Napolean who said,

“Tax vices; tax them hard 
because vices are good patriots. I 
have got 5 billions from the love 
of brandy and I would like to 
know which of the virtues would 
pay me as much.”

For that reason, though I would not 
say that we should not have prohibi. 
tion, but certainly by taxing alcohol 
and opium higher and higher, you will 
control the vices, because the people 
will have to pay more (md more for 
those vices.

Shri Hem Baraa (Gauhati): Napo
lean too had his vices.

Shrimati Ha Palchoudhuri:. Yes, 
Napolean had his vices, and his oxto- 
rics too! but by taxing the the vices 
more ahd more, you can control the 
vices, and yet get revenue.

Secondly, I would also recommend 
what the Mysorp Government has 
found possible to do; by the tightening 
up of tax collection machinery, they 
hope to make Rs. 2| crores to Rs. 3 
crores mare. That is an example 
which the Governments at the Centre 
and in the other States must look to. 
That is one solution of getting more 
taxes for the States, because after all, 
it is that wonderful lot of people who 
think,

“What is it to us if taxes rice 
or fall.

Thanks to our fortune, we never 
pay at all!”

These are the people that have to be 
taxed by tightening up the tax collec
tion machinery.

Then, there are certain schema* in 
certain States which should be allowed

to go forward if the revenues ot the 
States have to be increased. But then 
are peculiar things that the Central 
Government does sometimes. Th* 
Rihand scheme in U.P. is a good 
scheme and there is also the Farraka 
barrage scheme which is going to 
affect so much the economics of 
Bengal. All these schemes are not 
really allowed to go forward by the 
Centre. If these schemes are allowed 
to go forward, the States’ revenues 
would be increased. There is also an
other peculiar sort of arrangement by 
which the Centre comes in the way 
of the States. For instance, if soma 
test relief work is held and if it is 
going to give something of a perma
nent value to the State, the Centre 
objects to it. I do not understand this 
sort of attitude. If this policy is 
changed, it would surely help the 
States. If they can really make some 
permanent asset out of the Centre’s 
help to the States, that, I think, should 
be encouraged and if to change the 
present policy creates any technical 
difficulties, it should certainly bo 
changed 1 hope the Finance Minister 
will realize the case of West Bengal. 
That State needs particular help and 
I hope that this foimula will not be 
rigidly followed that the States cannot 
come to the Centre for more help as 
the Plan progresses.

I want to say one word about the 
railway tax. I think one member 
opposite said that while it is good to 
have electrification, it should not be 
done when other backward areas are 
yet to be opened up. I am all for 
opening up backward areas in other 
States. But the electrification in Ben
gal should certainly go apace. After 
all, it is from the revenues of the rail
ways that you are going to distribute 
the money. Sealdah and Howrah are 
the busiest centres of railway traffic in 
the world. So, if there is to be electri
fication, it should be done quickly in 
West Bengal—and it should not be 
discouraged.

Even now West Bengal has got the 
highest incidence of traffic. But look
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at thr share of West Bengal from the 
railway earning*! It will get 6-31 per 
cent, which is less than what Madras 
will get, namely, 6*46 per cent It is 
one of the States which gets practically 
lesser allocation. After all, the tax is 
not collected on the basis of mileage 
•only. A State which has got the 
greatest amount of traffic should be 
given at least a reasonable allocation 
by the Central Government, as the 
fares are going to yield the revenue.

Bengal has many problems and those 
problems can be tackled only with 
sympathy. The Centre should not 
think that because they have given 
some allocation, so the States should 
not come to them. Because, the States 
are part of the Centre. The Centre 
must join hands with the States and 
■help them to come up to a certain level 
so that the Plan may move forward 
according to the targets.

Shri Ghosal (Uluberia): Mr. Chair
man, these two Bills are based mainly 
on the recommendations in the Report 
of the Second Finance Commission. I 
am also of the opinion of my col
leagues that the report should have 
been placed before the House before 
the Bills were introduced But that 
has not been done. Anyhow, I would 
like to confine myself to my State of 
West Bengal which has been very 
much affected.

(Distribution) Bill and $202 
IstoM Duty and Tax 
on Railway Pm w gtr 
fares (Distribution) Bill 

only by partition or that frojn 1981 
but even much earlier Bengal has 
suffered. Bengal first suffered by the 
Meston award, by which almost all the 
revenue from income-tax went to the 
CentrSl coffer for the improvement Of 
agricultural provinces. Thereafter, 
many committees. were set up, one 
after another. For example, the Tax 
Enquiry Committee in 1924-2$, the 
Simon Commission in 1930, the Peeie 
Committee in 1931, the Percy Com
mittee in 1932, the Joint Parliament
ary Committee in 1933-34 considered 
this matter and ultimately the whole 
problem for allocation to the Centra 
and the State was sent to Sir Otto 
Niemeyer in 1938.

The Niemeyer Award and Percy 
Committee accepted “collection” as the 
main basis of distribution. But, from 
15th August 1947 to 31st March 198# 
the income-tax revenue was distribut
ed as follows:

Bombay
Madras
W. Bengal
U.P
M.P.
Punjab
Bihar
Orissa
Assam

21 per cent
18 per cent.
12 per cent
19 per cent. 

6 per cent. 
5 per cent.

13 per cent. 
3 per cent. 
3 per cent.

As the speaker who 
sne stated, Bengal has

spoke before 
suffered not

After the partition, how West Bengal 
was affected will be evident from the 
accounts of 1948-49, which are as. 
follows: —

State

Bombay 
West Bengal 
Madras 
U.P.
Punjab
Bihar
Assam
M .P.
Orissa

Collection to the 
divisible pool

( in lakh* )

Rs. 41,60 
Rs, 30,72 
Rs. 8,90 
Rs. 4.76 
Rs. 3,67 
Rs. 1,84

Share of the 
State

( in lakhs )

R*. 9,95 
Rs. 6,40 
Rs. 8,29 
R*. 8,53
Rs. 2,61 
Rs. 5,92

Percentage

23.92
20.83
93.15
178.08
71.12

3«-74
84.20

*«5.15
<i7-»

From this it will be seen that U.P. pool is Rs. 8* crores.. Bihar has paid
m id  only Rs. 476 kfchs as in««n«- Rs. 184 lakhs and received Ha. M t
tax. But its share tram the divisible lakhs. Bengal has paid Rs. SQ73 lokks
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[Shri Ghosal] 
but has i^ceived only Rs. 640 lakhs. I 
do not grudge other States getting 
more. But there should be some equit
able principle for the division of these
fa lT M .

Then, at the time of framing the 
Constitution, an expert committee was 
appointed under the chairmanship of 
Shri Nalini Sarkar. He accepted popu
lation as the basis for distribution of 
the divisible pool. He abolished the 
allocation of 02} per cent, of the 
income on jute duty and fixed it at 
the fixed amount ot Rs. 1 crore per 
year. If the 62J per cent, had been 
retained, Bengal could have received 
Rs. 7 crores to Rs. 8 crores per year. 
But it was not done.

So, m 1950 Shri Deshmukh was 
entrusted with the consideration of this 
matter. Shri Deshmukh did some 
justice to West Bengal by increasing 
the percentage of the share of West 
Bengal by 1J per cent., by taking it 
from the shares of U.P. and Bihar. But 
the first Finance Commission gave 
another blow to her. Mr. Sarkar hesi
tated to allocate the State’s share on 
the basis of population. But Mr. 
Neogy, in the report of the first 
Finance Commission, did it. Under the 
Neogy Award, West Bengal’s share 
came down from 13-5 per cent, to
11 "25 per cent.

The First Finance Commission 
recommended that the excise tax on 
tobacco, matches and vegetable pro
ducts will be distributed on per capita 
basis. So, West Bengal got 7-15 per 
cent, of her share, that is, 40 per cent., 
which was fixed as the States’ share.

Before the Second Finance Commis
sion the West Bengal Government filed 
a memorandum. At this stage I would 
like to read just one portion of that 
memorandum. It reads:

“since almost the beginning of 
the British rule, Bengal has been 
subjected to great pressure in the 
field of public finance; first, due to 
the imperialistic warfare of the 
British Government and, Mcondly, 
in the Course at constitjj^onal

development. The constitutional 
pattern of development since the 
Montagu-Chelmsford enquiry has 
been on federal lines, in course of 
which taxes on agriculture were- 
given to the States and taxes on. 
industries to the Centre. This, 
division of taxing power may have 
been fair to the Provinces with a 
prosperous agricultural sector, but 
was clearly unfair to the industrial 
Provinces. It was to solve the 
difficulties of the industrial 
Provinces that income tax came to 
be a shared tax and it was to solve 
the special difficulties of Bengal 
noticed by almost all the Com7 
mittees and Commissions o£ 
enquiry like the Peel Committee, 
Simon Commission, etc., that jute 
tax came to be shared. West Ben
gal, as now constituted, has an 
insignificant agricultural sector 
which is not only too weak to 
yield any appreciable revenue 
but actually requires expensive 
support from the State Govern
ment. At the same time, as a 
result of the last Finance Com
mission’s recommendations, the 
sharing of income tax can no 
longer do its function for which 
it was originally intended, 
namely bringing some relief to the 
disparity between agricultural 
Provinces and industrial Provin
ces. West Bengal must now 
depend for its very existence on 
industrial development but such 
development will not bring the 
State Government any commen
surate revenue while it has no 
revenue-yielding agricultural 
sector. As a result, West Bengal, 
today, enjoys the unenviable 
position of having great concen
tration of wealth but little power 
by which this wealth can be 
taxed for the benefit of the poorer 
people living in the midst of that 
wealth. This great disparity 
between wealth and taxability is 
the biggest tragedy in the State 
and this is at the root of most o f 
the malady trom which the body 
politic of tbit State suffer*.
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“This is the problem peculiar 
to West Bengal and it cannot be 
solved without giving to the State 
Government a commensurate 
share in the tax on industrial 
wealth and industrial income.”

In spite of the said appeal to the 
Second Finance Commission, in the 
award which has been published, the 
population basis has been increased 
and the collection basis has been de
creased and West Bengal has suffered 
by the recommendations of the Second 
Finance Commission.

I shall conclude my speech by read
ing another portion from this appeal 
which will prove how unfair it is and 
what injustice has been done to this 
province.

“West Bengal is, perhaps, the 
only State where the agricultural 
sector is decadent and is too weak 
to yield any revenue. But, the 
Constitution has made the State 
Governments mainly dependent on 
revenues from the agricultural sec- 
tor. Land Revenue, Forest receipts 
and irrigation rates, which yield 
large revenues in other States, are 
practically non-existent in this 
State. Essential land reforms 
just introduced will m a year or 
so make receipts from the agri
cultural income-tax insignificant. 
West Bengal has, however, a large 
and prosperous industrial sector 
and in fact, it is on this sector 
that the economic condition of 
West Bengal depends. But, the 
State has no power to tax indus
trial income or industrial wealth 
far the benefit of the poorer 
People living in the midst of the 
same. Thus the Government of 
West Bengal has power to tax 
wealth which the State does not 
possess but has no power to tax 
wealth which the State has in
plenty.........  So, there is now the
maximum exploitation of the 
constitutional powers of taxation 
and there is little possibility of 
any farther increase from State

sources. In these circumstances 
and in view of the particular divi
sion of taxing power and the 
peculiar economy of West Bengal, 
further progress and development 
in the State must depend mainly 
on federal finance transfers."
Recently, the West Bengal Govern

ment has introduced in the present 
Assembly session some taxation pro
posals by which they are increasing 
the tax on electricity used for fans 
and lights. They have also increased 
the tax on aviation spirit, motor spirit 
and lastly they have increased the 
tax on diesel oil also. As a result of 
this minor irrigation also suffers. In 
conclusion, I would request the Fin
ance Minister to consider this question 
of increasing the grants to West 
Bengal.

There was a rumour in the press 
that in the last Finance Ministers' 
conference which was attended by Dr. 
B. C. Roy, the Chief Minister, Es. 3J 
crores had been given further to West 
Bengal. Of course, we do not know 
the authenticity of the news. How
ever that be, I would requesx the hon. 
Finance Minister to consider about 
increasing the grants to West Bengal 
in order to save her from her miser
able conditions.

Shri N. B. Manteamy (Vellore): 
Mr. Chairman, some of the frienda 
here humourously remarked that 
Madras Members need not partici
pate in the discussion on these two 
Bills for the reason that the Finance 
Commission was led by an individual 
hailing from Madras and the Finance 
Minister, who is all powerful, is also 
from Madras. I take it that they 
never meant anything except to my 
that unless the child cries, the mother 
will never see that the child is fed. 
We must have our share in these dis
cussions and offer our suggestions.

Before I deal with, these Bills, I 
wish to make a few preliminary 
remarks. I am afraid the Finance 
Minister has not given due considera
tion to the entire Commission’s report 
X do not know Whethr it is doe <*»
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lack of time or whether he has com
plete faith in the Commission’s report 
as not to change even a word or 
comma or dot or a full stop. He has 
incorporated the entire recommenda
tion. There was nothing to add to it.
I would respectfully state in this 
regard that instead of wholesale 
following the recommendation, it 
would have been much better if it 
had been screened by an expert, for 
this reason that when any Commis
sion makes its report, unless the 
recommendations are formulated with 
complete knowledge of the Finance 
Minister or others, the recommenda
tions have certainly to go through 
some other procedure Now, I find it 
is not so The report was printed 
somewhere in the middle of Novem
ber and the Bills also have been pre
pared subsequently, a week or ten 
days thereafter. It would mean that 
they have been completely appraised 
of the day to day enquiry and they 
were satisfied.

Shri Naushir Bharucha (East Khan- 
desh); On a point of order. Sir, my 
fnend is casting aspersion on the 
Finance Commission that from day to 
day they kept the Government 
informed and the whole thing was 
prepared in link with the Govern
ment.

Shri N. R Muniaamy: I think there 
is some misapprehension that unless 
it be in that way, we cannot expect 
incorporation of this. I only suggested 
it may be like that I did not cast 
any aspersion on the Finance Com
mission, much less on the Finance 
Minister. I do not think there is any 
point of order.

Going further, I wish to make a 
few remarks in connection with this. 
Let me take first the Union excise 
duties. The Finance Minister said 
that instead of 40 per cent., it has 
been reduced to 23 per cent but on 
the whole, the States get more than 
what they would otherwise get if 40 
per cent had been adopted. The 
reasons are that the range of commo

dities has been enhanced and as a 
result of that, they are IStely to get 
more money, that the divisible pool 
will be large in its size and their 
share will be increased. That is the 
reason which he has given.

I would say, if, instead at 25 per 
cent., 40 per cent, had been adopted 
and the range had also been widened, 
we could have had much more money 
than we would otherwise get if 25 
per cent, had been adopted. I And 
from the Commission’s report no valid 
reason assigned why they have adopt- 
25 per cent and not 40 per cent 
I have read these pages carefully to 
see whether they have adduced any 
reason for reducing the percentage 
though the range has been widely 
increased I would respectfully say 
that this is only arbitrary fixing of 
25 per cent and not 40 per cent. 
The reason why 40 per cent, was fixed 
was also not there. The only thing 
is, it has been so done for so many 
years. Now that we are enhancing 
the range of the commodities, they 
thought, it could be reduced because 
the overall divisible pool would be 
increased at every stage and as a 
result of it, we can reduce it to 25 
per cent I do not find any cogent 
reason has been adduced by the Com
mission or by the Finance Minister.

The other point is, I find all the 
States have given some suggestions or 
other with regard to the division of 
excise duties. But, 1 do not find any 
from the Central Government. *nie 
Central Government is also a State. 
No attempt has been made by the 
Commission and no memorandum has 
been submitted by the Central Gov
ernment as to its own reactions and 
its own ideas. The Central Govern
ment deals with the Union Territories 
and they have got their responsibili
ties. Except that 1 per cent, or half 
a per cent, that is fixed there, - no 
reaction has been stated by the Cen
tral Government. In the absence of 
it  I respectfully say that their reac
tions must have been taken into 
account so that wc could understand
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what is the view poin of the Central 
-Government.

In regard to the Union excise 
‘duties, several States have given 
several principles of distribution and 
proportion, with regard to the popu
lation basis, some on the basis of 
area and some on the basis of con* 
.sumption. Ultimately, the ' Commis
sion has come to the conclusion tak
ing this as the background and faced 
25 per cent I would respectfully 
say, instead of going into the question 
of consumption or area or any other 
thing, they could have taken the 
population as the main basis for dis
tribution in which case it would have 
"been 40 per cent, or even 35 per cent. 
It will never be 26 per cent.

As regards the other Bill, in regard 
to estate duty and tax on railway 
passenger fares, I would say that so 
far as estate duty is concerned, the 
Act Was passed in 1053 and we have 
T>een distributing, out of the collec
tions, amounts to the various States 
for the last four years on some basis. 
They have to be distributed only ac
cording to an Act passed by Parlia
ment and it is quite natural that a 
Bill has to be introduced in order to 
lay down the principles of distribution 
with regard to the estate duty. 
Estate duty and the tax on railway 
fares need not have been clubbed to
gether. The Act in respect of railway 
fares was passed recently. The sche
dule that has been now been appended 
to the present Bill could have been 
incorporated in that Act itself as one 
of the schedules. We could have 
amended that Act itself, instead of 
having this procedure of clubbing it 
with estate duty. Estal*> duty comes 
under a separate article, and it has 
been long pending. For the last four 
years we have been distributing the 
entire collection on an ad hoc basis, 
and it is but fair that we had that 
matter dealt with separately.

So far &<* ostate duty is concerned, 
certain pn -iples have been evolved 
with regard to the ratios that movable 
and immovable properties bear to the 
entire proceeds o f the collection, and 
the ratios that they bear would be

adopted with the regard to the distri
bution of the divisible pool to the 
different States. Instead of doing that,
I suggest that the entire collection on 
movable and immovable property may 
be pooled together, and we may have 
only one data, applying it to the States, 
instead of having money recovered 
from movable property and immovable 
property. We have already eli
minated the vajlue of agricultural 
property. Therefore, for the purpose 
of having clear-cut data lor distribu
tion, instead of the cumbrous ant 
confusing method envisaged at present, 
the one suggested by me might be 
examined by Government.

We have to find some way for fin
ancing the State Governments because 
they have entered upon several 
schemes of economic development and 
industrial development. The Finance 
Minister should take courage and find 
some way of enhancing the money 
given to the States. He can con
veniently set aside certain principles 
for the time being because we are in
dire need of money. The policy with
regard to prohibition and salt duty
might be reconsidered.

I am of the opinion that prohibition 
as well as salt duty put together would 
easily fetch about Rs. 150 crores a year. 
The salt duty alone will bring about 
Rs. 100 crores and prohibition the 
balance. Many States are not happy 
over the working of prohibition, and 
they have to pull on with this pro
gramme much against their own con
science. I find that in the villages a 
spirit of exceptional co-operation bet
ween the administration and the villa
gers has been inculcated. The villagers 
are happy and they do want pro
hibition to be scrapped at all, 
because they know the advantages 
they enjoy by having prohibition, as 
they are able to earn more than they 
would be able to do otherwise. The 
net result is that we have been seeing 
a good deal of agitation in some States 
as regards land reform. T îe landless 
labourers are not at all lazy; only 
they do not have Irrigation facilities 
or enough money to carry on cultiva
tion. Because of the vagaries of the
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monsoon, and the absence of enough 
fund3 to carry on cultivation opera
tions, they resort to illicit distilling 
because they can easily do it in a cor
ner of the village and earn a little by 
it.

So far as the Five Year Plan is con
cerned, we can give enough money to 
the States, because the salt duty can 
get us a large amount of money. 1 
say this with certain reservations be
cause I fear that the expression of 
this idea might go against the very 
fundamental principles of our Consti
tution.

After all, we have to find money. 
It is said that scrapping of prohibition 
is immoral and that any money got 
by scrapping prohibition will not do 
any good to the country. I can only 
submit with great respect that it can 
be pushed through provided we sus
pend our prestige to some extent.

Shri Vasudevan Nalr (Thiruvella): 
May I submit that a large number of 
Members want to take part m the dis
cussion and that we have got very 
little time before us? As Ihe Bills are 
being discussed together, you may in
crease the lime by one hour,

Mr. Chairman: bet us see. As a
matter of fact, we are not yet short 
of time It may be that I may be 
able to accommodate all the Members 
who are desirous of speaking, and as 
regards such of them who do not get 
time, I will sec that they get time in 
the third reading. Shri Guha.

Shri Dasappa (Bangalore): What
about the States which have had no 
chance?

Mr. Chairman: Certainly I shall try 
to see that every Member gets a 
chance, but I would request hon. Mem
bers to be rather brief, because, after 
all, the number of speakers is very 
large and time has to be distributed 
among all those who desire to speak.

Shri A. C. Guha (Barasat): The
difficulty is we have not been given 
an opportunity to discuss the Finance

Commission's Report Had we be«a 
given a chance, many of the points 
mentioned here would be avoided. 
Anyhow, we shall try to be as brief aa 
possible.

These two Bills are of a somewhat 
peculiar nature. They are being spon
sored by the Finance Minister, but 
neither he nor his Ministry can be 
held responsible for anything contain
ed in these two Bills. Theirs is a sort 
of vicarious charge and that is why it 
would be easier for me to deal with 
these two Bills.

India has got a federal Constitution, 
and the States have been allowed some 
amount of financial autonomy, but 
what is the marginal line between the 
Centre and the States as regards taxa
tion? It is very difficult to determine 
this and draw a definite line.

India started with a unitary finan
cial system, and it is only from the- 
beginning of this century that a cer
tain amount of devolution has been 
effected in favour of the States. The 
present position is not quite logical, 
but it has some historical compulsion 
behind it. The Finance Commission 
in its report has pointed out, and this 
House also knows, that the States have 
been left with a very inelastic source 
of revenue. As my hon. friend Shri 
Barman has stated, it is easier for the 
Contra! Government to raise a con
siderable amount of money, but it is 
very difficult for the State Govern
ment to raise even a paltry sum of 
Rs. 2 to Rs 3 crores annually by way 
of additional taxation-

If we look at page 28 of the Report 
we find that in the First Plan period 
the States were expected to raise 
Rs. 230 crores, but they could 
raise only Rs. 80 crores, that 
is, only about 35 per cent, of the target 
was achieved. I do not know how the 
Finance Minister would envisage the 
performance of the State Government* 
during the Second Plan period, ’the 
other day in the course of his reply on 
the debate on the Plan, he has express
ed his worries as to the capacity or 
the willingness of the State Govern
ments to raise sufficient money for
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financing the Plan. Sir, it is often a 
question of day to day current 
venue being deficit and States often 
find it difficult even to maintain their
administrative machinery with their 
revenue budgets. So, I do not know 
how the Finance Minister can expect 
Rs. 350 crores plus Rs. 850 crores, that 
is Rs. 1,200 crores to be met from old 
and new taxes jointly by the States 
and the Centre. How that expectation 
would be realised, I do not know.

13 hrs.

The Finance Minister yesterday said 
that he is the most unhappy person 
because he has to part with Rs. 52 
crores more annually, but I agree it 
is not an easy job for him to give some 
additional revenue to the States from 
the Consolidated Fund of India. But 
I think his estimate of Rs. 52 crores is 
some what exaggerated. From ttys 
fund 1 think the States would get 
about Rs. 24 crores additional as 
grants-in-aid, about Rs. 7 crores as 
additional from excise and about an
other Rs. 6 crores or near-about that 
from income-tax, which m all would 
come to about Rs. 38 or Rs. 39 crores. 
The taxes on railway fares and estate 
duty of course really do not belong 
to him. Under the Constitution, they 
belong to the States. The tax on rail
ways may yield near about Rs. 12 
■crores and of the estate duty it is very 
difficult to make even an approximate 
estimate. Anyhow it is not expected 
to exceed Rs. 3 crores.

However, if the States in the re
maining period of the Second Plan 
get this additional Rs. 52 crores, I 
think it would be proper for the 
Fuiance Minister to take this House 
into confidence, with this allocation, 
does he expect that the States 
would be able. tp discharge their 
responsibility as regards their adminis
trative expenses, and also meet the 
expenditure to be incurred on the 
Plan. That a vital matter for this 
Souse and also for the nation.

I  ifad, Sir, from this report that last 
year. thi* year, every year, the total

on Railway Passenger 
Farts (Distribution) Bill 

revenues of the States, inclusive also 
of the Central aid, were falling short 
of the expenditure. They were run
ning at some deficit year after year.
I am doubtful if this new allocation 
would fill up this gap and would make- 
the States solvent.

Then, Sir, there is the question of 
grants-in-aid. Besides the grants-in- 
aid mentioned in this report, there 
are other grants also which the Stftte 
Governments usually get from the 
Central Government, as for example, 
for grow-more-food, for rehabilitation, 
for Scheduled Castes and Tribes, for- 
primary education and for many other 
things. This House is in a most pecu
liar position as regards this money 
allotted by this House year after year, 
and 1 am sure the Finance Minister 
also must not have been feeling very 
happy about this allocation. We, as 
representatives of the nation, pass 
huge amounts, several crores of rupees, 
to be handed over to the States. This 
House is responsible to the nation for 
the expenditure of any amount sanc
tioned from the Consolidated Fund o f  
India. After giving our vote for the 
amount to be allotted to the State 
Governments, under several heads 
of grants-in-aid this House has got 
very little opportunity to see how 
the grants are being spent, and 
I feel the Finance Minister has 
also got little control or has got 
little information about the expendi
ture of the amount sanctioned by this 
House from year to year to be allotted 
to the different States on different 
subjects.

The other day, in reply to a certain 
point of mine, the Minister of Food and 
Agriculture, referred to the failure of 
the States Government* to increase 
food production inspite of huge 
amounts being sanctioned year after 
year to those State Governments under 
the head of grow-more-food or minor- 
irrigation schemes, or something like 
that. The Ministers here have got no 
authority over the amount that is 
handed over to the State Governments.
I wish some logical position may be 
devised *0 that this Bouse may not be-
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put in this anomaly of sanctioning cer
tain amounts from the Consolidated 
Fund of India, but having no control 
and check over the expenditure.

Sir, in certain Federal States there 
is only one budget, the Central Budget. 
That is the case in U.S.S.R., in Ger
many and to some extent also, I think, 
in Switzerland. I do not think such a 
position would be possible here. If 
that is not possible, then I think the 
Centre should decide to allow more 
scope to the States so that the States 
can find their own money and may 
feel that the money that they are 
.spending is their own, not gifts from 
.the Central Government regarding 
which naturally they cannot be ex
pected to be very particular. If 
the money is raised by them they 

.have to go to their own legis
lature, ask for the vote in the form 

-of new taxation proposals. But here 
they  get the money from the Central 
Government and for that money they 
have not to take any sanction from 
the State legislatures. So the State 
legislatures also do not feel the res
ponsibility of supervising the expendi
ture of the amount If they have to 
give the vote for new tax proposals to 
raise the money, then the responsibi
lity would be felt squarely and fairly 
by the State legislatures I humbly 
suggest to the Finance Minister to see 
if anything like this can be evolved so 
that this anomalous position of making 
grants-in-aid may be avoided.

Sir, at page 72 of this report there 
ts a sentence to the following effect— 

"It is for consideration whether 
the time is not ripe for a review 
of the constitutional position deal
ing with the financial relations be
tween the Union and tlie States."
I think it should be seriously con

sidered whether scope of the State 
revenues should be widened and the 
States should be asked to find their 
own money, or in the alternative— 
which I feel will be considered as a 
retrograde proposal by the States 
surely—there should be one Central 
Budget. and this House will allocate

money to the State* and this House 
will have the responsibility and au
thority over the expenditure of U»e 
money allotted to the States.

Then, Sir, coming to the provisions 
of these two Bills, several Members 
from Bengal have already ventilated 
the grievances of Bengal. I hope the 
Finance Minister will not consider 
that Bengal, like the hero of Dickens, 
is always in the habit of asking for 
more. There is a genuine case for 
Bengal to be considered. I do not 
quite disagree that collection of reve
nue should not be the sole basis for 
distribution. But that does not 
mean that population should more or 
less determine the allocation of reve
nue between the States. Other factors 
also should be considered.

It is a peculiar position that though 
all the States belong to one country, 
the revenue of the different States 
varies from Rs. 9 to Rs. 19 per copit*, 
inclusive of the Central aid. The 
State which is in the happy position 
of spending Rs. 19 must be looked 
upon with some amount of jealousy 
by the State which can afford to spend 
only a revenue of Rs. 9 per capita 
Naturally, there will be disparity in 
development. In a federal country, in 
spite of the States’ autonomy, I think 
it should be the general policy 
of Government that there should 
be quality of development, and 
for that, it would be necessary 
that each State should have more 
or less equal per capita revenue. It 
may not be exactly equal, but the 
disparity should not be so much as 
from Rs. 9 to Rs. 19. per capita. The 
revenue of the neighbouring State 
of mine, namely Bihar, is the lowest. 
Any poverty in Bihar affects the eco
nomy of Bengal. I know that if the 
employment potentialities available 
now for a number of Biharis in Ben
gal are closed, then an impossible 
situation will be created in Bihar; 
so, it is not a feasible proposi
tion that the employment poten
tialities in Bengal should be closed 
to anyone coming Cron Bihar. At the 
samt time, if this disparity continues.
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and this consequesnt encroachment 
tram neighbouring States continues, 
then there miut be some amount of 
jealousy between the States; you can
not avoid what is just natural and 
psychological.

So, I would plead that Government 
should see that there may be some 
amount of parity between the per 
capita revenues of the different States.

Now, I come to the question of 
borrowing power. That is a sign of 
financial autonomy. That power for 
the States exists today only in the 
theory. This year, the States were 
advised not to go to the market for 
borrowing. I think only one State 
could have the courage to go to the 
market, and that was Bombay; no 
other State.........

The Minister of finance (Shri T. T.
Krishnamachari): Two States went,
namely Bombay and Mysore.

8hrl A. C. Guha: Anyhow only 2
States. Other States had not the cou
rage to go.

Shri B. S. Murthy (Kakinada—Re
served—Sch Castes): Neither a lender 
nor a borrower be.

Shri A. C. Guha: So, the borrow
ing power of the different States has 
practically vanished. Then, where is 
the financial autonomy of the States? 
The only source for the States to 
borrow from is the Central Govern
ment.

The Second Finance Commission has 
made certain recommendations on the 
loans so far taken by the State Gov
ernments. I find that about 2792 loans 
have been given to the States, totalling 
to above Rs. 880 crores. While accept
ing the other recommendations of the 
Second Finance Commission, the Fin
ance Minister has been somewhat 
reluctant to accept this recom
mendation of the report as re
gards the rationalisation of these 
loans. I hope the Minister will agree 
that these loans are on an ad Hoc basis 
and on the most irrational basis. There 
is no symmetry; thei'e is no pdlicy 
background as to the manner in which 
these loan* have been given, and the 
basis on which they have been given.

There is nothing definite about these- 
loans. I feel that the Finance Minister 
Bhould agree to accept the recommen
dation without any reservation in re
gard to the rational tsation at these 
loans. That would mean wily Rs. 5 
crores for him annually. If he could 
part with Rs. 38 or Rs. 39 crores, Ra. R- 
crores could be easily swallowed or 
rather disgorged.

I now come to the tax oh railway 
fares. If it was not quite fair to allo- 
ca'e the income-tax to the extent of 
90 per cent, on population basis, 1 
think it was most unfair to allocate 
the tax on railway fares on route 
mileage. If a certain State has not 
got sufficient route mileage, that 
means that the State concerned has got 
a grievance against the Central 
Government. It is not the respon
sibility of the State Government 
to construct route mileage in ita 
territory. If Orissa has not got suffi
cient route mileage, that is because o f  
the failure of the Central Govern meat. 
For this are we going to pemrti&e toat 
State? But that is what has been re
commended. It is the responsibility 
of the Centre to construct railway lines 
in different States, and they have neg
lected certain States. Now, to come 
and say that there is not sufficient 
route mileage in a particular State, 
and, therefore, that State would not 
get sufficient share of the tax on rail
way fares, is a very unfair thing. 
Having done some injury in the past, 
again to penalise them by inflicting 
another injury on that State is very 
unfair.

Shri Blmai Ghose (Barrarkpore): 
Equalise the size of the States.

Shri A. C. Guha: Route mileage ijt 
no criterion for allocation ot revenue. 
In the Southern Railway, the reve
nue per route mile is only about 
Rs. 22,000, whereas in the Eastern 
Railway, the revenue per route mile 
is about Rs. 60,000. So, how cm  you 
divide the tax on railway fares 8imply 
on the basis of route mileage? I am 
sorry the Second Finance Commission 
have not given sufficient thought to- 
this aspect, and they have not giver*
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any reason why they have taken route 
mileage as the sole criterion for the 
distribution at this tax on railway 
fares.

1 hope the Finance Minister will look 
into this matter. I know it is not pos
sible lor him to alter the recommen
dations, and I am not asking him to 
do th§t impossible thing. But he may 
see that certain States, which might 
have some genuine grievance in this 
matter, may be compensated other
wise. On the proposed basis, Uttar 
Pradesh and Bombay would take away 
about 35 per cent, of the total revenue 
accruing from this tax on railway 
fares, while the remaining eleven 
States—I think Jammu and Kashmir 
has no railway—would get only 65 per 
cent. Is it fair that two States should 
take away 35 per cent of the total 
amount available, while the other 
eleven States should get only 65 per 
cent? I place all these things for the 
consideration of the Minister, so that 
he may do justice to the other States 

-at the appropriate time.

As regards Central excise duties, the 
Commission have extended the num
ber of items from three to eight, but 
have reduced the divisible pool from 
40 to 25 They have increased the 
total divisible pool by only Rs. 6 or 7 
crores. I do not know why they have 
fixed the number at eight and not at 
ten or any other number. I see no 
logic behind that recommendation, I 
find from the report that all the States 
had asked that cotton cloth be includ
ed. I think it should have been includ
ed.

Lastly, for the purpose of calculation 
of the excise duty, I do not know on 
-what account the refugees in West 
Bengal have not been taken into con
sideration. Their number, even after 
the 1951 census, would be not less than 
*25 to 28 lakhs. If that had been taken 
into account, West Bengal would have 
got a few more lakhs of rupees on that 
•score. So the number of refugees 
•should have been taken into consider
ation.

I would again press on the hon. 
Finance Minister the case of West
Bengal which deserves serious consi
deration. It is a problem State because 
of many factors, particularly Parti
tion.
13-21 hra.

[M r .  D e p u t y - S f x a k k r  in the Chair]
Shri Mohamad Imam (Chitaldrug):

The Finance Commission is appointed 
once in five years to study the finan
cial condition of every State and to 
suggest measures to see that these 
States carry on their normal functions 
without any financial embarrassment.

The Commission which has reported 
was appointed recently. It is true that 
it has done a little justice to the States, 
but I am afraid it has not done full 
justice, and it has not gone deeply into 
financial matters and financial condi
tion of the various States as they pre
vail today. I am pleading for those 
States whose financial condition..

Shri T. T. Krishnamachari:. .has 
been greatly benefited!

Shri Mohamed Imam: 1 am going
to find out how far the States have 
been benefited, whose financial 
condition is far from satisfac
tory and who have been en
trusted with responsibilities and obli
gations which are far beyond their 
capacity. The States are not in the 
same position as they were before. 
This sad condition and plight of the 
States commended from the time of 
the Financial Integration which took 
place in 1948 or 1948.

Shri D a s a p p a : 1950.

Shri Mohamed Imam: I am sure
many of us, especially my hon. friend 
Shri Dasappa who was a Finance Min
ister, and also the Finance Minister, 
know what was the financial position 
of the States before financial integra
tion. I am coming from Mysore and 
I can speak with some amount of au
thority, being associated with the ad
ministration of Mysore for a long time. 
The State of Mysore prior to integra
tion never depended on Central assis
tance. Its revenue and expenditure 
were within bound*. It had buUt up
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substantial reserves for various deve
lopmental activities and without any 
•Central aid, it did carry on many 
works of development. For example, 
Mysore has to its credit the position 
of being the pioneer in hydro-electrical 
industries. It built many irrigation 
■dams; it built many industries; it 
built many communication works. 
All these were done with its own 
resources. And while it spent on all 
such developmental activities, its 
financial position was quite sound, 
*0 sound that for decades and deca
des the Government of Mysore did 
not have recourse to any fresh taxa~ 
tion. I might also state that as com
pared to the present administration, 
the financial administration at that 
time was wiser and more prudent be
cause the Government in those days 
never indulged in ideological or reck
less expenditure. Now, what a con
trast!

Sometimes I feel when I study the 
present state of Mysore, how de
pendent it is on Central assistance. 
I have often remarked that not only 
Mysore but other States have bccome 
the pensioners of the Central Gov- 
•emment. They have lost all initia
tive and are living on the doles and 
grants of the Centre. If the Central 
Government stops these, I think prac
tically most of the activities of the 
States will be paralysed. That is the 
state of affairs.

Now, what is this due t-7* Who is 
responsible for it? What are the 
factors responsible for this poor 
financial position of the States? First
ly, various fruitful and elastic 
sources of revenue were taken away 
from the jurisdiction of the States. 
Secondly, the present democratic 
Governments began to spend regard
less of available resources. Thirdly, 
the debt position of all the States has 
mounted to such an alarming extent 
that the Finance Commission has 
refused to deal with this question at 
all, beyond stating that it has be
come a deadweight.

Having lost all these fruitful *our- 
«*■ of revenue, when the Central

Government asked them to incur 
more expenditure on developmental 
schemes and other schemes of the 
Five Year Plan, when they found 
that the domestic resources remain
ed the same while the expenditure 
went up by leaps and bounds. It 
could not but be expected that 
the entire financial equilibrium 
of not only the State of Mysore but 
all other States also was upset. It 
was pointed in the Report of the 
Finance Commission that they should 
have recourse to their own tax efforts. 
They must raise their own resources, 
I know from my experience that the 
States did their best.

Now, what are the sources of re
venue left to the States? Excise du
ties have been taken away. Income 
tax was taken away. All elastic 
sources of revenue have been remov
ed from their jurisdiction. What are 
the sources left? Only land revenue, 
agricultural income-tax, sales tax 
and perhaps income from motor cars, 
automobiles, stamp duty and court 
fee stamps. Within this limited scope, 
the Mysore Government has done its 
best. For example, if you look at 
the Finance Commission's Report, 
statistics given there indicate that 
the entire income from tax sources in 
Mysore in 1051-52 was Rs. 600 lakhs. 
In 1955-58, it is Rs. 800 lakhs. So dur
ing five years, the State has raised 
its tax revenue by Rs. 200 lakhs, by 
imposing fresh taxes. If you compare 
the tax revenue of 1950-51 with what 
it was in 1947, you will find that it 
had gone up nearly three or four 
times. So the Mysore Government 
cannot be accused of having failed in 
implementing those recommendations, 
that they have not done their beet. 
That they have done their best is 
borne out by facts. They have in
creased the taxes much to the dis
comfiture of the people.

I say the Indian people are very 
unfortunate so far as taxation is con
cerned. It is not ont agency that 
taxes them. The same person is 
taxed on the same commodity by 
three different sources. First, t te



5233 Union Duties o f IS DBCZMBKR JM7 (Distribution) BUI cmA 5394,
Kxcts* Estat* £>uty «*<* Tax

on Railioay Passenger 
Fares (Distribution) BiU

[Shri Mohamed Imam]
Central Government taxes him with
out any compunction. Then the State 
Government taxes the individual. 
After these two, come the local bo
dies; they have their own measures 
of taxation. So, the Indian citizen is 
exposed to these taxation blows from 
three sides and there is a recom
mendation to tax the individual. I 
think this is considerable danger 
which an Indian citizen cannot face. 
In spite of this, the Mysore Govern
ment has done its best In spite of 
this, what was the financial position 
iast year, 1955-56? I was there. As 
represented by the Budget of the 
then Finance Minister, after reor
ganisation of the State, the Mysore 
Government had to face a deficit of 
Rs. 9 crores.

For the implementation of the Se
cond Five Year Plan the Mysore 
Government has admitted that they 
can set apart from their State re
sources only to the extent of Rs. 1 
crore For the whole State of My
sore, it is Rs. 83 crores. Their state
ment is that under their present re
sources they can set apart only Rs. 1 
crore. So, the other Rs 82 crores has 
to come either through extra taxa
tion or through borrowing or from 
the Centre

How is this position going to be im
proved? I say that the Finance Com
mission has not gone into the entire 
structure of the finances of the State 
They have confined themselves only 
to the normal expenditure and the 
committed expenditure. They have 
removed from the Budget purview 
the works of a capital nature; they 
have removed also the amounts that 
were set apart for amortisation of 
public debts and compensation and 
they have only taken the normal ex
penditure and the normal income and 
they have concentrated their atten
tion only on that. But, I wish they 
had taken an overall picture of the 
entire fiscal need of the State.

For example, I see, now the re
commendations they have made just

balance the Budget. Supposing the- 
State is unable to get about Rs. 8 or 
Rs. 9 crores more. What about their 
commitment)) which they have to dis
charge under the Five Year Plan? 
The total for the State of Mysore for 
the total Five Year Plan is about Rs. 
146 or Rs. 156 crores. So, every year 
they have to find out or set apart Rs. 
30 crores for the implementation of 
the programmes of that year. How ia 
this going to be achieved?

I am afraid the Finance Commis
sion have not taken all these aspects 
into consideration. I wish they had 
taken into consideration the entire 
neod—a comprehensive survey of 
their need—and their obligations 
for the entire period and made their 
recommendations and also shown 
some ways and means of implement
ing these. It looks as if the recom
mendation is only a tentative one and 
it covers only normal revenue and 
normal expenditure They have not 
made any recommendations as to 
how far these extra commitments 
have to be implemented and how far 
this amount is to be found.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Mohaaned Imam: Sir, for the 
first time I am speaking.

Mr. Deputy-SpeaJter: That is a
different thing

Shri Mohamed Imam: I will finish 
in 5 minutes, Sir.

Mr. Deputy-Speaker: I am giving
only 10 minutes to each hon. Member 
because there are so many hon. Mem
bers.

Shri Mohamed Imam: I will finish 
in five minutes.

Mr. Deputy-Speaker: Even the
second bell has gone. The hon. Mem
ber should finish in one minute.

Shri Mohamed Imam: I will submit 
only one thing. It looks as if there »
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too much of over-centralisation. It is 
over-centralisation that has made 

the States lose their initiative, that 
has upset the financial equilibrium of 
the States. They have lost their in
itiative; they have begun to depend 
upon the Centre for every pie so 
much so you find the position of the 
State Ministers coming to Delhi almost 
every month and meeting the Minis
ters here. Unless the entire picture 
is examined and unless there is a 
certain amount of decentralisation, I 
am afraid, the position will become 
worse and worse.

They speak of this grant-in-aid. I 
do not want the States to be entirely 
dependent upon the Centre. I wish 
a permanent provision is made to 
the States so that the States may be 
sure of their financial position and 
adjust themselves. This has provid
ed only Rs. 6 crores to the State of 
Mysore. What can that do? We 
have got the Bhadra Reservoir 
scheme and the Shiravati hydro-elec
tric scheme and various other schemes 
and we expect the State to carry on 
all these developmental activities 
with this meagre sum.

So, 1 submit that the entire picture 
should be reviewed and whatever 
amount is needed for the States for 
the implementation of their obliga
tions, apart from what they raise, the 
entire amount must be made good by 
the Central Government, because it 
is the Central Government that is 
mainly and directly responsible for 
the depletion of the revenues of the 
States whose fruitful and elastic 
sources of revenue were taken away 
by the Centre

There is no meaning in reducing 
the percentage from 40 to 25. This 
is taking away by one hand what is 
given by the other. We have added 
some more commodities. I wish a 
definite ratio of the excise is ear
marked for the States.

Shri Naushir Bharucha: Mr. De
puty-Speaker, Sir, the problem of 
the distribution of union excises is 
just like the problem of distribution 
of legacies. Nobody is satisfied and 
whichever way the distribution takes

place, there is always bound to be 
some considerable opposition.

I have been hearing carefully the 
speeches of various hon. Members 
who have been putting forward a 
plea on behalf of their States. I think 
the problem requires to be looked at 
from different angle.

Prior to 1952, no excise revenues 
were distributed. The first Finance 
Commission gave a limited share in 
the excises. The second Finance 
Commission has expanded the share. 
But, still people are not satisfied. The 
main thing in the speeches was that 
the basis on which distribution was 
recommended is not correct. I should 
like to ask those who have been cri
ticising the basis of the distribution, 
what concrete suggestions can they 
make. If you take population as the 
basis of distribution, there is bound 
to be injustice. If you take consump
tion, it is veiy difficult to get statis
tics; if you take into consideration, 
the extent of territory, one wonders 
whether that would be a satisfactory 
criterion. If you take the backward 
condition and economy of a particu
lar State, one doubts whether that 
will satisfy anybody. We cannot take 
the tax-paying capacity of the peo
ple as a criterion: nor can we take 
as criterion whether there is a ba
lanced budget there or not or whe
ther there are peculiar needs which 
perhaps, to an extent, have to be 
taken into consideration.

The point I am making is that 
while the Finance Commission is be
ing criticised for having taken this, 
that or the other criterion, nobody 
has suggested what is the correct cri
terion to be taken when it comes to 
the question of distribution of the 
excises or the taxes on passengers.

If we take two or three such cri
teria together and try to distribute, 
I am afraid, the problem becomes 
still more complicated and there is 
no absolute solution. I wonder if the 
framers of the Constitution, instead 
of making provision for the appoint
ment of a Finance Commission, had
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{[Shri Naushir Bharucha] 
said that all of the Finance Minister 
meet together Including the Central 
finance Minister and find out an 
agreed solution, I am sure they would 
not have been able to do that. We have 
got to accept these recommendations in 
the nature ol an arbitration and arbi
tration does not satisfy everyone.

It is true that the States do require 
a larger share. On that point, there 
is no doubt because today we are 
committed to a socialist pattern of 
society and, naturally, the States 
go in for more and more reforms 
and welfare projects. In some cases, 
I am inclined to think that the States 
which have made fetish of prohibi
tion do not deserve any grant from 
the Centre. The States want to 
have the luxury of prohibition— 
and T confine myself to the expe
rience of my own State of Bombay, 
1 am inclined to think that how can 
a State which squanders away Rs. 
25 crores every year in the faith 
that they are implementing the pro
gramme of prohibition, how could 
such a State come with a beggar’s 
bowl for a crore or two crores of 
rupees from the Centre? I also find 
that the States depend more and more 
upon the Centra without making any 
effort to levy taxes themselves. If 
we examine the resources of the Five 
Year Plan and also the present bud
getary position of the States, we find 
there is considerable lag. In the 
course of a debate, speaking in the 

' Rajya Sabha, the hon. Finance Mi
nister has stated: "We have got to
carry the States together; we have 
got to put our best efforts; goad them 
and prod them on, but if they do 
not proceed further, we have to
carry the burden ” If that line of
argument is persisted in, the States 
will more and more want to be
spoonfed. Therefore, the time has 
come when we must decide on cer
tain principles: on what basis the 
Centre will advance a share in the 
excise duties?

I am inclined to think that what 
the Second Finance Commission has

recommended is a reasonable pro
position in the sense that by and 
large it does Justice, or, if bon. Mem
bers so choose to call, distribute* 
harshness equally among the States. 
But, in addition to that, where cer
tain development projects undertaken 
lay a special obligation on the 
States to incur heavy expenditure, 
then the Centre should have a policy 
of giving ad hoc grants. Ad hoe grants 
are given in Bombay. Bombay Muni
cipal Corporation was getting ad hoc 
grants from the Government of 
Bombay Co tide over financial crisis. 
In special cases it might be done.

I like the idea of my hon. friend, 
Shri Guha, that the States should be 
compensated according to their pecu
liar needs in some other ways, say, 
by grant-in-aid. Whether you like it 
or not, grant-in-aid is the only prac
tical alternative.

It has also been said that in the 
matter of tax on passengers, the 
basis of distribution is unjust. Of 
course it is unjust. As my friend, 
Shri Guha said, the earning per Kiile 
is different in different States. There
fore, if you take the route mileage, 
it not only ignores the earnings per 
mile; in addition to that it completely 
ignores that the railways had come 
to exist largely as a matter of his
torical necessity and geographical 
expediency It is wrong to say that 
route mileage is the only criterion 
but what other things can be said? 
Can we suggest population? We are 
distributing tax on passenger fares. 
It is not excise duty which depends 
upon consumption which in turn de
pends upon population. If you are 
going to distribute tax on passengers 
it is a different category of tax from 
the Union excise. What practical cri
teria can we take?

Shri Birea Roy: At least the basis 
of Travelling mania and number of 
travellers.

Shri Naushir Bharucha: It is very 
difficult again to take travel as a
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criterion. Because, mostly the traffic 
o r ig in * t e a  from Bombay and comes 
to Delhi passing through so many 
states; they will not get travellers in 
that sense. Whichever the criterion 
you take, there is bound to be injus
tice and it is a futile attempt to try 
to reconcile all these criteria by an 
attempt to distribute on the basis 
of other than what the Finance
Commission has done. States’
efforts require to _ be supplement
ed by some sort of a grant-in- 
aid, either ad hoc or spread
over a number of years. It has got 
to come that way. This grant-in-aid 
should take the form of a compen
satory re-adjustment. I was rather 
surprised to find only 467 miles in 
Kerala. In a case like that, it deser
ves some compensation. There may 
be other special features where com
pensation is deserved. Care can be 
taken in these things by readjustment, 
special grants-in-aid, whether spread 
over a number of years or promised 
or given on an ad hoc basis.

The Finance Minister can do 
nothing else than accept the provi
sions of the Finance Commission. As 
one hon. Member said, he had not 
altered a single dot. What does he 
want—to shift the decimal point? It 
cannot be done without upsetting the 
calculations and causing injustice to 
someone else or causing a dent in 

' the revenues of the Centre. These 
proposals must be regarded as part 
of the entire Plan for the Centre to 
help the States. I do expect that the 
Finance Minister will come up with 
the proposals for assisting the States 
on the basis of the special require
ments and needs by giving such 
grants in aid, either temporary or 
permanent.

Shri Dasappa: Sir, due to limitation 
o f time, I am afraid I have got to 
hurry up considerably. I have almost 
been nursing a grievance that my 
turn has not come earlier. But I am 
now thankful that it has come after 
"the speech of my hon. friend, Shri 
Mohamed Imam. Let me answer him 
first. I really do not know what he 
-was trying to aim at when he laun

ched a kind of a proteat over 
the whole question of federal finan
cial integration. Possibly, left to his 
goodseli, he would not like Mysore 
to join the Union at all. I conceive 
of nothing else to support his won
derful statement except an attitude 
of that nature. Federal financial in
tegration does mean a surrender of 
certain sources of taxation which are 
common to all the States, namely, 
income tax, Central excises and things 
of that sort.

Shri Biren Boy (Calcutta-South 
West): Not always income-tax; in
other federal States it has been ex
cepted.

Shri Dasappa: I am talking only of 
the pattern to which we are subscrib
ing. I am not talking of something 
else. I am only talking of our Indian 
Constitution.

Secondly, he seems to have stated 
that Mysore was in an extremely 
happy and comfortable position and 
that it was doing in such a marvellous 
way without recourse to any external 
aid, in the sense of going to the Cen
tre for help. It was floating its own 
loans undoubtedly. Absolutely true. 
But, when he further proceeded and 
said that it went on a kind of expen
diture which was inexcusable, I did 
not want to interrupt him. But I 
would like him to come up with cour
age and point out where we have 
entered into infructuous or unprofit
able or useless expenditure. There 
may be room for a certain amount of 
difference of opinion in the case of one 
scheme or one building. But whatever 
we have done and have been doing 
ever since the federal financial inte
gration right from 1.4.1950—I have 
had a hand in it—we have been in the 
closest touch with the Centre. There 
is no undertaking which we have 
taken regardless of the First Plan; 
there is no undertaking which we 
have entered into without the whole
hearted co-operation of the Centre.

There may be some fault in the 
State level. But, am I to think 
that the Centre was also guilty of that 
fault go aa to simply enable the State*
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[Shri Dasappa] 
to resort to this kind of an infructuous 
expenditure. I am very sorry that my 
hon. friend, Shri Mohamed Imam, 
should have launched on—I may al
most characterise it as—irresponsible 
criticism. I know my friend used to 
be in the Opposition there.

Shri Mohamed Imam (Chitaldrug): 
I launched the same attack against 
you when you were the Finance Minis
ter there.

Sbri Dasappa: When it came to a 
question of binding him down to the 
particular items of expenditure which 
were objectionable, by any standards 
whatever, he had nothing to offer and 
»>o I do not exactly see what his oppo
sition was and what his opposition is 
today.

Those were the days of splendid 
isolation when we had our own scales 
of salary which I am prepared to own 
were very low. With the development 
of this consciousness today of Ifidian 
nationalism, is it possible for us to 
stick to those old scales of salary? Is 
it wrong that the Central Government 
has come to the rescue ©f these smaller 
officials, and met a large percentage 
of the additional increase in their 
emoluments? Should not my friend 
have a word of thanks to the Centrtr 
for doing that without any fuss? 
He m his time launched certain pro
jects, projects like the multi-purpose 
projects of Bhadra costing Rs. 40 
crores. He did not launch the 
Sheravati Valley Project which costs 
Rs. 40 crores or Rs. 45 crores. Does 
my friend imagine that it is within 
the resources of the Mysore State to 
find all the money for the rapid imple
mentation of these schemes? I am 
afraid my friend has given a wrong 
picture. We have only to go to the 
people. There are millions of people 
who are so happy that the whole area 
is humming with work, and within a 
lew years you will find the waters 
from this project going and enriching 
the land. You will find the power

generated there practically building up 
the prosperity of the country. That 
is the result of this union, of the fede
ral financial integration.

I am afraid I should not have enter
ed on this controversy. What I would 
like to say about the particular mea
sures before us is this. Shri Mohamed 
Imam referred to the Finance Com
mission confining itself more or less 
to the revenue side. If he had read the 
report of the Finance Commission he 
would have seen that it purports to 
deal with nothing else. In fact, ii» 
section III they have very well stated 
the exact scope of their function and 
their work. They say that it has got 
more to do with the revenue side than 
with the capital side. When the terms 
of reference, when the scope of the 
Finance Commission are so clearly 
defined, would it be fair on his part 
to say again that they have not taken 
into account the whole of the Plan 
expenditure and have not taken the 
full expenditure into consideration? 
That, Sir, would necessitate a different 
Commission and not the Finance Com
mission that the Constitution contem
plates. In fact, I think, thry have very 
clearly stated here—I will just read 
one sentence—on page 13 of their 
report:

“It will be an advantage if, in 
future, the period covered by the 
recommendations of a Finance 
Commission coincides with that of 
a five year plan. Further, it is 
desirable to eliminate the neces
sity of making two separate 
assessments of the needs of the 
States."

Earlier they have said:
“Secondly, the plan does not dis

tinguish between revenue expen
diture and capital expenditure...”
—I am referring to the Second 
Plan—”...while our main function 
under the Constitution is to make 
recommendations for the devolu
tion of revenue resources.”

Therefore, Sir, it is wholly beside the- 
court for anyone to say that this
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Finance Commission has not consider
ed the question of capital allotment.

I would like to say just a few words 
with regard to the work of the 
Finance Commission. I have gone 
through the report in fair detail, 
though I have not seen every page of 
it. They have brought to bear upon 
their work a considerable amount of 
thought. They have taken into 
account every requirement of a State. 
My friend Shn Imam should see that 
o f all the States Mysore gets as much 
as Rs. 6 crores grant every year. The 
next highest is, possibly, Rs. 4 crores 
given to Andhra Pradesh, and some
times West Bengal also gets Rs. 4:75 
crores towards the end of the period. 
Now, he ought t<j have, at least rela
tively speaking, been happy that of all 
the States in India Mysore has got as 
much as Rs. 6 crores. He says: “Of 
what use is it? Does Rs. 6 crores help 
to implement all the projects that are 
in progress?” This grant is not meant 
for that. There are other allotments 
which are going to be made for the 
purpose of completing those other pro
jects to which he referred.

I may say in justification of the re
commendations of the Finance Com
mission that they have taken a very 
realistic and objective view of the 
positions of the respective States. 
Why is it that they have thought of 
Rs. 6 crores for Mysore’  There are 
reasons for it. You have had Hydera- 
bad-Karnatak. There is no road bet
ween one district headquarter and 
another. Things have been so back
ward that hardly any progress has 
been made there. As regards educa
tional institutions and so on, the less 
'said the better. In Bombay-Kamatak 
also, those four districts, there is 
hardly any communication, and those 
that are there are few and far bet
ween. Various other things also have 
to be developed. With regard to nor
mal development there is need for a 
lot of funds, and I am grateful to the 
Finance Commission for having taken 
a very sympathetic view of the posi
tion.

There is only one point which I will 
answer. My friend Shri Bimal Ghose

asked yesterday as to what is the fun 
of enlarging the number of commodi
ties on which excise duties are levied 
and then distributing the same when 
it would be far simpler if you take tex
tiles, say 60 per cent, or 70 per cent, 
put it into a pool and make it divisible 
whereby you will get the same return. 
The point is, it is not advisable to put 
all the eggs in one basket. For ins
tance, if as Shri Ghose says a decision 
is taken to put a high duty on textiles 
and make it a divisible pool, in 
case by chance the Finance Minis
ter thinks that it becomes necessary 
in the interest of the industry that the 
rate of excise duty has to be lowered, 
then what is to happen? We all stand 
to lose. It is true that recently the 
return from the excise duty has in
creased from about Rs. 50 crores to 
more than Rs. 250 crores, so that Rs. 7 
crores that is now being added on for 
the benefit of States could not be very 
large percentage of the enhanced re
turns that we get under excise duties 
today. I am pretty sure that the whole 
scheme being one, it would be very 
wrong for us to touch any portion of 
the whole scheme which the Finance 
Commission had before it and has 
nre^cnted to us, and the hon. Finance 
Minister is perfectly justified in trying 
to sound a note of caution right at 
the beginning. For God’s sake do not 
try to meddle with any one aspect of 
it, because that will mean so much of 
dislocation of the of her aspects of 
the recommendations

Sir, I hove great pleasure in wel
coming the two Bills, and joining 
with the rest of my hon. colleagues 
in thanking the Finance Commission 
for the very great work that they 
hove done

Seme hon. Members rose—

Mr. Deputy-Speaker: I find there
are four or five hon. Members still 
who are very anxious to participate 
in the debate.

Shri Shree Narayan Das (D&r- 
bhanga): Nobody from Bihar has 
spoken so far, Sir, therefore one
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Member from Bihar should be 
allowed.

Mr. Deputy-Speaker: Normally it is 
time that I should call the hon. 
Finance Minister to reply. There is 
half an hour for the third reading and 
there will not be many amendments.

Shri Blren Roy: The time may b» 
extended, Sir. We are to start with 
non-official business at 3-30.

Shri C. R. Pattabhi Raman (Kumba- 
konam): No one has spoken so far 
as Madras is concerned

Pandit Thakur Das Bhargava (His- 
sar): If we go according to the time 
allotted there will be some time left 
before we start the non-official 
business. So far as amendments are 
concerned, it is likely that some of 
them may be ruled as out of order. 
Therefore, there will be some time 
left.

Shri Biren Roy: We have to speak 
a little bit on them.

Mr. Deputy-Speaker: Then, if it is 
the desire of the House to extend the 
time, I will extend it by half an 
hour.

Shri Vasndevan Nair (Thiruvella): 
At least by one hour. Sir.

Mr. Depnty-Speaker: All right But 
now no fresh Members should stand 
up who have not expressed their 
desire so far, when they find that the 
time has been extended, because in 
that case we won’t be able to accom
modate all. I would request hon. 
Members to take only ten minutes and 
not more than that.
14.00 hr*.

Shri C. R. Pattabhi Raman: Mr.
Deputy-Speaker, Sir, I had not really 
intended to speak when these two 
Bills were taken up for consideration.

As has been rightly pointed out by 
uiy good friend Shri Naushir 
Bharucha, magnificent work been 
done by the Finance Commission who 
feave balanced various considerations 
and arrived at the only conclusions 
possible, as he correctly put it. It

only it was left to the Finance 
Minister of India to negotiate with 
all the various Finance Ministers of 
States, there would have been no 
agreement at all so far as the finan
cial distribution is concerned.

I was rather amazed to find com
plaints from various localities so far 
as the distribution is concerned. If 
I may say so, if anybody is to com
plain, if any States has to complain 
about the recommendations made, it 
will be Madras, Bombay or perhaps 
Uttar Pradesh. But none of these 
States appear to have complained 
much So far as the point made by 
other friends with regard to what 
they called financial autonomy of the 
States is concerned I shall presently 
come to it.

The fact is this Under article 
269(2) of the Constitution, the distri
bution of the taxes has to be formu
lated by Parliament assembled here, 
and the second Finance Commission 
has made its recommendations which 
have been accepted by us. Some 
words fell from Shri A. C. Guha with 
regard to the principle—he questioned 
the rationale—for the reduction of 
40 per cent to 25 per cent He asked 
on what principle it was reduced. 
Actually, so far as the union excise 
duties are concerned, what we find is, 
the present list of matches, tobacco 
and vegetable products has now been 
extended to include coffee, tea, paper, 
sugar and vegetable non-essential oils. 
As a result of that, you will find that 
the amount now available is Rs. 27'80’ 
crores as against Rs. 22*64 crores 
which the States were getting till 
now. That is an appreciable increase.

Likewise, when Shrimati Ila 
Palchoudhun was saying that a 
special consideration should be shown 
to West Bengal I was rather amazed. 
Without meaning any disrespect, 1 
may say that if any State really 
benefited by Central aid it was the 
State of West Bengal.

An Hon. Member: Question.
Shri C. B. Pattabhi llaimati: I am

not referring to particular items. But
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take, (or instance, the rehabilitation 
and settlement of evacuees. Ev'en the 
Dindakaranya Scheme in Orissa Is 
for the benefit of West Bengal. A lot 
of money, crores and crores at 
money, have been pouring into West 
Bengal, and rightly so. I am saying 
that they have suffered, and quite 
rightly money has been poured into 
that State. But to say that there has 
been some mal-adjustment, that there 
has been some, if I may suggest, 
partiality, so far as the distribution is 
concerned is going a bit too far.

Shri Bhree Narayan Das: Danda-
karanya scheme is a national sheme. 
It is not for West Bengal alone.

Shri C. R. Pattabhl Raman: i am
not saying that we should not help 
West Bengal. I shall always say that 
we should help them. I am saying 
that money has gone to help 
West Bengal. It is our duty to help 
West Bengal. After all, West Bengal 
ia in a very unique position. Look at 
the hundreds of thousands of eva
cuees or refugees coming there. Our 
sympathies are with them. I am only 
answering Shrimati Ila Palchoudhuri’s 
complaint about distribution to West 
Bengal. I am not questioning the 
help rendered. The money and the 
help given to them are very neces
sary.

Shri Biren Roy: What about Punjab?
Shri C. R. Pattabhai Raman: I was

referring to West Bengal. Help for 
Punjab also is very necessary. But 
no Member from Punjab got up and 
said that there is any partiality shown 
or that there was any maldistribution; 
because of that I did not refer to 
Punjab. The hon. Member is quite 
right Punjab also is In a position 
similar to that of West Bengal.

Then, I heard my good friend from 
Mysore, Shri Mohamed Imnm, com
plaining about Mysore loosing as a re
sult of the integration of that State 
with the Indian Union. I would like 
to know what the picture of Mysore 
would be if it remained a separate 
State and had to deal with defence, 
and with foreign affairs and embas
sies abroad. After all, unless there is

a wall, as they stcy In a Tamil pro
verb, you cannot write a picture. U 
the Union is strong, the rest of India 
is strong. If the Union is weak, there 
is nothing else to do about it  So, the 
complaint that there is much concen
tration on the Union is wrong.

So far as the principle governing the 
recommendations of the Finance Com
mission is concerned, they had not 
only to take into consideration the 
population basis but also the area 
basis. Just imagine this. Rajputana, 
a very big State, has large areas of 
desert. Some other States like Kerala 
or West Bengal they may be very 
small in regard to space or area—have 
a lot of people. So, the area of the 
States, the population of the States and 
the amount of tax collection—all these 
have gone into their judgement and 
decision. 'They had all these consider
ations in their mind.

Finally, I think that so fBr as this 
distribution or, as they call, dole from 
the Centre, is concerned, it is neces
sary that the developmental possibili
ties of the various areas have to be 
kept in mind. If it so happens that 
petrol is available in only* one State, 
by all means, let all our money be 
spent on that State and let us produce 
more petrol, because by that one mine
ral, the whole of India is to benefit. 
Assam is a case in point. Therefore, 
to say that any one principle should 
weigh with the distribution of the 
amount so far as payment from the 
Consolidated Fund of India is con
cerned, will be quite wrong.

So far as Madras is concerned, it has 
been pointed out that we have suffer
ed. But we have also gained by the 
recommendations. We are now get
ting an additional income representing 
6-46 crores so far as the share of tax 
on railway fares is concerned. So far 
as the estate duty is concerned, it has 
been there from 1954 onwards, and 
pending the formulation of principles, 
the distribution which was being made 
in a certain way is now actually being 
confirmed. We have got a new tax, 
the tax arising’ from the railway pas
senger fares. The Bill aJbo deals with 

the new tax has been levied as a result
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of the report of the Finance Commis
sion. The tax on the railway pas
sengers will go entirely to the bene
fit of the States.

It is true that, as has been pointed 
out, the States have now to rely on 
land revenue and on the sales-tax 
items. The better opinion seems to 
be that so far as sales-tax is concern
ed, as far as possible, the collection 
should be by the Centre and distribu
tion also by the Centre. After all, 
what is the principle enjoined in the 
various provisions of the Constitution. 
It is this: assuring free trade and
inter-State trade Vexation and har
assment as between State and State is 
not desirable. So, I would welcome 
the Centre collecting most of the items 
so far as the sales-tax is concerned. 
Let them collect it and distribute it.

After all, in Russia, what happens? 
In the Soviet Union, almost all taxa
tion is indirect taxation. And that is 
a model— and that is copied as a model 
State by my friends on the opposite 
side Therefore, all I am saying is 
that is does not lie in the mouth of 
anyone to complain with regard to the 
recommendations of the Commission. 
The Commission has done a magnifi
cent job Anyone who goes through 
the report will realise that the Mem
bers of the Commission have brought 
to bear their great learning and their 
experience in attending to their task 
and arriving at solutions which are 
most acceptable to Indians all over 
India It is only by building a very 
strong India that we can ever make 
any progress either as a State or as a 
Union.

It has been stated quite rightly, 
that India is not a pure federation. 
Whenever there is a reference made 
to the federal units, I find people are 
moving away from the main point, 
though we are not like the United 
States of America, You have a New 
York state which is a very rich area. 
Texas is again a very rich State. Ac
tually, the universities in Texas in the 
middle-west are very, very rich. Peo

ple there are getting so many facili
ties, because the oil kings are there. 
Other States in the United States are 
v'c ry poor. Fortunately, our Union is 
a quasi-federal Union. Therefore, it is 
that so far as the financial aspect is 
concerned, we have more power in the 
Centre. Though there is financial 
autonomy, strictly speaking, it cannot 
be called what is called State autono
my, vis-a-vis a federation.

I heartily approve of the two Bills 
before us and in doing so congratulate 
the Finance Commission on the excel
lent work they have done.

Shri Biren Roy: Coming practically 
at the fag-end of this debate, I shall 
not try to repeat the arguments that 
have been mentioned before. But I 
have to point out that our task would 
have been much lighter if we could 
have discussed the Finance Commis
sion’s Report. Then, these two Bills 
would have gone through very much 
quicker. We have now introduced cer
tain things discussion of which here 
will not even make these quite 
explicit.

My friend who spoke last was quite 
right when he said at the end of his 
speech that India is not a federal Gov
ernment. But it is a unitary Govern
ment; that is the trouble Therefore, 
dll the States have to come with a 
begger’s bowal. In that respect, my 
friend, Mr. Guha, made a mistake 
when he <!aid that it is a federal sys
tem It is not a federal system. Even 
in a federal system, as for instance in 
West Germany, the tax is collected 
mainly by the States and nothing ac
crues to the Union. Here, of course, 
we have no objection to the Centre 
collecting the tax; it is a custom and 
convention. But why should the 
Centre keep so much of the amount 
themselves and not give to the State* 
what is attributable to them? Why 
should they try to distribute it mainly 
on the basis of population and only 
10 per cent on other considerations?

The question of Punjab and Bengal 
looms largely in our view. In Bengal,
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before partition, when East Pakistan 
was with us, the same amount of in
come-tax practically was collected and 
we used to get 20 per cent from the 
divisible pool. That was being car
ried on from the time of Meston’s 
award and then Niemeyer’s award. 
Suddenly when the partition came in, 
it was immediately brought down to
12 per cent and only when objections 
were raised there in West Bengal, in 
the Deshmukh’s award—interim award 
—it was raised to 13-5 per cent. Un
fortunately, the First Finance Com
mission reduced it again to 11:48. Now, 
by the Second Finance Commission, by 
taking into account the population 
basis, by raising the share on the basis 
of population from 80 per cent to 90 
per cent, it has been reduced to 10'28 
per cent or something. Bengal is in a 
very unfortunate position, because of 
the influx of refugees to which Shri- 
mati Ila Palchoudhuri and others have 
referred. The position of Punjab also 
is the same.

We have been allotted certain grants, 
but what is the total liability of the 
State today? We have the strangle
hold of the Centre. The liability of 
Bengal is over Rs. 134 crores and that 
of Punjab is Rs. 154 crores. When a re
commendation was made by the Fin
ance Commission itself about consoli
dating all these liabilities or writing 
them off, that recommendation was 
not accepted. But we were asked in 
this Parliament just to accept percent
ages which have been fixed on another 
principle and when most will not 
acaept that principle. Certainly in West 
Bengal we cannot accept it, because 
of the fact that the density of the 
population in West Bengal has not 
been considered at all. Bengal has 
the second highest density of popula
tion in India. We have very little 
land and still we have tried to im
prove our revenues by only op
pressing our own people, because in 
four years from 1951-52 to 1955-55, as 
taxation figures have been given, it 
has gone up from Rs. 23'86 crores to 
Rs. 29 18 crores, which Is nearly Rs. SO 
crores. 1 Us means an increase of 
28 per cent to four years, and we have 
got prohibition als?,,, We have thus

increased the taxes in West Bengal 
and even then we cannot meet all the 
expenditure.

So, if we really like to have a fair 
percentage of income-tax distribution, 
then 75 per cent should be distributed 
and the distribution should be on the 
basis of a compromise formula, which 
I have suggested in one of my amend
ments, namely, 50 per cent on the 
basis of collection and 50 per cent on 
the basis of population. That I think 
would be better.

Nobody has spoken much about 
estate duty. I put a question to the 
Finance Minister on this subject, but 
three times the question was disallow
ed. 1 suggested that we can follow 
the practice in other countries where 
the estate duty collection Is made from 
the assessee and the assessee is given 
the choice of offering to the Govern
ment in lieu of money the assessed 
properties, so that the estate duty can 
be adjusted. That is one of the easiest 
ways in which the assessee’s duties 
can be realised. Today when it is 
stated in the Bill that the immovable 
properties attributable to the States— 
of course, the gross value is noted— 
will go to the States, it is very neces
sary that either the Act is changed or 
the rules modified, so that the asses- 
sees pay their estate duties by choos
ing one or some of the properties as 
valued and assessed by the Govern
ment, not by themselves, in lieu of the 
estate duty assessed against them This 
is fair, because otherwise what will 
happen? In view of the speculation, 
when they cannot pay in cash, those 
things will be sold at very low prices. 
That will mean not only the assessees 
themselves coming to grief, but also 
the money attributable to the State 
even from immovable properties com
ing down. Therefore, the Finance 
Minister should take notice of this 
and make the necessary changes either 
in the rules or in the Estate Duty Act 
itself.

Now, coming to the problem of the 
railway fares, basing it only on the 
mileage, as has been pointed out by 
several speakers, is really quite un
fair. It has been pointed out that as
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we could not have sufficient data, this 
was done. We hope that in future 
sufficient date would be made avail
able in the meantime, and not after 
five years. The Railway Board can 
easily collect the data regarding the 
number of travelling public in certain 
zones, the amount of travelling in that 
particular area and so on and the 
distribution can be made also on the 
basis of 60 per cent on collection and 
SO per cent on such data that 1 have 
just mentioned. That will be the only 
other way to make it fair.

Coming to the percentage basis, the 
fact that Bengal has the second highest 
density of population in India and 
Kerala the first  highest density should 
be considered and the percentages 
should be changed, as I have already 
indicated ii> my amendments. Per
haps my amendments may be ruled 
out o* order and I may not be allowed 
t o  speak on them. So, I may only 
state that in the case of the Union 
excise duty, I have tried to put down 
the figure which was previously 40 per 
cent rind already approved by practi
cally everp section. About the estate 
duty a ls o  I have explained. My sug
gestion is That the balance, in respect 
of immovable property, should be dis
tributed on the basis of fifty per cent 
cellecrjon-wise and 50 per cent popu
lation-wise

Shri ShiM N u * ;u  Das: Mr.
Deputy-Speaker, while considering the 
figures for the distribution of these 
taxes between the Union and the 
various States, we have to take into 
consiilent'ca the responsibilities that 
have been placed on the Centre and 
upon *he various States by the Consti
tution. In a matter like this; where 
the question of sharing taxes collected 
by th? Union is concerned, there is 
every likelihood of disputes arising 
between ihe shares. After going 
through the report of the Finance 
Commission, I have found that when 
tile States were asked to state What 
should be the basis ot distribution of 
excise duties collected by the Union, 
the tax on Tailway fares and the estate

its own suggestions and the s u g g e s 

tion* of tae various States arc vary
ing in natute. No State took the over* 
all P’ fture of the Indian finance Into 
consideration. Every State suggested 
a basis whJch was beneficial or ad
vantageous to that State. Therefore, 
although 'I-Is hon. House has been 
empowered by the Constitution to lay 
down principles with regard to toe 
distribution of estate duty, railway 
fares ’ ax and excise duties, I think in 
a mat'er like this, the decision should 
lie w'th some independent organisa
tion. Although as Members of Parlia
ment we represent the whole of India 
while arguing the case, we are apt to 
be led away by the consideration* 
existing in 'he States. But for Parlia 
ment U would not be a good precedent 
if after disuissions we come to deci
sions on th-’se things by votes. There
fore, I fully support the statement 
made by the Finance Minister that 
although u’-'der the articles of the 
Constitution it is not the duty of th'. 
Financc Commission to lay down ta? 
basis o* disfrfcution of excise duties » 
well as taxes accruing from estate 
duties and taxes accruing from rail
way fares, the same was referred by 
the Piesid^nt for the consideration j f  
the Finano* Commission, and on th.9 
basis of the report submitted by the 
Finance Cotnzriejion, the Government 
has come forward with these two TM1I« 
laying down the principles as well as 
the percentage of distribution of Union 
excis" duties.

But I would like to say that some 
of the States, rather the majority of 
the States have suggested that all the 
excise duties at present levied by the 
Central Government should be brought 
within the purview of the divisible 
pool. I cannot say at this moment 
what should be the percentage of di»- 
tribuation, but the principle that the 
taxes collected under Union excise 
duties on the commodities that are at 
present taxed should be brought with
in the purview of this measure should 
be accepted. At present the collec
tion of excise duty on only thuae 
commodities Is distributed to the

IS DXCXBCBSR 1967 (B U M M otJ  BtU cmd $*44.
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State* and the percentage of the States 
la 40 per cent Now, when other com
modities are also brought within the 
purview erf this measure, the percen
tage may be reduced to 26 per cent 
They have to decide it after examin
ing all aspects of the question whe
ther the percentage may be reduced 
to 25 per cent in view of the responsi
bilities of the Centre. But I would 
should consider the desirability of 
suggest that the Finance Minister 
bringing in other excise duties within 
the purview of this Bill. Many argu
ments have been brought forward for 
this and so 1 won’t repeat them. If 
they are brought under the purview 
of the Act, there will be many ad
vantages. Otherwise, more taxes will 
be collected on one commodity and 
nothing on others. So it would be 
a good thing to bring all the excise 
duty under the purview of this Bill.

Then 1 come to the division of the 
tax on passenger fares. Almost all th** 
members here have suggested that 
the recommendation of the Finance 
Commission that the division of the 
passenger fare should be on the basis 
of mileage is not a good recommenda
tion. It 13 only an accident that some 
States have been provided with more 
mileage of railway lines, whereas 
other-? have been denied of that. 1 
think it is an injustice done to the 
various States.

In this House members of the various 
States, which have got less mileage, 
have been asking for more miles of 
railway lines in their States. But, due 
to paucity of funds, they have been 
told that it is not possible during the 
Second Five Year Plan to have any 
more mileage. Therefore, when the 
question of distribution of taxes on 
passenger fares is going to be consider
ed, I think the Finance Commission 
should nave devoted more time to find 
out some more suitable arrangement, 
a more suitable principle on which 
this tax should be distributed. But 
that is not possible. For the time 
being, they have accepted mileage for 
purpose? of distribution of tax.

The Finance Commission has sug
gested--and the First Finance Com
mission also suggested—that the pro
per baBis on which the Central excise- 
duties should be distributed should be
en the basis of consumption. But, as 
the First Finance Commission has stat
ed, data and statistical information are 
not available. The Second Finance 
Commission have also stated that dur
ing the five years that has elapsed bet
ween the First Commission and the 
Second Commission, it was not possi
ble for the Government or for any 
organisation to find out statistics, on 
which they can base this distribution.

Therefore, I would suggest that 
when ihe next Finance Commission is 
going to be appointed, they should 
not be given an opportunity to say 
that no statistics are available with re
gard to consumption of various com
modities in various States. It will be 
better if some organisation, a body of 
experts, is set up to collect necessary 
data and statistics so that the distri
bution of tax between the Centre and 
the States may be on more scientific 
lines.

As I come from Bihar, 1 do not say 
that injustice has been done to Bihar. 
But Bihar has been worst affected by 
the natural calamities which followed 
one after another. It has happened in 
some other States too. Bihar has been 
affected by floods and drought. There
fore, the finances of the State Govern
ment have been very badly affected. 
Of course, the Centre has been help
ing the various States, including the 
State of Bihar, for rendering relief to 
those afftected, and it is in the nature 
of the things. But, in view of the fact 
that practically the whole State is 
affected by drought and large sums of 
money will be required for rendering 
relief, for supplying food and for pro
viding people with work, I say that the 
Central Government should come for
ward with sufficient aid in the form of 
grant in aid for the relief work to be 
rendered in that area.

I support those two measures and I 
hope that when the next time the
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consideration of distribution of tax 
■comes before this House, the necessary 
organisation will be set up and some 
statistical data will be collected, on 
which the future. Finance Commission 
may b« able to base its principle of 
distribution. If the necessary statis
tical data is not available, they 
would not be able to come to any basis 
other than the population basis. With 
these words I support the Bill.

Shri Vasudevan Nair: Yesterday,
the hon. Finance Minister pleaded that 
the recommendations of the Finance 
Commission may be accepted in toto. 
Several other hon. Members also paid 
compliment for the work of the 
Finance Commission. There is no 
doubt that the Finance Commission 
has done a very responsible piece of 
work.

But, if one tinds that there is an 
apparent contradiction between some 
of the.r formulations and some of 
their decisions, then it is not possible 
for 0.1c to agree with their conclu
sions. I wish to point out some of 
their formulations with regard to the 
trends in federal finance. On page 21 
it is stated.

“A noticeable trend in all fede
rations has been the progressive 
increase in the size of federal pay
ment ̂  to the State ”

It seem-, to me that the Finance Com
mission also afirees with that trend 
It seems to me that the Finance Minis
ter also thmks that that should be 
accepted by us But, at another place, 
on pas* 42, tho Finance Commission 
has made the following remark:

“With tax on income ceasing to 
be an expanding source of reve
nue, it is obvious that any further 
subs'antial devolution of revenues 
to the States by sharing a tax will 
have to comc- from the Union 
excise.”

That also they have agreed. So, if 
the State should get something, then 
that should be from the Union excise, 
according to the Finance Commission.

And the Finance Commission is not, 
in principle at least, against the 
devolution of revenues to the States 
in larger measure. But what is their 
conclusion? What is their decision? 
Is the decision of the Finance Com
mission in spirit with the formulations 
that th«y have made? I beg to submit 
that th<- decision of the Finance Com
mission at least in regard to the distri
bution of Union excises is in contradic
tion with their formulations. Be
cause, previously, as a result of the 
recommendation of the First Finance 
Commission, the States used to get 
Rs. 20 crores from Union excises. 
Now, aa a result of the recommenda
tion of the Second Finance Commis
sion, the States are going to get Rs. 27 
crores. One may point out, there is 
an increase. That is only very small. 
That is not a substantial increase. The 
Finance Commission points out that 
the main share to the states should 
come from the Union excises. In the 
1957 Budget, the Central Government 
expects to get nearly Rs. 260 crores 
from Union excises. I think the re
commendation of the Finance Com
mission on the question of Union ex
cises is the most unreasonable of their 
recommendations.

Some friends, for example, the hon. 
Member Shri Naushir Bharucha point
ed out that the States do not exert 
themselves to mobilise all their re
sources. That may be true with re
gard to some of the States. But, there 
are States whic-h make an effort and 
try to mobile- their resources. For 
example, the State of Kerala tried to 
mobilibo their resources. In their 
Budget this time, they levied some 
tax on agricultural income, they levied 
a tax on plantations. As a result of 
this tax on agricultural income and on 
plantations, the Kerala Government 
expect* to get Rs. 65 lakhs per year. 
But, it is so strange that very responsi
ble people in the Central Government, 
very responsible Ministers in the Cent
ral Government go to that State and 
go about speaking that the incidence 
of taxation in that State Is very high. 
What is the meaning of such a state
ment, v/e want to know.
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When replying to the debate on 
planning last time, the Finance Minis
ter, in this House, said that the States 
will have to mobilise their resources, 
that ths States will have to find more 
money from it* taxation, otherwise, 
we won’t be able to fulfil the plan. 
That is what the Finance Minister says. 
Yesteiday also, the tone of his speech 
was that. But, Shri Morarji Desai, 
who is :n Keraia, in a press conference 
stated that sales tax in Kerala is very 
high. Yesterday, in another press con
ference, he has stated that planters 
and industrialists have complained to 
him that the incidence of taxation in 
Kerala is very high.

Taking pity for the industrialists 
and planters of Kerata, he has 
expressed the concern of the plant
ers to the Chief Minister of Ke
rala. That is his statement in the press 
conference The sales tax in Kerala 
is very high according to the Com
merce and Industries Minister. He has 
asked how can people from outside, 
capitalists from outside, come into this 
State and invfst their money here 
when t.ic incidence of taxation is very 
high

On the one h.ind, the Finance Minis
ter, pleads with the States for more 
taxation ard on the other hand, an
other responsible Minister goes to the 
States and says tnat the incidence of 
taxation is very high and the planters 
and industrialists feel very much an
noyed.

Slui Patwoose vAmbalapuzha): One 
Is finance and the other is politics.

Shri Vasudevan Nair: I plead very 
much with the Government that they 
should have some uniform policy, that 
they should believe in what they say. 
When a Government makes an honest 
attempt to mobilise its resources, at 
least the Central Government should 
help them. If they are not able to 
help the Stale Government, they 
ahould not stand in the way of that 
Government. My submission is that 
while the Stale Governments should 
make efforts to mobilise their resources 
as much as they can, they have to be 
substantial helped by the Central

Government if we have to fulfil our 
Plan.

The recommendations ol the Finance- 
Commission, taken as a whole, do not 
satisfy the needs of the State Govern
ments which are making their own 
efforts to mobilise their own resources. 
We can accept the recommendations 
of the Finance Commission mainly if 
the Finance Minister would make 
some changes here and there in the 
recommendations of the Finance Com
mission, m in ly  with regard to the 
distribution of excise duties and with, 
regard to grants in aid to the States.

On the question of grants in aid, we 
can speak about it tomorrow when we 
discuss the Supplementary Demands, 
for Grants. But, coming from Kerala, 
I wish to point out that the special 
problems cf th.it State were not taken 
into consideration by the Finance Com
mission. We are very glad that My
sore has got a very good share, a 
substantial share, and I feel very hap
py thiit Shri Dasappa has given much 
compliments to the Finance Commis
sion, because they are getting Rs. 6 
crores per year. It is very good. But, 
I am very sorry for Jhe recommenda
tions of the Finance Commission be
cause, even though they could not give 
us something, they could at least point 
out our difficulties, they could at least 
say that we have some problems. 
Then, we are satisfied. They have not 
even done that. We feel that we were 
let down on that score. 1 hope the 
Finance Minister will give his thoughts 
to these problems and will try to 

1 11 nr the shortcomm
Finance Commission’s report.

Shri T. T. Krishnamachari: Mr.
Deputy-Speaker, hon. Members who 
spokp in the course of this debate have 
pointed out to me a shortcoming that 
in the course of my introductory 
speech, I did not do the obvious duty 
that was cast on me to make ark 
acknowledgment that was due from, 
the Finance Minister and the Govern
ment of India to the Finance Commis
sion for the magnificent labour that 
they have undertaken and the results- 
that they have produced. I feel as
hamed that I should have forgot ter*



<2<l Union Duties of 13 DECEMBER 1957 (Distribution) BUI and 53U
XxCiM Cstetc Duty and Tax

on Jtatttoav Paam gfr 
Fares (Distribution) Bill

[Shri T. T. Krishn am* chari]
<his obvious duty. I am very glad 
that hon. Members have remembered 
it  May I, Sir, even at this late hour, 
join my friends in extending the 
thanks of the Government, and I 
think, of the House also, to the Fin
ance Commission for the work that 
they have done on our behalf in ap
portioning portions of the Central 
revenues to the States.

On one aspect of this problem which 
I mentioned at the outset, consider
able amount of emphasis was laid by 
my hon. friend Shri Naushir Bharu- 
cha. I wish what Shri Nashir Bharu- 
cha said was borne m mind by hon. 
.Members here. Firstly, if I may re
peat what he has said, if we undertake 
to do this task ourselves, may be, the 
Finance Minister starts doing it, I do 
not think it will be possible for me to 
get an agreement from my counter
parts in the various States. Assuming 
that some proposal which, perhaps, 
gets the support of the majority of the 
Finance Ministers of the States is 
brought before the House, and each 
hon. Member has his own proposal to 
make in regard to the variation of 
these proposals, I do not think we will 
see the end of the debate anv time. 
It is perfectly obvious that, in a mat
ter like this, we have to refer the mat
ter (o arbitration Once having done 
it, we can have the satisfaction of tel
ling ourselves that the arbitrator has 
done us an injustice; nevertheless his 
award has to be accepted. It is a dele
gation of power that (his House makes 
to the Finance Commission The 
House, undoubtedly, is sovereign If 
the House does not want to accept this 
particular motion before them, they 
are perfectly entitled to throw it out 
“But, what next? Are we again to ap
point a Committee to go into this mat
ter? Some time or other, we have to 
accept somebody’s suggestion because 
we cannot discuss it on the floor of the 
House With fourteen States being re
presented here and the Centre not 
"being represented at all except in the 
person of the Finance Minister, how 
are we to come to an agreement on 
a matter like this? I think Shri 
Naushir Bharucha has made a very

valuable contribution in this regard 
and I am very grateful to him for It

The other aspect of this matter that 
has not been correctly understood is 
this. The Finance Commission does 
not make any recommendation in 
regard to developmental expenditure 
which is of a capital character, where 
capital works are undertaken. They 
have not made any provision in the 
apportionment that they have made 
having relation to the needs of the 
various States for the reason that that 
has to be found separately. Of course, 
you might say they have not made 
any provision for the amortisation of 
this debt. Even that must be found 
from out of the results of that capital 
expenditure. The improvement in the 
economy with the resultant benefits to 
it must produce results that would 
enable a State Government to amortise 
both the interest and the amount due 
towards capital.

So, when hon. Members speak of the 
Plan and the developmental aspects 
of the Plan and relate it to this report,
I am afraid they are making a mistake 
because the Finance Commission have 
not dealt with that aspect of the mat
ter except indirectly.

Shri Punnoose: But they claim they 
have examined some of the special 
problems of the States

Shri T. T. Krishnamachari: The spe
cial problems are different The spe
cial problems are not problems which 
involve capital expenditure. For ins
tance, an hon. Member from Mysore 
mentioned the Honnemaradu scheme. 
The scheme might cost in the region 
of Rs. 45 to Rs. 50 crores. If you ask 
the Finance Commission to make a 
provision for the implementation of 
that scheme, it cannot be done, any 
more than the Finance Commission can 
be asked to make provision for the 
Idukki scheme in Kerala, though that 
is perhaps even better from the point 
of view of the return that it promises. 
This has to be done separately, and 
it has to be done on the basis of the 
conjoint borrowing powers' of the
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States and the Centre. So, we are im
parting a problem. The Finance Com- 
misiion have bad enough problem* be
fore them to 9olve which they might 
lxave solved according to the point of 
view of a particular Member, as he 
likes it.

Maybe Shri Imam is not satisfied 
with Rs. 6 crores, but Shri Dasappa 
feels that they have given special 
consideration. I do not think Shri 
Dasappa himself will say that he is 
satisfied because somebody will say 
tomorrow: “You have expressed satis
faction” . All that he says is that the 
problems of Mysore, having integrated 
in itself three or four areas some of 
the majority of whom are deficit, have 
been taken into consideration by the 
Finance Commission, and therefore 
Mysore has been sort of lifted to the 
position of primacy. Nevertheless it is 
a point and has to be accepted.

Maybe the hon. Members who spoke 
from Madras or Bombay were very 
modest—and U.P., because I do not 
know what my friend Seth Achal 
Singh said; he spoke in a language 
which I do not understand. I think 
his point was to emphasize the fact 
that while all States got grant-in-aid, 
these three children were denied even 
the sweets It does look on the face 
of it that these States have got a 
grievance

I might even take it further. Some 
of my own colleagues in the Cabinet 
might say,—after all, as you probably 
know the Home Minister happens to 
be from U.P., and the Commerce and 
Industry Minister from'Bombay and I 
am the unfortunate representative 
from Madras—we might say that these 
three States have been treated badly 
and so we shall not accept the Finance 
Commission’s Report; we present a 
proposition to the House to say that 
we shall appoint another Finance 
Commission. It cannot be done; it is 
not done. It may be each one of us 
feels perhaps that the State could 
lxave bean treated a little better, but 
ypu cannot really say that the Finance 
Commission had any bias against Bom
bay or IT.P. or Madras for that matter, 
any more than you can say they were

probably overwhelmed by the hospita
lity of Mysore which is traditional. 
Therefore, the question of how the 
Finance Commission, barring the prin
ciples they have laid down here, made 
up their mind to fix these particular 
quotas of distribution is a thing which 
we will have to leave very much to 
them.

The question was raised in regard 
to railway fares. My hon. friend from 
Kerala, Shri Vasudevan Nair who 
speaks extremely persuasively and 
therefore merits a great deal of atten
tion, spoke about the problems of 
Kerala. Nobody denies that Kerala 
has many problems. It has to be con
ceded. For instance, their greatest 
problem is that they cannot grow the 
food needs of the State. The reasons 
are heavy rainfall and the washing 
away of quite a lot of the soil. But if 
that is a problem which could be taken 
into account by the Finance Commis
sion in regard to the normal needs of 
the State, I believe they should have 
taken it into account, but anything 
else that is not done has got to be ap
proached from a different point of 
view.

So far as I am concerned, I wish I 
could come to you with more taxation 
which will not impinge harshly on the 
economy of the country, so that we 
shall have more resourses, so that I 
ihall be in a position to distribute 
more to the States. After all, a Cent
ral Finance Minister has no particular 
State on which he can spend the 
money, excepting Delhi and perhaps 
Himachal Pradesh, Manipur and Tri
pura. You have got to spend the 
money somewhere. Even a steel plant 
has got to be put up in Orissa, Bihar 
or Bengal. As my friend Shri Patta- 
bhiraman pointed out, if you get oil, 
you have got to spend money in As
sam or any other place where you get 
it. Therefore, this question of spend
ing the money is a thing which can be 
looked at objectively, and so far as 1 
am concerned, I recognise that moot 
of the States need much more money 
than what they have today.

I do not agree with my hon. friend 
Shri Pattabhiraman or the sentiments
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which were echoed by Shri Roy on the 
other side about the characteristics of 
this Constitution, because I do believe 
that in actual practice this Constitu
tion of ours is far more federal than 
any Constitution functioning in any 
other part of the world, including the 
American Constitution. The centrali
sation in America is far greater than 
it is in India. This question of a theo
retical assessment whether it is federal 
or not is of on use to us. Here we 
want this country to develop as a 
whole. The problems of the various 
parts have to be met as and when they 
arise

My hon, friend Shri Guha mention
ed, and the Finance Commission itself 
has at page 49 mentioned, this ques
tion of West Bengal. In paragraph 130
they say:

"West Bengal is still m a diffi
cult position Its economy and its 
administration are being strained 
by the influx of refugees from 
East Pakistan, and it needs subs
tantial assistance. We recommend 
a grant-in-aid of Rs 3 25 crores 
a year. West Bengal’s revenue in 
the last two years would be seri
ously dislocated by the disappea
rance of the grant-in-aid under 
article 273. The grant-in-aid rc- 
commondi’d to the State should 
be raised to Rs 4'75 crores for 
each of these two years.”

So, it is not a case of the Finance 
Commission having lost sight of the 
normal needs of West Bengal, but 
quite a number of other needs of 
West Bengal are more than normal 
and have to be attended to. I have 
no quarrel at all with any hon. Mem
ber when he says that his State has 
special needs and they must be attend
ed to. I agree. My only difficulty is 
this: hon. Members who speak for 
each State here must also, in so doing, 
find out with me the resources for the 
Centre, so that the Centre can distri
bute it to the States. That is all that 
1 am asking, I am not asking for any
thing more. If I have the money, I 
am quite prepared to spread it out to 
the States.

For instance, my hem. friend Shri 
Shree Narayan Das from Bihar spoke 
about the unfortunate condition of 
Bihar. Bihar’s condition is more than 
unfortunate. It is something terribly 
deplorable, it is something which can
not be brought into the newspapers, 
and nobody would speak about it be
cause perhaps of the reason that we 
do not have very powerful speakers 
on behalf of Bihar here, with my 
apologies to my friend Shri Jagjivan 
Ram. They are not in a position to 
collect their land tax, they are not in 
a position to collect taccavi loans; and 
then the problem is complicated fur
ther by a 50 per cent shortage in their 
foodcrops this year, and the deficits in 
that State is something unfortunate— 
not due to any want of competence on 
the part of the Bihar Ministers, but 
due to a number of circumstances 
over which they have really no cont
rol, mainly because the whole system 
of zamindari went and there has been 
no land revenue system to replace it. 
It is a thing which I understand. I 
have been to Bihar. In fact, as Com
merce and Industry Minister I had 
submitted a report to my colleagues 
about Bihar stressing the need for 
special attention to Bihar, as I did in 
1952 m the case of Kerala I wish they 
had accepted my report then; some
thing more could have been done for 
Kerala

So, it is a question of many of the 
States needing help, and some of them 
needing special help If I have the 
resources, I am prepared to give. 
There is no question of my telling the 
Finance Ministers or the State Gov
ernors that the States must do with 
the amount that they have. 
The Governors’ Conference is a clos
ed conference. I do not know where 
the newspaper report comes from. I 
do not know if I have said anything 
of that nature. Possibly, I might have 
said in a different context, even if I 
have said it. But it not really a ques
tion of denying to the States what 
they need. All that I am saying is 
if we have the resources, I am pre
pared to let the States have them.



Union Duties of IS DECEMBER 1927 (.Distribution) Bill and 5258 
Excise Estate Duty and Tax

on Railway Passenger 
Fares (Distribution) Bill

And the Planning Commission is 
there for that purpose. I happen to 
lie a member of the Planning Com
mission, and so far'as I am concern
ed, my voice is always added to the 
voice of the States that want help, 
subject to the fact that I have the 
money to give.

My hon. friend and my former col
league Shri A. C. Guha raised the 
question of loans. The particular re
commendation in regard to loans is 
not causing me any undue worry, 
in so far as the interest is concerned. 
"We have a saying in my part of the 
■country, 'When the water flows over 
your head, what does it matter, if it 
Is one span or one cubit?’. I know 
water is flowing above the Finance 
Minister’s head in this country. I do 
not mind adding to it by another Rs. 5 
crores. But the entire gamut of 
operations covered by that particular 
position, that is to say, the loan posi
tion, which is sought to be postponed 
would materially affect immediate 
resources of the States. I cannot do 
two things; 1 cannot postponed pay
ment and still go on continuing the 
Joans. So, the matter has to be ex
amined. And we are not sufficiently 
efficient as they do in a business 
office, to go and look at the ledger 
page and find out exact'y what the 
position is. Various Accountants- 
General will have to answer, and 
various Accountants-General of 
various types and degrees of efficien
cy, and with their records kept in 
various ways. So, it is a matter 
where the Government must know 
fully what it is committed to before 
it can come to the House with a pro
posal. Therefore, it is not a matter 
c f  disinclination to help the States or 
to lighten their burden, but is a ques
tion where I am not able to compre
hend the problem in all its aspects 
and in all its seriousness.

Therefore, while I agree with the 
Members in their plea for he'p- 

ing their individual States, I suggest 
that this particular matter has been 
decided by the Finance Commission 
in a comparatively narrow aspect, 
namely to find out how the revenue

considerations of the State, the needs 
of the State for a revenue budget, can 
be met by apportionment of the Cen
tral revenues enther as a charge on 
the Central revenues or as a charge 
as grant-in-aid to the various States.

Then, the basis of distribution was 
questioned by home hon. Members,— 
whether it should be on the basis of 
collection, whether it should be on 
the basis of consumption, or whether 
it should be on the basis of popula
tion. I do not think there is any view 
expressed in this House by most of 
the hon. Members who have spoken, 
which has indicated that there is any 
unanimity in regard to how this 
should be apportioned.

Of course, naturally, if you are in 
Bombay or Calcutta, you think col
lection is the best. If you are in U.P. 
you think population is the best. If 
you have a railway line in your State, 
you think route mileage is the best. 
If you have no railway lines in your 
State, you say, this is due to the neg
lect by the Centre and the Railway 
Administration, so, we cannot be 
penalised, some other State which has 
should help us for our needs. 
Sometimes, it does look somewhat 
absurd. For instance, take Uttar 
Pradesh. Uttar Pradesh contributes 
roughly about Rs. 5 crores for in
come-tax, and it would probably get 
Rs. 10 crores or something like that 
from out of the revenues. All the 
income-tax is met by the textile mills 
or by other people from out of the 
consumption of the 63 million people 
in Uttar Pradesh. That is a thing 
which cannot be forgotten. So far 
as estate duty is concerned, why 
should this be varied? That is varied 
because there is a tangible property 
in that particular area, and there is 
a responsibility on the part of the 
State to maintain that property, to 
see that the conditions are such that 
the property values do not go down. 
If the State allows a particular town 
to be deserted, well, we may levy 
an estate duty, but to be deserted 
an estate duty, but the valuation will 
be negligible, and we would not get 
anything. The maintenance of the
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contents and the maintenance of the 
prosperity of a particular town hap
pen to arise from the efforts made by 
a State. It may be that these were 
the considerations that prompted the 
Finance Commission for varying the 
bases in regard to the particular types 
of taxation.

But as you can argue against, you 
can a'so argue for. Hon. Members 
here—and each one of them—have 
argued for a particular point of view; 
while one has argued for a particular 
point of view, another has argued 
against that. If we put the sum total 
together, I am afraid you have to come 
to the conclusion that the Finance 
Commission have reached.

My hon. friend Shri Bimal Ghose 
suggested that we should follow the 
Australian pattern. I have a little 
advantage over him. I do not want 
to take undue benefit of that advan
tage. It is just like anybody grow
ing old in the same atmosphere and 
saying he knows all about the place.
1 have no more credit than that I 
have been here since 1942, and I know 
everything that happened. It hap
pened that during the time of the Con
stituent Assembly, we appointed an 
expert committee to consider this 
question of grants, and that commit
tee went to Australia a'so. I have 
also read some literature about the 
Australian Grants Commission. It is 
extremely inapplicable so far as the 
Indian situation is concerned. The * 
finality there is much less than we 
are contemplating here. In fact, a 
professor of federal constitution who 
met me recently did ask me, ‘Are the 
recommendations of your Finance 
Commissions being accepted general
ly by Government and Parliament?
Is that convention being established, 
or are you going the way of Austra
lia or Canada?’. I told him, 'If we 
accept the recommendations of two 
Finance Commissions, we are cer
tainly establishing a convention that 
we accept them normally,’ So, I do 
not think Shri Bimal Ghose is right 
in asking us to follow an example

which has more pitfalls than the con
ventions that we are seeking to estab
lish.

Shri Bimal Ghose: I think I am 
a little misrepresented.

Shri T. T. Krishnamachari: I am
very sorry. I have no intention of 
doing so. The hon. Member know* 
about it.

Shri Bimal Ghose: What I said
was that since there is a Planning 
Commission which is taking account 
of all the facts, if there is any differ
ence between the States, we might 
follow the Australian practice to the 
extent of inviting claims from clai
mant States to remove disparities. 
That is all that I have said.

Shri T. T. Krishnamachari: That
is why I am rjally saying that the 
Australian practice is not a correct 
practice So far as the Planning Com
mission is concerned, the hon. Mem
ber knows that I am Member (Fin
ance) in the Planning Commission. 
The hon. Member will also realise that 
the decision is very largely induced, 
at any rate, by the Finance Minister 
here, who, certainly according to ail 
hon. Members and also according to 
fact, is not a particularly competent 
person; he is exposing himself to a 
position which he would not like to, 
if he knows the real facts of the case. 
The legitimacy of my claims in regard 
to competence is a thing which I 
would leave to the hon. Member and 
his Party.

Therefore, I would not like to change 
the system. The system is a good 
one, and we better adhere to that 
system.

So, I come back to where I began. 
While it would be wrong on my part 
and presumptous on my part to make 
even a suggestion that the House will 
have to accept it, I feel, so far as I  
am concerned, I am not in a position 
to put any alternative to the sugges
tions or recommendations made hy



Ja6 l Union Duties of 13 DECEMBER 1987 (Distribution) Bill and 5362
Excise Estate Duty and Tax

on Railway Passenger 
Fares (Dirtribution) Bill

the Finance Commission in regard to 
the apportionment of the revenues and 
also in regard to the grants-in-aid to 
be paid to eleven out of the fourteen 
States, in regard to the distribution 
of the estate duty, and in regard to 
the distribution of the amounts col
lected by way of excise duty and tax 
on railway passenger fares. Having 
listened to hon. Members with the 
care and courtesy which is due from 
a person like myself, I still feel that 
the position which I envisaged at the 
time of moving for the consideration 
of this Bill, and to which I gave ex
pression still holds good.

Shri Biren Roy: May I ask one
question on a point which has not 
been answered? That is regarding 
the changing of the Estate Duty Rules, 
so that an assesoe could pay by 
properties at the value at which the 
Government valuer would assess his 
property, in lieu of the estate duty 
from him.

15 hrs.

Shri T. T. Krishnamarhari: I am 
afraid if the hon. Member is going 
into the matter of the working of the 
Estate Duty Act, I cannot deal with 
it now. The hon. Member has raised 
the question. It will probably be 
dealt with at the budget time.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for 
the distribution of a part of the 
net proceeds of certain Union 
duties of excise among the States 
be tak«n into consideration” .

The motion was adopted.

Mr. Deputy-Speaker: Now I shall
put all the clauses together.

8hr! Biren Roy: What about my
amendment?

Mr. Deputy'Speaker: He already
knows that that amendment would 
be ruled out of order. Therefore, I 
need not advance any reason.

The question is:
‘That clauses 1 to 6, the Enact

ing Formula and the Title stand 
part of the Bill” .

The motion was adopted.

Clauses 1 to 6, the Enacting For
mula and the Title were added to the 
Bill.

Shri T. T. Krisnamachari: I beg
to move:

“That the Bill be passed”.
Mr. Deputy-Speaker: The question

is:
“That the Bill be passed”.

The motion was adopted.
Mr. Deputy-Speaker: I shall now 

take up the other Bill.
The question is:

“That the Bill to provide for 
the distribution of the net proce
eds of the estate duty and the tax 
on railway passenger fares among 
the States be taken into conside
ration” .

The motion was adopted.
Mr. Deputy-Speaker: There are

no amendments.
The question is:

“That clauses 1 to 6, the Enact
ing Formula and the Title stand 
part of the Bill.”

The motion was adopted.
Clauses 1 to 6, the Enacting For

mula and the Title were added to the 
Bill.

Shri T. T. Krisiuuunachari: I beg
to move:

“That the Bill be passed” .
Mr. Deputy-Speaker: Motion mov

ed:
“That the Bill be passed".

Shri Blmal Ghose: I want to ex
plain the point to which the Fuuaoe 
Minister had referred and which I
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nad suggested for his consideration. 
The point is that after the Constitu
tion was adopted providing for the 
Finance Commission, we set up the 
Planning Commission. The Finance 
Commission itself says that that has 
brought about certain anomalies. I 
had asked the Finance Minister as 
to what he was going to do with re
gard to that problem. Both these 
Commissions are more or less doing 
the same thing. The Planning Com
mission takes account of both revenue 
and capital expenditures, both rev
enue and capital needs of States. The 
Finance Commission is taking account 
only of revenue needs But in its Re
port, it says that it has been guided 
by the objectives and standards and 
requirements estimated by the Plan
ning Commisuon It has not further 
examined as to whether the Plan
ning Commission was right in allocat
ing certain revenues to certain States.

Now, what is the Finance Minis
ter’s attitude towards this question of 
both Commissions functioning and 
doing, to a certain extent, the same 
kind of work? What I had suggested 
was this: the Australian «fnd Indian
examples are quite different. I am 
not trying to import the Australian 
practice into India because in Aus
tralia there is nothing like a Planning 
Commission. Here, now that we have 
the Planning Commission, if the Fin
ance Minister thinks that there is no 
further Commission necessary, I have 
no objection. But after the Planning 
Commission has come to certain deci
sions, if there are any States which 
feel that they have special difficulties 
for which special consideration is 
needed, then there might be an or
ganisation or agency to consider those 
special needs. In that context, I re
ferred to the Australian example. I 
am quite aware that the Australian 
example cannot be applied in its en
tirety to India because here conditions 
are different.

Shri T. T. Krishnamacharl: I still 
feel that my hon. friend has not -un
derstood the position. The position
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is that the Planning Commission has 
no statutory basis. Secondly, the re
ference made by the Finance Commis
sion to the Planning Commission is 
because the Planning Commission en
visages certain surplus from out of 
the normal revenue and expenditure 
to which that revenue should be com
mitted in each State, which it takes 
into account as being available for 
planned development. The interest 
of the Planning Commission in regard 
to the normal functioning of a State 
is only incidental.

If we refer to the Planning Com
mission a particular matter, for in
stance, the Bihar question we do it 
merely because they are a competent 
body cf people who can take some 
more work, in addition to the normal 
work. So far as the work of the 
Planning Commission is concerned, it 
is very essential to frame schemes for 
planned development and adequate 
use of resources available in various 
parts of the country. As much of the 
expenditure is developmental, they 
have necessarily to look for surpluses 
in each State or extra taxable capa
city in each State.

So the area within which the Fin
ance Commission operates and the 
area within which the Planning Com
mission operates certainly might 
coincide at certain places. But they 
really do not normally overlap except 
incidentally Therefore, to say that 
merely because there is a Planning 
Commission the Finance Commission 
is not necessary or that we should 
find some method of asking the Plan
ning Commission to make recommen
dations from time to time in regard 
to the allocation of resources to a 
State, similar to what is being done in 
Australia, is not a question which 
arises. It does happen that perhaps— 
as it is done in Australia—without 
anv statutory sanction for it, we often 
seek the help of the Planning Com
mission in regard to certain matters 
of apportionment. I tell them that 
I have got Rs. 60 or Rs. 70 crarea 
available for the grow-more-food 
campaign and seek their advice as to
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to the apportionment of that expen
diture among States where results 
would be forthcoming or where other 
factors like employment or still other 
factors which would mean that in the 
long run there will be some other 
results, would be considered. But 
the reason why we do it is totally 
different. The reference by the Fin
ance Commission to the Planning 
Commission and the plan period 
is undoubtedly vital, but it is inci
dental. If the hon. Member gives 
some more thought to this, he will 
find that his question is not based on 
proper premises.

Mr. Deputy-Speaker: The question
is:

"That the Bill be passed.”
T h e  m o tio n  m as a d o p ted .

D E M A N D S  F O R  S U P P L E M E N T A R Y  
G R A N T S ’ — G E N E R A L

Mr. Deputy-Speaker: The House
will now take up the Supplementary 
Demands for Grants in respect of the 
Budget (General) for 1957-58 pre
sented on the 3rd September, 1957 and 
6th Decrmber, 1957. There will be a 
combined discussion and voting on 
both the sets of Supplementary De
mands for Grants and the amounts 
voted may be incorporated in a single 
Appropriation Bill. Three hours are 
available for discussion and voting on 
these. After the discussion on all 
the Demands is over, I will put them 
all together to the vote.

I would like to know whether hon. 
Members desire to allot to separate 
items separate time.

Shri Naushir Bharucha (East 
Khandesh): I do not think it is nec
essary. But there is in the Chair’s 
discretion one additional hour.

Mr. Deputy-Speaker: Discretion
should not come in the first instance. 
I'irst, we may try to finish it within 
the allotted time. But if there is any 
necessity for additional time after
wards, that will be seen. Now, we 
have taken half an hour from the

previous Bills. As there is no parti
cular item for which particular time 
is to be allotted, we may continue dis
cussion on both sets together.

The Minister of Finance (Shri T. T. 
Krishnamachari): May I ask if the
House would Like to discuss Demand 
No. 23A first, that is, Naga Hills- 
Tuensang Area? I ask this because 
my colleague, the Deputy Minister of 
External Affairs will not be here to
morrow. So we may probably like 
to hear her. Otherwise, I will have 
to act to the best of my ability tomor
row.

Mr. Deputy-Speaker: 1 agree with 
the hon. Minister that if the hon. 
Members want that to be taken up 
separately, we can take it up first. 
We can devote the time we have got 
because that would be a new item.

Shri Naushir Bharucha: Is it pro
posed to be taken up first?

Mr. Deputy-Speaker: Yes; the hon. 
Deputy Minister for External Affairs 
will not be here tomorrow. But, 
then, it will be difficult; there are 
only 15 minutes left.

Shri Naushir Bharucha: It would 
not be possible.

Mr. Deputy-Speaker: So, it would 
be left to the Finance Minister. 
D e m a n d  N o . 18— G e o l o g i c a l  S u r v e y

Mr. Deputy-Speaker: Motion moved:
“Tha> a Supplementary sum 

not exceeding Rs. 20,65,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1958, in respect of ‘Geological 
Survey’ ”.
D e m a n d  No. 23A—N a c a  H i l l s — 

T u x n b a n g  A r k a

Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 1,07,21,000 be 
granted to the President to defray 
the charges which will come in

•Moved with the recommendation of the President.
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eourse of payment during the 
year ending the 31st day of March, 
1958, in respect of Waga Hills- 
Tuensang Area’ ".

D e m a n d  N j .  93— S u p p l ie s  

Mr. Deputy-Speaker; Motion moved:

“That a Supplementary sum 
not exceeding Rs, 3,96,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1958, in respect of ‘Supplies’

D e m a n d  N o . 104— C a p i t a l  O u t l a y  o r  
t h *  M i n is t r y  o f  C o m m e r c e  a n d  
I n d u s t r y

Mr. Deputy-Speaker: Motion moved:

‘That a Supplementary sum 
not exceeding Rs. 1,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1958, in respect of ‘Capital Out
lay of the Ministry of Commerce 
and Industry’ ” ,

D e m a n d  No. 126—C a p i t a l  O u t l a y  or
t h e  M in is t r y  o f  S t e e l , M in e s  a n d  

F u e l

Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 10,10,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending 31st day of March, 
1958, in respect of ‘Capital Out
lay of the Ministry of Steel, 
Mines and Fuel’
Now, the Demands are before the 

House for discussion.

Shri Nanshlr Bharucha; Sirt I am 
not using the time allowed to me to 
■peak. 1 am raising a point of order, 
namely, that Demand No. 104 be 
ruled out of order. If you turn to the 
F im  Supplementary Statement, on

page 7, Demand No. 104 is & Demand 
for a token grant of Rs. 1,000.

The points of order that I raise are 
that the prevailing practice of Min
istries asking for token grants. . . .

Mr. Deputy-Speaker: Would it be 
desirable according to the hon. Mem
ber to throw it out at the first in
stance or when we take them up 
afterwards? We are opening them 
for discussion now. Does he mean to 
say that it cannot be discussed?

Shri Nanshlr Bharucha: All the
Demands are placed before the House.

Mr. Deputy-Speaker: They are
placed before the House for discus
sion.

Shri Naushir Bharucha.: Therefore, I 
am inviting the Chair to rule out that 
one Demand. If it is ruled out, there 
would be less of discussion.

The point of order that I am rais
ing is that the prevailing practice of 
the Ministries asking for token grants 
as in the case of Demand No. 104 is 
unconstitutional and illegal.

Secondly, that rule 217 of the Rules 
of Procedure sanctioning such prac
tice is ultra vires the Constitution.

Thirdly, that the correct method 
where funds to meet the proposed ' 
expenditure on a new service can be 
made available by so-called reappro
priation is to make a Demand for the 
entire expenditure involved on that 
new service and to treat the available 
funds as lapsed grants or savings.

Therefore, the Demand for Rs. 1,000 
as token grant is out of order; and my 
reasons are as follows:

The control of Parliament over 
expenditure consists ultimately in 
sanctioning specific sums for specific 
heads of expenditure.

Once Parliament sanctions a specific 
sum' tor a particular head of ex
penditure, under 114(2) no amend
ments can be proposed which will
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have the effect of varying the amount 
or altering the destination of any 
grant so made in the course of an 
Appropriation Bill.

Thirdly, when Rule 217 refers to 
reappropriation, it 'virtually means 
that it gives authority to the executive 
both to vary the amount of grant and 
to alter its destination.

Fourthly, such varying of grant or 
altering of its destination, once the 
Appropriation Bill is passed resta 
only with the Parliament under arti
cle 115(a) and (b), and not with the 
Executive.

Fifthly, article 115 contemplates 
supplementary demands, additional 
demands, that is, for new service or 
excess demands.

Sixthly, neither under article 114, 
nor article 115, nor even under article 
116, any legal fiction of a so-called 
token grant is permissible.

Seventhly, the legal effect of a 
token grant is that Parliament sanc
tions only a microscopic fraction of 
the entire expenditure on a new head 
and delegates to the Executive with 
respect to parctically the whole of the 
expenditure on a new service the 
power to alter the destination of a 
grant. Such delegation is not consti
tutionally permissible and what cannot 
be done under the Constitution can
not be done under any Rule

Eighthly, the Constitution does not 
recognise any practice of reappropria
tion which is only another name for 
varying the amount or altering the 
destination of a particular grant.

Ninthly, if the practice of reappro
priation of token grants were accepted 
as under Rule 217, the logical and legal 
implications of it would be that the 
Executive can play a ‘general post' 
with the entire Budget, utilising grants 
made for head of expenditure for any 
other head, so long as the Executive 
remained with the gross Budget 
amount and came to the House for 
so-called token grant*.

Tenthly, on merits the practice of 
token grants tends to conceal at first 
sight the mangitude of the transfer 
from one Budget head to another and 
to make slackness of supervision of 
the House over the Budget.

Eleventhly, the fact that the practic 
of token grants prevails in other 
Parliaments is not relevant to the 
issue as we have specific prohibitory 
provisions in our Constitution against 
altering the destination of grants or 
varying the amounts thereof.

Twelfthly, that the practice of token 
grants may defeat the right of an hon. 
Member to move a token cut of 
Rs 100/- where the Ministry asks tar 
a token grant of less than Rs. 100/- 
or even to move a policy cut of Re. 1/- 
if the Ministry comes forward with a 
token grant of eight annas.

Therefore, I submit that all token 
grants under Rule 217 of our Rules is 
ultra vires the Constitution and that 
the practice of asking for token grants 
iR unconstitutional, and illegal and, 
therefore, D emand No. 104 has to fee 
recast. As it stands it is ultra vires.

Shri T. T. Krishnamachart: As the
hon Member himself is rather new 
to me, his method of argument is 
rather new. I do not think Rule 217 
is a thing which prevents token grants 
excepting that it prescribes that a cer
tain method should be followed when 
funds to meet the proposed expendi
ture on a service can be must by re- 
appropriation. I think it is a common 
practice, leave alone this particular 
instance, for us in the Budget to put 
down a token amount for anything 
new or even for something old, if we 
do not have all the detailed data avail
able for the make-up of the Budget. 
The House then discusses the principle 
and if we accept the principle, then 
we bring in later on when the details 
are available, the total amount of ex
penditure.

In fact, that is my experience of 
this particular House and its predeces
sors during the last 17 years. I have 
had so many instances where there M* 
been a grant of R s . 1000 o r  R s - 1  ^  
or even R s . 1 crores, as the c&M UtMf
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[Shri T. T. Krishnamachari] 
be, put down without any specific 
detail.

In fact, even in the Budget which is 
under preparation I felt that in many 
Ministries where they did not give 
me any details, I was not going to 
accept the Budget in that way and I 
shpll come to the House only for a 
token grant so that they agree to the 
services and, shall put before ths' House 
the complete detailed cost because it 
is not right for me, without bring con
vinced that the expenditure is legiti
mate or adequate or inadequate as 
the case may be, to come before the 
House and say that I want 
Rs. 3,97,23,000/-.

Oftentimes it docs happen that the 
various Ministries do not give me ade
quate figures and I have told them 
ttHt they have to come back again 
to the House for supplementary de
mands, and I will take only token 
grants It is a habit which we do nor
mally have in a Budget.

I do not think here that Rule 217 is 
preemptive really It relates to a 
different contingency other than the 
one that is now being contemplated 
under this particular demand I do not 
see any force in the arguments of the 
hon. Member.

Shri Naushir Bharucha: If rule 217
does not apply, which rule applies?

Mr. Dcpnty-Speaker: The hon
Member, Shri Bharucha, has raised a 
very complicated question. I must say 
that he wants me to rule Rule 217 as 
ultra vires the Constitution and then 
say that this Demand that is being 
made is not admissible and it cannot 
be taken up here. Without going into 
the question whether the Demand 
made here is admissible or not, I have 
to say that I have no authority to rule 
out this Rule 217 as ultra vires the 
Constitution. These Rules have been 
accepted by the House and I have to 
administer them as they are. I cannot 
declare that such and such rule is ultra 
wires the Constitution. If the hon. 
Member has got that grievance, he

should put in an amendment that so 
for as this particular Rule Is concern
ed, it is ultra vires the Constitution. It 
would be referred to the Committee 
and it would give its own decision. 
Then it will come before the House 
and the House shall have a chance to 
declare whether it is ultra vires or not 
In this indirect and summary way, I 
have no authority—I think no Speaker 
has. So, when I have not got that 
authority, I cannot proceed further and 
I over-rule the objection and place all 
the Demands that we may take up 
for discussion now.

Is anybody wishing to speak?
Shri Naushir Rharacha: This could 

not bo taken as part of my speech. 
There are two or throe points.

Mr. Deputy-Speaker: I wanted to
find out whether any Member was 
getting up. Shri Bharucha has stood 
up. I call upon him to speak.

Shri Naushir Bharucha: I think the
hon. Finance Minister wants to speak 
and say something in support of his. 
Demands.

Mr. Deputy-Speaker: That is not 
the usunl method He may speak 
now.

Shri Naushir Bharucha: Sir, I de
sire 1o invite the attention of the House 
to two or three points. The first relates 
to Demand No. 126 printed on page 10. 
This is a Demand for Rs. 10 lakhs for 
the purchase of shares in a newly 
created corporation, namely, Orissa 
Minerals Development Company 
Limited. The Durgapur Steel Plant 
requires the supply of iron ore and the 
Government has come to the conclusion 
that the best possible source, taking 
into consideration, the quality as well 
as the transport difficulties, would be 
from the mines at Bolani in Orissa, 
The Government goes on to observe 
that these areas are already held on 
lease by companies and private par
ties most of whom have an option to 
have the leases renewed under the 
Mineral Concession Rules. Therefore, 
it is not possible to terminate the 
licences and therefore an arrangement
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has been made under which a joint 
enterprise has been evolved and a new 
company hag been formed, Govern
ment holding 50-5 per cent, of the 
shares and the rest of them holding 
49:5 per cent, of the shares. The new 
company will be paid all the expendi
ture which is incurred in exploring, 
proving, developing and maintaining 
the areas. The directorate will be 
nominated on the basis of two each, 
with a fifth director of the joint 
choice between the Government and 
the other parties.

The point that I want to raise is 
this. Why is it that the mining leas
es of companies held by private parties 
cannot be terminated? How can the 
Government bring any question of the 
right of renewal of lease when it is 
within the discretion of the Govern
ment to terminte the licences? What 
was the difficulty in terminating those 
leases by payment of compensation? 
Wo have already passed an Act on 
that. Why is the Government not ap
plying that? It seems to me that the 
private enterprise is being smuggled 
by the back-door into the public 
sector. We have got larger capital but 
in the composition of the directorate, 
there are two on each side. One direc
tor will be taken up by the Govern
ment in consulattion with the other 
side. I am afraid that the policy of 
the company will rest with the other 
side.

It is conceivable that both the Gov
ernment and the private sectors will 
look at tho target of six million tons 
for steel production from different 
points of view. The private sector may 
insist on restricting production and 
creating artificial scarcity and putting 
up the prices. We are not interested 
in that. When we are asked to vote 
Rs. 10 lakhs, why is it that the leases 
are not terminated by payment of 
necessary compensation? Why is it 
necessary for the private enterprise 
to be taken in?

There is a second point in respect of 
which I have given a cut motion—the 
Naga-Tuensang area. We are allotting 
certain specific amounts. It is not that 
I am against that allotment. I say a

bigger allotment should have been 
made. Starting from page 4 it goes 
up to page 11 and the Demand is for 
Rs. 107 lakhs. If we turn to Police 
Administration, Rs. 54 lakhs are devot
ed to this expenditure out of this total. 
When we take over a new administra
tive unit, and when it is the declared 
policy of the Government, as soon as 
possible, consistent with the mainten
ance of law and order in this newly 
created area, to reconcile the Nagas, I 
expect that good deal would be spent 
on education, medical relief, develop
ment of projects, argiculture and other 
subjects. But, what do we find? Prac
tically half is being taken up by police 
adminstration alone. I think this is 
excessive allotment to police adminis
tration.

If it is the contention of the Govern
ment that this much expenditure is 
immediately required for the mainten
ance of law and order in that troubled 
area, I suggest that the Government 
should increase the grant that has been 
allotted for other purposes I think it 
is glaringly small compared to the 
expenditure on police. It would seera 
that instead of creating a normal ad
ministrative unit, we are establishing 
a police unit.

The last point over which, I shall 
take only two minutes, is this. In 
Demand No. 93, the Government is 
asking for an amount of more than 
Rs. 6,18,009. Governm^it sold food
stuffs to somebody, and it was not fit 
for human consumption. A suit was 
filed for the recovery of damages to 
tho tune of Rs. 6 lakhs. This is an old 
1947-story; I know. But I find that 
storage of foodstuffs even now has not 
improved. We were told in Bombay 
state that one percentage is wastage in 
storage. One per cent, is a big thing, 
especially when we find that we have 
to pay for every hundred thousand 
tons. I would like to know whether 
the Government have learnt any 
lesson from this bitter experience.

Mr. Deputy-Speaker: This discussion
will continue tomorrow.
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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

E l e v e n t h  R e p o r t

Shri Pramathanath Banerjee
<Contai): Sir, I beg to move:

“That this House agrees with the 
Eleventh Report of the Committee 
on Private Members' Bills and 
Resol utions presented to the House 
o n  the 11th December, 1857.”

Mr. Deputy-Speaker: I shall put
this moiton to the vote of the House.

Shri S- M. Banerjee (Kanpur): Sir, 
I want to make one submission.

Mr. Deputy-Speaker: At this stage, 
•when I am puting the motion to vote?

Shri S. M. Banerjee: I got up earlier 
Sir, but could not catch your eye.

Mr. Deputy-Speaker: You have
caught me by the ear now.

Shri S. M. Banerjee: Sir, my submis
sion is that the time allotted for Shri- 
mati Renu Chakravartty’s resolution 
is too short. My submission is that the 
time should be extended at least by 

'.30 minutes.

Mr. D e p u t y -S p e a k e r :  The time was 
allotted last time and it has been ap
proved by the House.

Shri Bimal Ghose (Barrackpore): 
"We shall now ask you. Sir, to consider 
that and extend the time.

Mr. Deputy-Speaker: That would be 
a  different thing altogether, and that 
would be for the House again.

The question is:
“That this House agrees with the 

Eleventh Report of the Committee 
on Private Members’ Bills and 
Resolutions presented to the 
House on the l ith December,
1957.”

The motion toils adopted.

RESOLUTION RE: SECOND FIVE 
YEAR PLAN

Mr. Deputy-Speaker: The House
will now resume further discussion on 
the resolution moved by Shrimati 
Renu Chakravartty on the 28th 
November, 1957, regarding the Second 
Five Year Plan. Out of one hour 
allowed for the discussion on the 
resolution one minute has already 
been taken up and 59 minutes are 
left for its further discussion today. 
Shrimati Renu Chakravartty may con
tinue her speech.

Shri Bimal Ghose (Barrackpore): Is 
it in order, Sir, now to make 
my submission about the extension of 
the time for discussion?

Mr. Deputy-Speaker: Surely, but I
may submit here that the Committee 
had taken into account the debate that 
we have had only the other day. This 
subject had been discussed and the 
Committee was of the opinion that this 
ought to have been put in there as an 
amendment or something of that sort, 
and that it ought not be allowed 
separate time for discussion here as a 
separate resolution so soon after we 
had that debate here in the House. It 
was, therefore, that we allowed only 
one hour and that was approved here.

Hon. Members would agree that 
when we have discussed that subject 
threadbare here only recently, if is no 
use repeating the same arguments. Of 
course, that subject is so vast that even 
if we now consume another two or 
thiee days it would not be finished. It 
is a continuing business. We can 
continue that debate sometime after
wards. But this resolution was pur
posely limited to one hour on that 
account.
15.34 hrs.

Shrimati Renu Chakravartty (Basir- 
hat): Mr. Deputy-Speaker, Sir, I
sumbit that this resolution of mine has 
attained importance in view of the 
disquieting disclosures that have taken 
place during the last debate on the 
Five Year Plan as well as the debate 
on the Finance Minister’s tour abroad 
and his statements there.
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The necessity to discuss at top level 
with all the major political parties the 
relevant policies and matters guiding 
the Plan has become a matter of great 
urgency. The need to review how 
within one and half years of the Plan 
the entire balance which was set out 
in the Plan has been upset to such an 
extent that today there is a growingly 
insistent demand to change the Plan 
has become all important, and that is 
why I submit that it is important to 
discuss this resolution.

Furthermore, if one has to save the 
Plan as well as rouse the enthusiasm 
of the people, both of which are today 
unfortunately m jeopardy, one has to 
think not only of the overwhelming 
and steam road roller majority of the 
Congress in this House, but one has 
also to take a wider vision, a vision 
which envisages the acceptance of the 
collective wisdom of all major political 
parties and their co-operation. And, 
I must make the statement here that 
certain very unfortunate statements 
have been made by the Home Minis
ter, Pandit G B. Pant, regarding cer
tain documents which the Communist 
Party is supposed to have made— 
which he seems to have manufactured 
from some place—where he says that 
the Communist Party is trying to 
actually sabotage the Plan. I think, 
Sir, that these are examples of short
sightedness of trying to make political 
capital out of a very grave national 
crisis.

I should also like to state that ex
cept once when we debated the Five 
Year Plan prior to its being introduc
ed in this House, and once before when 
the major political parties were asked 
to submit their memoranda to the 
Planning Commission, there has been 
hardly any discussion with the politi
cal parties regarding the difficulties 
which are facing the Plan. Although 
in the course of the various debates 
various suggestions have been made, 
no tuch discussion has taken place at 
any time.

P la n
Then, there have been certain stages 

in the evolution of the Plan. First there 
was the Plan-frame, then there was a 
memorandum which was presented to 
all Members of Parliament at a big 
meeting with the Planning Commission 
prior to its introduction in this House 
and, finally, the Five Year Plan. If 
we follow this fully we will see how 
cleverly certain balances indicated 
clearly in the Plan-frame, and which 
we regard as essential in the planned 
development of huge under-developed 
countries like India, were subverted 
step by step till we have reached a 
stage of crisis, when they have come 
to make the country believe the in
evitability of changing this Plan. It is 
against this erosion of this Plan that 
my resolution seeks to cry a halt.

We have to review how all this has 
come about, and we have to take effec
tive steps to check effectively the man- 
made factors which have brought out 
this state of affairs, and also And out 
ways and means how to circumvent 
those factors which are not man-made 
and which are not within our control.

A concerted cacophony has been 
raised that the targets of the Second 
Plan cannot be fulfilled and the main 
concern seems to be to create an im
pression that it is all due to wrong 
financial planning. Here I should like 
the House to remember that there were 
certain important balances which were 
actually inherent in the Plan. One 
such thing Wets the question of the 
rapid industrialisation by particularly 
laying stress on the development of 
heavy and basic industries.
[Pandit Thaktir Das Bharcava m the 

Chair]

15.37 hrs.
I remember very clearly the speech 

which was made by the Prime Minister 
on the occasion when we met in that 
big meeting of all the parties with the 
Planning Commission prior to the in
troduction of the Plan outline to this 
House. He made certain significant re
marks there. One particular remark 
that he made was that physical targets
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[Shrimatl Renu Chakravartty]
were essentially the main feature of 
the Plan. He said that although 
financial resources are very important 
physical targets, that is the resources— 
natural, potential, trained personnel 
etc__have also to be taken into ac
count. He also said that we have to 
keep in mmd the assumptions 
of the objective of a socialist 
pattern of society which meant the 
addition of wealth, and which also 
meant providing an equitable distri
bution aiming at progressive equality 
of opportunity.

He then said a very interesting thing 
and that was about the method to be 
followed in the production of wealth. 
How are we to control it? Is it going 
to bring about growth of monopolies 
or will it bring about lessening of dis
parities and gaps in our societies? And 
he said, that the emphasis has to be 
on heavy industries. I should like to 
quote his words because 1 took it 
down at that time

“Some demand the growth of 
consumer goods and they argue 
that this will lead to capital for
mation This is a long drawn-out 
Proccfs. The growth of heavy in
dustry is essential That is why 
We have laid such emphasis on 
iron and steel. The most basic is 
the machine building industry. 
This will enable us not to go 
abroad so much for our machines 
and capital goods Lastly, I say 
that although heavy industry has 
a very small employment poten
tial we have to make up the 
lack of consumer goods by balanc
ing it with the development of 
small scale industries and cottage 
industries.”

What has actually happened today. 
We find that actually we are in the 
situation where the public sector which 
was given the job of development of 
these basic industries has been left far 
tax behind. In the Plan-frame 50 per 
cent of allocation on industries was on 
iron and steel, syntheic petrol, heavy 
machinery to fabricate plants for steel 
and producer goods and heavy electri

cal equipment. Synthetic petrol was 
given up earlier. Although it was said 
that heavy industries must be develop
ed,—without that we will not be eco
nomically independent, however much 
political independence we may have, 
unless we produce the machines w» 
will not be actully independent, and 
'Ve will always be under pressure from 
othsT more developed countries who 
Will try to bargain with us politically 
in order to give us those goods,—when 
actually the targets came forward we 
found that even in those big-scale in
dustries a very much greater alloca
tion had been made for the private 
sector than was actually intended. 
Finally, we find that the question of 
forge shops and other heavy industry 
structurals was considered, but 
the N1DC allocation for the public 
sector was much smaller Almost it 
was 50-50 distribution between the 
private and the public sector.

I may quote from what ths Finance 
Minister said at the last meeting of 
the National Development Council. He 
said:

“Of the million tons of fabri
cated produce that we expect to 
produce, expansion in the private 
sector accounts for 4.50,000 to 
5,00,000 tons, and we—

"we” meaning Government—
“shall be doing somewhere bet

ween 5,00,000 to 5,50,000 tons” .
This is what he said although in the 
Industrial Policy Resolution it wa<s 
pointed out that these items were 
in Schedule A and that the growth of 
these industries or any further plants 
for these industries or industrial units 
will be exclusively for the public 
sector.

This, I think, was the ideal, and yet 
we find that even when the Plan has 
been rephased from what it was ori
ginally—it has been watered down 
from what it was in the blue-print, in 
the memorandum and in the revised 
plan—and when it was discussed here 
and passed, even there, there is a 
back-sliding. Why? We find that to
day, whilst the heavy elect rial manu
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facturing industry and heavy machi
nery still remain with the public 
sector, the private sector is running 
Away with the bulk of the target for 
the entire period. I need not quote 
what Shri Nanda, the Minister of 
Planning said, I think, in September 
last, regarding the progress of invest
ment He said:

“Progress of investment in or
g a n za  inuustriaJ sector—

They do not like to call it the ‘pri
vate sector’—

“ on the basis of foreign ex
change released and committed so 
far, that with further allotment of 
40 crores or so about 2/3rds of 
the industrial plan in the private 
sector will have been imple
mented” .

So, I feel that unless the targets in 
the public sector arc fulfilled,—those 
that are there at least in the Plan as 
it is—the balance of the Plan cannot 
be tackled and fulfilled. A balance 
cannot be maintained, and that is why 
It is so essential that we put our heads 
together to see that these physical tar
gets at least for the public sector in 
respect of the heavy machine building 
industry are adhered to That is why 
I regard my resolution as being very 
important

The funny thing is, today nobody 
seems to be responsible for this state 
of affairs, and for this reckless dis
regard of phasing. Anything that is 
introduced or imported into our coun
try is important and good, because we 
are such an underdeveloped country, 
but the point is that the phasing was 
of essential importance as it has been 
pointed out by various economists that 
the heavy industries machinery for 
which had to be imported had a very 
big foreign exchange component in 
them. It could have been brought in 
during the first three years of the 
Plan, and by the end of the fourth or 
the fifth year, those components could 
have been reduced. And by that 
time, we would have been In a posi
tion to produce steel, to produce 
machines which attain would have

Plan
brought us more toreign exchange in 
the way of exports. At the same 
time, we would have not had to cry 
about for this foreign exc innge. That 
is why I think it is very important to 
consider this aspect of the problem.

As a matter of fact, it was very in
teresting to listen to an answer to a 
question today. The question was 
about th«! import of capital goods 
and heavy electrical equipment plant. 
1 looked into the answer Unfor
tunately, it did not come up for sup- 
plementanes. There was nothing 
there about the heavy electrical equip
ment plant. I suppose it has already 
been given up or it is in a state of 
flux or it may be that the Finance 
Minister or the Planning Minister will 
get up and tell us one day that “we 
are in fact trying and trying hard” . 
Maybe that at the last year of the 
Plan we may start it and after all, we 
can always think of a third Five Year 
Plan “Why should we take it over 
in the second Plan?” They may say 
like that.

The interesting thing is this. A sum 
of Rs. 107:67 crores has been given as 
the value of imports of plant and 
machinery whether on deferred pay
ment or otherwise, during January- 
•luly, 1957. In that, the number of 
items that have been sanctioned comes 
to 8S or something like that Among 
them, are sugar, textiles, chemicals 
and pharmaceuticals, paper, engineer
ing, electrical industries, etc. Also, 
units of cement 3, automobile indus
tries 3, refractories 2, the sum total 
being about 86. All these come under 
Schedule B, and the rest of the items 
like the heavy machine buUding plants, 
etc., are not found anywhere in the 
papers. Therefore, this is a very im
portant indication of the way we are 
proceeding with the Plan,

Mr. Chairman: I find that only 58
minutes are now available for this 
resolution. Out of that, 15 minutes 
have already been taken by the hon. 
Member. I understand that the hon. 
Minister Is also likely to take about 
20 or 25 minutes. So, practically noth-
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[Mr. Chairman] 
mg is left for the house to discuss. 
Therefore, I would request the hon. 
Member kindly to finish her speech so 
that there may be discussion on it 
within the time available.

Shrimati Renu Chakravartty: I al
ways feel very hesitant to press for 
more time. But my feeling is that in 
an important subject like this, there 
must be more time. If the Chair 
wants I can stop just now.

Mr. Chairman: It is not my desire. 
Ordinarily, half an hour is given to 
the mover of the resolution. So, I am 
not restricting the time of the hon. 
Member. But the difficulty here is 
that if I give more time for the hon. 
Member, then there would be no dis
cussion on the resolution. The matter 
will end as between the hon. Member 
and the hon. Minister without any 
more discussion. She could speak for 
sometime more, and I have no ob
jection. But even then, the House 
will be deprived ot the right ot dis
cussion, and there will be no decision 
by the House. There will be only 
two speeches. So, I request the hon. 
Member to finish at least within 20 
minutes.

Shrimati Renu Chakravartty: That
is why I thought that the allocation of 
time was very ridiculous. What am 
I to do?

Mr. Chairman: It is not a matter 
for me to decide. After all, the 
House has already accepted the allo
cation of time.

Shrimati Renu Chakravartty: That 
is why nobody wanted to discuss it.

Shri D. C. Sharma (Gurdaspur): I
suggest that the time may be extended 
to discuss thi9 resolution.

Mr. Chairman: The point was raised 
with the hon. Deputy-Speaker while 
he was here and he did not say that 
he was going to extend the time. So, 
I do not think that it will be proper 
for me to extend the time after the 
expression of opinion made by him.

Shrimati Renu Chakravartty: A  hue
and cry has been raised after the pri
vate sector has already established its 
supremacy. And in fact we find that 
the foreign exchange difficulties are 
now facing us, and even foreign gov
ernments are now dictating to us as 
to the type of loan which they can give 
to us. It has now been made very 
clear that it is the private sector that 
is going to get the bulk of the loan 
and that is also quite clear from the 
answer which was given to us by the 
Deputy Minister of Finance, Shri B. Ft. 
Bhagat, when he said that even in the 
matter of loans which we have asked 
for, 50 per cent will be for the private 
sector and only 50 per cent for the 
public sector

I am just skipping through my 
points owing to want of time. In the 
Birla report, they have made it very 
clear that the private sector will get 
•s much loan as they want provided 
they can raise internal resources. They 
have made it clear that for the in
dustrial sector, the foreign Govern
ments are not going to finance the 
public sector.

In the Reserve Bank figures also, we 
find today that the money supply has 
increased since a large amount is 
being given to the private sector by 
the Government. So, from all these 
points of view, I feel that it is neces
sary that we should go into the entire 
policy that is being pursued in this 
regard. That is why I have now 
brought forward this resolution.

Even on the question of State trad
ing, one finds that although State- 
trading is by and large working suc
cessfully in the small sphere in which 
it is functioning, there is a sort o f 
attempt to try and undermine the very 
idea ot having State trading. Even 
the Export Promotion Committee has 
accepted the appeal of the private 
sector that only when the private 
sector cannot take up the trade, should 
the public sector enter into the trade. 
I have no doubt about it that tte  
State Trading Corporation must ex
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pand Its trade and take over foreign 
trade. If it does so much internal 
resource will come to the States. To
day a panic is sought to be created. 
There is no need to be panicky. That 
is my opinion.

Regarding foreign exchange, we are 
in a tight position. There is no doubt 
about it. Even the gap of Rs. 800 
crores which was there earlier has 
now sprung up to Rs. 1,400 .crores and 
with the implication of the food short
age, it will be even higher. But if we 
see, our foreign aid has also been 
higher. I cannot give all the figures, 
but much if it was not there when we 
actually planned. There is the un
utilised exchange of the first Plan— 
Rs. IOO crores; there is the Inter
nationa! Monetary Fund—Rs. 65 
crores and the Export Promotion 
Committee’s recommendations are 
there. They say that it is quite pos
sible to bring about an increase of 
about Rs. 100 crores a year, which 
would come to Rs. 400 crores in four 
years. They have gone into industry 
by industry and they have shown how 
it can be done, if we can really take 
up State-trading on a proper scale in 
a proper method. We can also screen 
the outstanding licences issued and 
ban all production goods for consumer 
industries and non-essentials. So, I 
am sure the uncovered gap is not as 
widely uncoverable as one makes it 
out to be.

As for our own internal resources, 
there is the question of income-tax 
arrears. I have found from an answer 
to a question that it amounts to Rs. 
209-7 crores. Even if we say that 
the bad debts come to about Rs. 20 
crores, even then it is a very big 
amount. As far as evasion goes, Kal- 
dor estimated it at Rs. 200 crores and 
odd. Even if we halve it or even 
quarter it, we should be able to get 
something.

Then, there is the question of with
drawals against sterling balances 
against gold reserve. That has to be 
explained at greater length and that

will take much time. Lastly, on the 
question of food, it is absolutely essen
tial for the purpose to discuss the 
matter. The Foodgrains Inquiry Com
mittee has stated that we have to im
port two to three million tons o f 
food. Whether bad weather, bad mon
soon and drought which has accom
panied us this year will prevail again 
next year is a matter to be seen. It 
is quite true that we have not carried 
out the basic land improvements or 
land reforms. Still, I am sure that if 
we think about this in greater detail 
at the level of all the major political 
parties—this question of procurement 
whether at the marketing stage or the 
question of voluntary buying by the 
Government or the question of price 
control—we can find some solution. I 
am sure that this national crisis has to- 
be discussed not with the idea that w e 
have got so many hundred votes in 
excess of the Opposition, but with the 
idea that a national crisis and national 
emergency require a national attitude 
and that is why I urge for the con
sideration of this House my resolu
tion, which calls upon the Govern
ment to call all the major politicar 
parties for a thorough discussion and 
before a thorough discussion takes 
place, no such statements, as have 
been flung across the country an<£ 
abroad, should be allowed to be made. 
That is my submission.

Mr. Chairman: Resolution moved:
“This House is of opinion that 

notwithstanding the difficulties 
facing the Second Five Year Plan 
its physical targets can be ful
filled within the Plan period with
out any curtailment or pruning.

This House is further of opinion,
(i) that in order to ensure such. 

Implementation of the Plan, a 
conference of all major political 
parties be convened by the 
Central Government and the 
Planning Commission to discuar 
the relevant policies and 
methods guiding the Plan with 
a view to bringing about such 
modifications and changes as are- 
called for; and
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[Mr. Chairman]
(li) that pending the conven

ing of such an all-party confer
ence all unilateral declarations 
by the Government m favour of 
rephasing and pruning the Plan 
be stopped in public interest.”

There are five substitute motions 
and two amendments. I would like 
to know if the hon. Members are 
moving them. No. 1—Shri Naldurg- 
ker; he is not here. No. 2—Shri V. D. 
Tripathi; ho is also not here The 
other amendments No 3 by Shri 
Bibhuti Mishra, No 4 by Shri Kes- 
hava, No. 5 by Shri Pamgrahi, No. 6 
by Shri S. M Banerjee and No. 7 by 

.Shri Bimal Ghose may be moved.

Shri Bibhuti Mishra: I beg to move:

‘That for the original Resolution, 
the following be substituted, 
namely:—

‘‘Where it is expedient that in 
view of financial stringency es
pecially of foreign exchange, this 
House is of opinion, that after 
reassessment of available re
sources Government may prune 
the physical targets of the 
Second Five Year Plan ” 1

Shri Keshava: I beg to move:

"That for the original Resolu
tion, the following be substituted, 
namely:—

“This Houfc is of opinion that 
the Second Five Year Plan be 
not curtailed or pruned in any 
manner unless it is inevitable to 
do so on account of the diffi
culties facing us and all persons 
in the country including every 
political party shall do every
thing m its power to act in co
operation with the Government 
and h*»lp in every way, parti
cularly in action to implement 
the plan and achieve the physi
cal targets fixed.” ’

Shri 6. M. Banerjee: I beg to move:
That in the resolution,

for “ (i) that in order to en
sure such implementation of the 
Plan, a conference of all major 
political parties be convened 
by the Central Government and 
the Planning Commission to 
discuss the relevant policies and 
methods guiding the Plan with 
a view to bringing about such 
modifications and changes as are 
called for; and” , the following 
bo substituted, namely:—

“ (i) that in order to ensure 
successful implementation of 
the Plan, a conference of all 
major All India Political 
Parties and All India Trade 
Union Organisations be con
vened by the Central Govern
ment and the Planning Com
mission latest by the 31st
January 1958 to discuss the 
policies and methods guiding 
the Plan and to devise ways 
and means as to how internal 
resources can be mobilised and 
the masses of people enthused 
to rally round the Plan.” ’

Shri Bimal Ghose: I beg to move: 
‘That for the original Resolution, 
the following be substituted, 
namely:—

“This House is of opinion that 
a committee consisting of re
presentatives of the Planning 
Commission, the Finance Minis
try, economists and Members of 
Parliament be appointed to

(a) estimate the resources, 
internal and external, that 
may be available for financ
ing the Second Plan during 
the plan period;

(b) suggest measures for 
augmenting these resources; 
and

(c) recommend such modifi
cations, if any, in the Plan as 
may be considered neces- 
sary.’* *
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Shri P u lfn h i: 1 beg to move: 
“That in the Reiolution,— 

add at the end:
“ (iii) that a committee of 

the members of Lok Sabha, 
representing all shades of opi
nion, be formed for setting up 
of a broadbased Youth Co
ordinating Council in order to 
inspire and mobilise the vast 
sections of youth in India and 
harness their energy towards 
implementing the targets of 
the Second Five Year Plan.” ’

Mr. Chairman: All these substitute 
motions and amendments are before 
the House.

There are only 35 minutes left and 
out of that, the mover must get a 
chance to reply also. Otherwise, the 
whole purpose of the resolution will 
be gone. So, 1 would call upon the 
hon. Minister to reply.

Shri Blmal Ghose (Barrackpore): 
We may be given 5 or 10 minutes.

Mr. Chairman: I enquired from the 
hon. Minister and he says he will re
quire 25 minutes and then according 
the rules, I must allow the hon 
mover also some time to reply. There
fore, there is no time left. Even if I 
give 5 minutes to a Member, at least 
two members I must call.

Shrimati Kenu Chakravartty: I beg
of you; let us extend the time. Other
wise, we shall make ourselves a 
laughing stock.

Mr. Chairman: Since my predeces
sor who was in the Chair did not 
extend the time when the Members 
brought it to his notice, I find myself 
in difficulty. There is no other course 
open to me.

Shri Khadllkar (Ahmednagar): The 
basis of the resolution is that at this 
critical juncture, all parties should be 
invited for co-operation. Even if all 
parties are not invited tor co-opera- 
tion, at least they must be allowed to 
m n M i themselves.

Mr. Chairman: The hon.. Member 
wants to convert me; I stand convert
ed. I feel full time has not been 
allowed. At the same time, there is 
a demand from this part ot the House 
and there is a reply from that part 
of the House. What more is required? 
If Government accepts the demand 
that all the parties will be called, then 
there will be discussion.

Shri Bimal Ghose: We have moved 
the amendments; let us explain them.

Mr. Chairman: I am sorry I cannot 
extend the time. Otherwise, it means 
that I will not allow Government full 
time to reply. Then, I must allow the 
mover to reply to what the Govern
ment says. It is more proper that the 
others who have moved amendments 
may not be allowed to speak, but these 
two parties must be allowed to speak 
if there has to be a real discussion at 
all I am very sorry.

Shri Khadilkar: There is one more 
difficulty. By implication, you admit 
that only two major parties exist in 
this House—the Congress and the 
Communist. It is said that “Barkis is 
willing” ; but here Peggoty is willing, 
I do not know whether Barkis is wil
ling or not.

Mr. Chairman: There are really two 
parties; Government and the opposi
tion. I have called the hon. Minister
now.

Shri T. T. Krishnamachari: Mr.
Chairman, as the Deputy-Speaker 
pointed out, we had a very full dis
cussion beginning with the last ses
sion and ending with this session, when 
I had the privilege of speaking on the 
floor of this House. Again, as the 
Deputy-Speaker has pointed out, this 
is a subject which we can discuss for 
many days. We can take up parti
cular aspects of this subject o f the 
Plan and discuss it, I have no doubt, 
usefully. But at the present moment, 
I am afraid that my hon. friend oppo
site is rather cramped in her style, aft 
that she could not do fu ll justice...
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Shrimatl Bean CtaknvMtty: That
13 quite so ..

Shri T. T. Krirtiaiiwmhirl: .. either 
to the motion that she had with her 
or to the subject and therefore, had 
necessarily to branch off into politics.

I remember once when my late 
lamented friend, Mr. Liaquat Aii 
Khan was here in this House, he 
asked me to discuss the budget with 
him. That was the budget of the 
British days. I went and spoke to 
him for about an hour and a half 
Quite a competent person, as every
body knew, but at the end of it, he 
said, “I think I had better not go 
ahead. I do not think these problems 
are things which I understand Let 
me go back to my subject of partition 
of India, which would be a good thing 
to discuss. I do not want to go into 
ail these intricacies of economics and 
budget.” So my hon. friend, Shrimati 
Renuka—I am sorry, Shnmati Renu 
Chakravartty—there are too many 
Renukas m this House—finally decided 
to cut the Gordianknot and make a 
direct straight political attack on the 
party here, rather than dealing with a 
humdrum matter like the Plan, the 
Planning Commission, its woes and 
worries, the need to cut or prune or 
rephase the Plan, to find resources for 
it and so on. These are all things 
which are somewhat of a terrestrial 
variety, which I do not think any per
son who occupies the position of one 
of the leading figures of the Commu
nist Party need worry herself about. 
Therefore, the attack started off with 
a compliment to my senior colleague, 
the Home Minister of a certain amount 
of prevarication that he indulged in, 
when accusing the communist party, 
by reason of the fact that some records 
have come into his possession, of play
ing against the Plan. Well, I am glad 
that she, out of chivalry, spared the 
harassed Finance Minister, who 
could also be bracketted. I suppose 
for my benefit, if not for my colleague 
the Home Minister. Well, that is an 
accusation against Government, which 
we are quite familiar with and always 
ready to receive. But that does not

help in furthering the Plan, as they 
want to further it.

16 hrs.
Then the next attack came from 

another angle, an angle with which 
we are quite familiar. Because, the 
origin of all evil, the origin of the 
evils in regard to this Plan was the 
plan frame. What the plan frame 
was, nobody knows. Apparently, hon. 
Members opposite know more about 
It than we do. And the plan frame 
was an imperfect essay of an imagi
native person in projecting his ideas 
into the future, without being bound 
by mundane considerations such as 
finance or shortage of equipment or 
manpower or resources. The net 
result was that we had certain very 
valuable ideas, for which we had to 
provide a further frame so that it 
could be contained in something in 
which it will be visible and tangible. 
The plan frame was an ethereal thing, 
and my hon. friend likes to hug to that 
very ethereal thing called the Plan 
frame. Again, if we are wrong, you 
quote the plan frame and say that we 
have dropped the plan frame.

What did the plan frame do? That is 
a book undoubtedly. But I would 
like hon. members, who are very dili
gent, who have got an economic sec
tion, who have a research section, to 
sit down and put down the cost of 
various ideas mentioned in the plan 
frame, and also the cost of other 
things which the plan frame has not 
mentioned. The plan frame mentions 
only one side of the medal. It does 
not mention the other side. Secondly, 
the plan frame has to be implemented, 
for which you must find resources and 
money. Thirdly, you must implement 
it in a democratic setting.

There is no use of my saying that 
people shall not have cloth, they need 
not have houses, they need not have 
any of the necessities, but I shall build 
big machines. Even building big 
machines takes time. I am very glad, 
at any rate, that sometimes my 'hon. 
friends opposite are a little more
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charitable to us than some of our 
other triends. At any rate, with re
gard to the public sector, they are 
prepared to ignore our mistakes.

Shrimatt Bean Chakravartty: Not
ignore, but forgive.

Shri T. T. Krishnamachari: They
are prepared to put up with it. If it 
is forgiving, that is better. Forgive
ness is a very divine quality and I am 
glad that my hon. friend, at any rate 
has it, unlike my hon. friend, Mr. 
Bharucha, who thinks that I must do 
everything myself; because I have 
started the public sector, I must carry 
the load myself. I cannot even make 
a contract with somebody for selling 
my iron ore. I have to remind the 
members that even in the public 
sector we are not very proficient. We 
have not been the managers of so 
many big factories or undertakings. 
We make mistakes. Sometimes we 
make contracts which are wrong. 
Sometimes ships are delayed. Some
times ships are kept delayed in the 
Vizag port. Sometimes we have to 
keep them waiting for three weeks or 
so. These mistakes are pointed out to 
us by some of our other friends. I am 
grateful, at any rate, that so far as 
our action in regard to the public 
sector is concerned, my hon, friend? 
opposite are a little more charitable; 
or, as they say, forgiving.

But then the real fact about the 
public sector is this. What is it in the 
public sector that we have not come 
up to? After all, there is no point in 
making an attack of the plan. This 
House did expect a plan frame and 
we gave it a plan. May I ask my hon. 
friend whether in the plan she has 
found that there is any substantial 
allocation in regard to heavy machine 
building, excepting through the NIDC.

Bhrtmati Kenn Chakravartty: Even 
then you are not allocating anything.

Shri T. T. Krtshnamachari: For any 
specific purpose? I can quite under
stand that thry orr boing rather angry 
with me pwonally.

Plan
Shrimati Renu Chakravartty: Not

personally.

Shri T. T. Krishnamachari: Let me
proceed. But I would like them to 
do me justice anyway. After all, I 
do not want to make any claims, so 
far as heavy machine building is con* 
cemed. In fact, it is I that pleaded 
with the Planning Commission to put 
it under the NIDC, which is a creation 
of ours, for the purpose of implement
ing the public sector projects.

Then there is the question of heavy 
machine plants. So far as the plant 
was concerned, even at that time it 
was expected to come into the third 
plan period. And what is the time 
that has been lost in regard to the 
heavy machine building plant in spite 
of our own shortcomings? The picture 
is being sorted out and we do not 
propose to give up the heavy machine 
plant. We would like, if possible, to 
build some of our blast furnaces or 
coke oven factories for the develop
ment of India. I don’t think we will 
be able to build up either the Open- 
hearth or the rolling mills. That will 
take a long time. But we do expect 
to do it in India.

So, my hon. friend was less than 
charitable in saying that we have 
given up something. Of course, she 
asked a question about heavy electri
cals. About the heavy electrical pro* 
gramme, the question she asked, is 
not fully answered. Well, it is under 
way. The question of negotiations in 
regard to the final stage of payments 
is there. But, in the mean time, all 
the work that is necessary for the 
heavy electrical plant is being done 
jn Bhopal. Even the training of 
people has been undertaken and we 
are going ahead with it. We might 
say that we are not fast enough. But 
there is one thing which we have to 
remember. It is easy to speak of 
heavy machine building, heavy plants 
and steel factories. But you have 
actually to be engaged in it to see 
how difficult it is. And if you 1st 
slip one small opportunity somewhere, 
well, you find yourself slipping back
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one month or 11  months or two 
months.

An hon. friend here asks abouf lhe 
foundation of a kutcha shed oominf 
down. That is the trouble; the trouble 
in regard to Government functioning 
in the public sector is that if a kutcha 
shed comes down, it is taken as a 
matter of serious consequence, instead 
of treating it as a small matter so 
long as it does not hit anybody. If a 
kutcha shed coming in is a matter of 
parliamentary enquiry, then no kutcha 
shed should be put up really. All 
sheds should be pucca sheds. Then 
we have to find money for it, and 
money is scarce.

Therefore, I think my hon. friend is 
doing less than justice to the Planning 
Commission and to the Government 
when she says that we have given up 
all public sector projects We have 
not.

There are projects in the public 
sector that we are carrying on with. 
There are the three steel plants that 
are going on. I think they are the 
largest contribution that Government 
can make to the public sector Their 
costs are going to be somewhere of 
the order of Rs. 500 crores. Then 
there are the Sindri Fertilizer ex
pansion, the Nangal Fertilizer Factory 
and the heavy water plant. The DDT 
new plant is under expansion Then 
there is the Hindustan Cables and ex
pansion of the Penicillin Factory. Then 
the lignite scheme, barring fertilizer, 
the heavy machine building project, 
and the mining machinery project, for 
which we are very nearly placing 
orders.

Regarding the question of heavy 
machinery we are still in the process 
of thinking before any foundry is being 
established. A heavy machine tool 
plant is being discussed. A plate and 
vessel factory is also under negotia
tion. Then there is a heavy structural 
plant.

Even here, the objection is not so 
much against what we are doing but
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what the private sector is doing, be
cause the private sector has run awajr 
with it. Well, they have probably 
completed their targets or are nearly 
completing their programme in terms 
of the target.

But I do think my hon. friend was 
wrong even when she quoted the
Prime Minister. She was not right
when she deduced from what the
Prime Minister had said that the pri
vate sector was to be completely 
eschewed That has not been our in
tention If she approximated our
policy, merely because of the plan 
frame, as being something which is in 
tune with the ideas of her party, then 
I have to tell my hon. friend you are 
not right. We do want a public sec
tor. We do want a growing public 
sector. We propose that the public 
sector should go on growing. But 
at the same time, we do expect that 
some of the processing industries will 
still be in the private sector. 
We are not thinking in terms of giant 
corporations. Even when we speak 
of small-scale industries and medium- 
sized industries, we speak of the pri
vate sector. The processing industries 
will still be in the hands of the pri
vate sector Nowhere, either in the 
Plan report or in any of the state
ments that the Government has made 
or in the industrial policy statement 
have we excluded or completely abro
gated the private sector. It may be 
that she does not agree with us, in 
which case, she has the right not to 
agree with us. It may be that the 
private sector is something not worth
while encouraging. If she says so, I 
will say, the matter has to be examin
ed. But, to say that we have ever 
said that the private sector would not 
be allowed to develop, it would not be 
allowed to grow in the field set apart 
for it or in the twilight zone, I am 
afraid she is wrong. There Is no use 
trying to make political objective Hat 
the Finance Minister who today is 
now the target of all attack and he 'Is 
therefore a person who is out here to 
develop the private sector, (Intcmep-
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Men), because be la there, the private 
u ctor it developed. I do not want to 
ask for the shelter 01 the Communist 
party.

So far as I am concerned, I have 
the privilege being attacked on both 
fronts. It may be a little amusing and 
at my age, I can afford to be a little 
amused.

Aa Bob. Member: We are paying
great compliments.

Shri T. T. KrMms mar hart: The
point really happens to be, when she 
says that the private sector has deve
loped. She has not said that the pri
vate sector has developed beyond 
what we have envisaged in the Plan. 
Nothing seriously wrong has been 
done. It is a thing which is integrat
ed in the plan of development because 
in this country, private sector will 
exist. The point is really in the 
major industries, the basic industries, 
the Government will go on expanding 
very fast. The strategic points in re
gard to industry and economy, the 
Government will take over charge, no 
matter whether people like it or not, 
not even to please my friends opposite 
or displease my friends behind. We 
shall go on because that is the path we 
have chalked for ourselves for the 
future.

Then, the hon. Member said, that 
Finance Minister has said—I do not 
know where I have said it. In fact, I 
have learnt one thing as a result of 
going abroad. I suppose going west
ward is a little better than going 
northward. You probably leam the 
value of reticence. I have not said 
very much. Whatever I have said 
has been put down in print. I have 
not said that the private sec to.' is go
ing to get such a ’.o> cf money. It 
might. It is possible it might get 
some help. But, the help that the 
private sector will gut will be utilised 
In ftl« country in so far as it fits in 
with our plan. Today, what do we 
say to the private sector? If you 
want to start a new industry, we can- 
oM afford to pay anything, even an 
aCKranc* until 1981; you have got to

Plan
get deferred payment. I do not pro
pose, noV does my collegue the Com
merce and Industry Minister, to allow 
the manufacture of something which 
will not displace so far as imports are 
concerned or which will not fill a 
necessity in 1061. Anything for 
which we undertake future liability 
must be something which would re
lieve us of a current liability at that 
time. Otherwise, we are not allowing 
that to enter into that agreement, be
cause we have to look to the future 
that this country cannot bear a bur
den beyond a particular point. Even 
if you allow the private sector to get 
their capital goods on credit, it will 
have to be something which will save 
us foreign exchange or earn us for
eign exchange by exports. If my hon. 
friend had asked whether there is any 
policy, I would have expanded that 
policy. Even the private sector has 
got to fulfil those conditions, if it gets 
any aid at all.

I have not said anywhere that the 
public sector will get half and the pri
vate sector, half. So far as I am con
cerned, my difficulties and the diffi
culties of the Planning Commission 
will only be solved to the extent that 
we get some direct assistance in re
gard to the dues that the public sector 
has. It will help the economy, per
haps, if the private sector gets some 
assistance and new industries are 
built There is no denying that So 
far as my troubles are concerned, it 
will have to be some help directly to 
me. So, the mere fact that the pri
vate sector gets half and the public 
sector gets half, does not solve my pro
blems. It will solve half of jny pro
blems.

If my hon friend understood me 
properly, I am primarily concerned 
in regard to the carrying out of the 
Flan and seeing the economy out of 
its present difficulties and therefore, 
whatever is available, whatever 1 
could get is something which I have 
to get for the public sector, for tbe 
Government, or for sustaining- tbm 
economy from my point of view, by
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allowing imports and other things 
which are necessary to come in. So 
far as the private sector is concerned, 
it can make its own arrangements 
•abject to this condition that no liabi
lity will rest on the economy.

Shrf Panigrahi: Will you give an
assurance that the public sector will 
not be starved?

Shri T. T. Krishnamachari: No lia
bility will rest on the economy in re
gard to any matter where there will 
be no foreign exchange saving or 
where there will be no question of 
earning foreign exchange.

Let me come to same other questions 
of the Plan. The other matter men
tioned was the State Trading Corpo
ration, My hon. friend Shri B. C. 
Ghose wants a discussion on the State 
Trading Corporation. Though it is 
really not my subject, 1 would like 
to be present in the House at that time. 
I would like to see how hon. Mem
bers treat this State Trading Corpo
ration, which, in my view, has done 
extraordinarily well. For a new or
ganisation, for people who are handl
ing a subject about which they are 
not familiar, they have done extra
ordinarily well. I do tell the House 
that a State Trading Corporation will 
not always earn profits. In certain 
sections they might lose. You have to 
judge the State Trading Corporation 
from the total effect of its activities 
rather than from individual activities. 
It is in this setting that the State Tra
ding Corporation is functioning. It is 
doing very well. It has saved us a lot 
of foreign exchange. It has found 
new markets. It is still being used as 
an agency in furthering the economy 
of this country. I am proud of that 
organisation. If the hon. Member is 
not satisfied with it, I can’t help it. 
Apparently, she sets a much higher 
value on the work that the State Tra
ding Corporation could possibly do 
than we do.

Now, the question of food. The 
Foodgrains Committee was presided
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over by a person who would be one 
of the eminent Members of this House 
very soon.

An. Hon. Member: He is already.

Shri T. T. Krishnamachari: I think 
be has put out an excellent report. I 
have never seen a more practical re
port being put out on such a difficult 
problem. It faces realities with a 
courage which is certainly exemplary. 
What is my hon. friend saying about 
it?

An Hon. Member: The problem is 
solved,

Shri T. T. Krishnamachari: Can we
solve the food problem by merely sit
ting across and talking to people. We 
can actually talk at each other: not 
talk on' a common subject.

Shrimati Renu Chakravartty: Come 
to it. You are not prepared to talk.

Shri T. T. Krishnamachari: I am'
quite prepared to talk. As a matter 
of fact, I enjoy talking to my hon. 
friend.

An. Hon. Member: What is the com
mon ground?

Shri T. T. Krishnamachari: My hon. 
friend minus communism is an excel
lent person. The trouble is when 
communism is injected, my hon. friend 
probably uses some of her extremely 
human and humane qualities. (Inter
ruption) . That is my trouble. What 
can we talk? We can’t* There is no 
common ground on which we may 
talk. I am here all the time where 
something is being put underneath to 
be sabotaged. Still, the old game goes 
on. The Prime Minister said so and 
so; he is our friend. The Home Min
ister, the Finance Minister, somebody 
else who is not their friend. I am 
afraid only the Prime Minister can 
talk to these people. I do not think 
he will either. The Prime Minister 
is far too loyal to his colleagues to 
leave them alone. What is it that w« 
can talk about? There is no use cd
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moving a resolution. Let us "see, on 
this food problem, will the bon. Mem
bers give a guarantee that they are 
going to stop this newfangled Kisan 
Movement? (Interruption) We are 
all keen in giving land to the tiller. 
There is nobody here in this House 
who does not want to give land to the 
tiller.

An Hon. Member:. How much have 
you given?

Shri T. T. Krishnamachari: It is not
going to be done overnight. Oftentimes 
you have to give land to the landless 
also and the landless do not 
happen to be tillers. The trouble 
about it is that there is no common 
ground between the Opposition and 
ourselves. The Opposition choses the 
plan frame today, something else to
morrow, any floatsam any jetsam, 
just because it is handy to throw it 
at the Government’s head. I can tell 
the House, in all humility, this Plan 
because of its magnitude, because of 
the targets which it has, has created 
problems which nobody can envisage. 
In other countries, where they make 
plans, they do not have to envisage 
trouble, because they can get over the 
troubles as and when they arise; we 
cannot. We cannot get over troubles 
by ruthlessly dealing with the trouble
makers. We have no trouble-shooters 
really; we cannot shoot trouble
makers; we have to deal with trouble
makers by persuasion.

Shri Narayanankutty Menon: You
tried all these things.

Shri T. T. Krishnamachari: We have 
to meet their wishes up to a point and 
if necessary, therefore, since we have 
to carry them with us, sometimes we 
have to change our tactics, change our 
targets.

The Plan, God willing, provided "the 
Communist Party do not gain any 
more ascendency in this economy than 
they have done today, will be achiev
ed, and the target of Rs. 4,800 crores 
will be achieved. I am not con
vinced yet that a discussion with my 
hen. friend will perhaps progress that

achievement or make it exceed the 
financial targets or reach even the 
physical targets which, I admit, we 
would like to have. Nobody wants 
this Plan to be a small Plan. I would 
like this Plan to be a bigger Plan. 
I would like this Plan within its time 
to give better benefits, to increase the 
standard of living, to increase the per 
capita income, to increase the national 
product not merely to Rs. 13,000 cro
res but to something more, but I am 
afraid I want a little more convinc
ing than a speech by my fair friend 
opposite has done that the Communist 
Party will co-operate in achieving that 
very desirable end.

1 am afraid I will have to oppose 
the Resolution. You cannot amend 
something which is unamendable. Tt 
is something like making bricks out 
of nothing, not even straw, not even 
sand, but out of nothing. You cannot 
make a negative resolution a positive 
one. Therefore, I would suggest to 
the movers to drop their amendments. 
I oppose the resolution.

Mr. Chairman: Now there are about
8 to 10 minutes left. The hon. Mover 
of the Resolution can take five minu
tes so that I can call some other spea
ker also. I would like to call one or 
two others who are very anxious to 
speak.

Shrimati Renu Chakravartty: Let
them speak.

Mr. Chairman: Shri Ghose.
Shri Bimal Ghose: I wish I had

spoken, if I had spoken at all, before 
the hon. Minister had spoken.

Shrimati Renu Chakravartty: So
that he may throw a bouquet at you?

Shri Bimal Ghose: He might have 
also attacked me. When he speaks 
of the Opposition, I believe he looks 
only at one spot as the Opposition.

I cannot support the resolution that 
was moved because it is so contradic
tory. It says that notwithstanding 
the difficulties, the physical targets 
can be fulfilled, but how can they be 
fulfilled if there are difficulties and we
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do not know what tha difficulties are. 
Then it goes on to say: “such modi
fications and changes as are called 
for". That is again contrary to the 
main resolution.

I felt that apart from the resolu
tion here, the main question is that of 
resources. There is the question also 
of development with stability, of pri
ces—that means inflation—and of 
food, i.e., the core of the Plan, but I 
want to say only a few things about 
the resources, internal and external

Internally it seems that our calcula
tions are going awry with regard to 
small savings and also loans. So far 
as the taxation portion is concerned, I 
think the Finance Minister is not do
ing very badly in raising the resources 
that were expected to be raised in the 
Plan, but so far as the Rs. 1,200 cro
res by way of loans and small savings 
are concerned, 1 do not think he wilt 
realise those targets.

Coming to the external resources 
we find that we have gone wrong in 
that respect but there is one thing that 
I want to bring to your notice, and 
that is a very unfortunate statement 
which I find was made by the Gover
nor of (he Reserve Bank in one of his 
speeches in Washington, where he said 
that however inpeceable the plans are, 
they cannot be implemented without 
massive support from the West. Two 
things I take objection to. The Prime 
Minister here said that even though 
we may not receive any support, we 
shall go ahead with the Plan; of 
course we may not achieve so much; 
but tbe impression given there was 
that nothing could be accomplished 
unless we receive not only support, 
bat massive support. I also take ob
jection to the second part that that 
massive support must be from the 
West That was a very undesirable 
thing to say.

A s Hon. Member: He follows his
master.

Shri Wfaial O h m : There is another 
point which I want to bring to jaat 
notice about deferred payment. Thi 
Finance Minister said that he is not 
going to prune die Plan,' nor phase 
the Plan, but what does deferred pay
ment mean? We are doing things to
day and transferring the responsibili
ties to a future period. We are mort
gaging the future to the present and 
really the Plan is not in that sense 
a Five Year Plan, but at least so far 
as the foreign exchange component is 
concerned, a six, seven or eight year 
plan. So my suggestion, therefore, is 
that it is time now to take stock of 
our position. Let us have a Five Year 
Plan again from now on or if necessary 
have a six or seven-year plan from to
day. Let us re-examine our resources 
both internal and external, and see 
how far we can proceed; because we 
are now deceiving ourselves by try
ing to say that we are doing some
thing within the Five Year Plan 
while actually transferring the respon
sibilities and obligations to the Third 
Plan. We are mortgaging our Third 
Plan to the Second Plan. By a Plan 
I mean something that we can acheive 
within a certain period. If we do not 
have the external resources during 
the Second Plan and we are taking 
into account external resources that 
may arise during the Third Plan to 

. implement something during the 
Second Plan, then it is not honest to 
say that we are completing the Second 
Plan as a Plan within the resources 
that are available to us.

Therefore, I suggest we should have 
a committee consisting of representa
tives of the Planning Commission, the 
Finance Minister, economist and Mem
bers of Parliament to examine this 
question of our available resources, 
both internal and external, how we 
expand them, and then suggest such 
modifications as may be necessary, and - 
if necessary, we may Itavfe the Flan 
extended from now on to five, six or 
seven years. Russia, I understand, 
has given tip tts fiv e  Year Plan and 
has a Oeven Year Plan. TfeeMr Is ttt>
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sanctity in the figure “flve‘V  Jjit us 
have a Plan which can achieve the 
object within the Plan period.

Shri R u m  (Tenali): May I put a 
question? Is it not a fact that just 
at the time the Plan-frame was being 
discussed, Government was able to 
call a number of Members of Parlia
ment into a conference with the Prime 
Minister and the Planning Minister 
and others in order to express their 
views so that they could exchange 
their views? Would it not be possible 
tor them some time to call a similar 
meeting of the same group of people 
so that they can gain the views of all 
eur friends on the opposite side?

Shri T. T. Krishnamachari: As a
matter of fact, any time when it is 
suitable for hon. Members, my collea
gue and myself would certainly like 
to meet them and discuss anything 
across the table.

The Minister of La boar and Employ
ment and Planning (Shri Nanda): We
have a consultative committee, and it 
is meeting very shortly on the 16th 
and its precise purpose is to discuss all 
these things. That committee is com
posed of members of all parties, and 
if there are others who do not find 
their names on the list of the com
mittee but are keenly interested, they 
are invited and they can come and 
tdke part.

Shri Mahanty (Dhenkanal): I had
attended one consultative committee 
on planning. May I know from the 
hon. Minister if the discussions in the 
sonsultative committees have any im
pact on the Government’s decision?

Mr. Chairman: Shrimati Renu Cha- 
knvartty.

Shri S. M. Banerjee (Kanpur)rote—
dftr. Chairman: I have called the

hon. Member to reply.
t t r i w i i  Retta Chakravartty: 1 am 

sorry the hon. Finance Minister has 
become quite so sensitive. I think he 
is being rubbed on his weak spots too 
efteh, and Hurt is why maybe he is 
w i i i f  m i w m

I would rather that he had attacked 
the whole question on a political and 
economic level. 1 am also grateful to 
this debate for having shown exactly 
the value of the professions of Gov
ernment regarding a national ap
proach. Whether the Finance Minis
ter likes it or not, the Communist 
Party is not dead; the Communist 
Party remains, it is more popular 
than ever before; it controls a Gov
ernment in this country, and therefore, 
whether he likes it or not, we are 
part of the nation, an important part 
of the nation, may be in a humble 
way, but still we do enjoy popularity 
among large sections of the people. 
We had thought that, may be, let us 
take them at their word that they 
would like to have a discussion at a 
political level. But we are now clear 
that as far as the Finance Minister 
goes, and he is very sure that the 
Prime Minister is going to stick by 
what his colleague said, there is no 
common ground of talk between us, 
and, therefore, we know that by the 
majority of this House, this resolution 
is going to be defeated. I am only 
sorry for the country because we 
know that the crisis which is facing 
our country requires a national ap
proach and not the party approach 
of the Congress.

Unfortunately, he has not actually 
answered many of the points which I 
made. He, of course, had his dig at 
his personal enemy, I should almost 
say, namely Professor Mahalanobis. I 
suppose it is a sort of personal enmity 
between them. I have nothing to say 
in favour of him, whether he is an 
imaginative essay-wri ter or not. That 
is for them to decide. But this much 
is true that the basic fact stares tu 
in the face that unless we know how 
to build machines, we will be always 
at the mercy of the foreigners, and 
that is why the main emphasis of the 
Plan has to be, whether he Bices it or 
not, on developing the machine-build
ing industries. Otherwise, we dHal} 
be in the same predicament la which 
we are today.

Hie question « f  foreign e td u m y  
component Is also there. The prices
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of heavy machinery, mining machin
ery and heavy electrical machine- 
building plant etc. are going up. If 
that is so, I would like to know how 
we are going to manage this foreign 
exchange question. In fact, nobody 
would be happier than myself if the 
problem could be met. If the Min
ister could assure us that these targets 
are going to remain, then I think, a 
part of our resolution is being ac
cepted by the Finance Minister, 
though he would not like to admit it

Then, the question of our demand
ing the private sector being eschewed 
was raised by him. I do not think 
that point has ever been raised. We 
know exactly what the role of the 
private sector is. We know that the 
private sector has a part to play for a 
long time to come. That is an admit
ted fact. It was a fact admit 
ted in the Plan itself. Of course, 
within twenty minutes, I could not 
explain all that. The point was about 
the decentralised sector. That is where 
the consumer goods should have come 
from. Then, there should have been, 
utilisation of the full capacity of the 
factories making consumer goods. 
Therefore, my point was net the 
eschewing of the private sector, but 
of putting it in its own place.

I am afraid that the decentralised 
sector has not been as effectively 
dealt with as it should have been. 
The massive organisation which is 
required for this cannot be achieved 
without the help of all parties. This 
massive structure required for a de
centralised sector has in itself been 
neglected, neglected by Government, 
and neglected even in our debate it
self.

I would say, therefore, that there 
is no question of eschewing the pri
vate sector. The whole emphasis has 
to be on heavy industry. After all, 
our foreign exchange component Is 
very limited. In that context, it is the 
heavy industries which should have 
been given the main emphasis.

O f course, we have the right to dis
agree. Nobody can take it away from
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us. We tytve disagreed in the past. 
We still disagree on many points. But 
there are certain points which we had 
agreed to, about the objectives at the 
Plan and about certain targets in the 
Plan. But we also believe that the 
phasing is very important, and the 
phasing is linked with policies; it is 
linked with the balance of the Plan, 
and it is linked with political ques
tions and also the economic indepen
dence of our country. That is why 
essentially it is a political question 
plus an economic question.

Then, if he would have liked, I 
could have shown him that in spite 
of the private sector not being eschew
ed, such things as rayon, for example, 
have been allowed to grow. That was 
in the Plan itself. But as I was 
reading through the Programme of 
Industrial Development produced by 
the Minister’s secretariat itself and 
the Planning Commission, I found 
that it was clearly stated that rayon 
was such a substance that when there 
was a foreign exchange component___

Mr. Chairman: The hon. Member is 
making new points.

Shrimati Renu Chakravartty: I am
only answering the points made.

Mr. Chairman: Nony, practically,
the time for reply is over.

Shrimati Renu Chakravartty: Then, 
I will not say anything further.

Mr. Chairman: So far as the amend
ments are concerned, I would like 
hon. Members to tell me whether 
they are desirous that any of their 
amendments should be put to vote 
separately.

Shrimati Renu Chakravartty: I do
not accept any amendment

Mr. Chairman: Then, I shall put
the amendments to vote. The ques
tion is:

"That for the original Resolution, 
the following be substituted, 
namely: —

“Whereas it is expedient that
in view of financial stringency
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especially of foreign exchange, 
this House is of opinion, that after 
reassessment of available resour
ces Government may prune the 
physical targets of the Second 
rive Year Plan." ’

The motion was negatived.
Hr. Chairman: The question is:
That for the original Resolution, 

the following be substituted, 
namely:—

‘This House is of opinion that 
the Second Five Year Plan be not 
curtailed or pruned in any manner 
unless it is inevitable to do so on 
account of the difficulties facing 
us and all persons in the country 
including every political party 
shall do everything in its power 
to act in co-operation with the 
Government and help in every 
way, particularly in action to 
implement the plan and achieve 
the physical targets fixed." ’

The motion was negatived.
Mr. Chairman: The question is: 
That in the resolution,—

for **(i) that in order to ensure 
such implementation of the Plan, 
a conference of all major political 
parties be convened by the 
Central Government and the 
Planning Commission to discuss 
the relevant policies and methods 
guiding the Plan with a view to 
bringing about such modifications 
and changes as are called for; 
and” , the following be substituted 
namely: —

M(i) that in order to ensure 
successful implementation of the 
Plan, a conference of all major 
All India Political Parties and All 
India Trade Union Organisations 
be convened by the Central Gov
ernment and the Planning Com
mission latest by the 31st Janu
ary, 1958 to discuss the policies 
and methods guiding the Plan and 
to devise ways and means as to 
how internal resources can be 
mobilised and the masses of peo
ple enthused to rally round the 
Plan.”  "

The motion wot negatived.
Mr. Chairman: The question is:
That for the original Resolution, 

the following be substituted, 
namely: —

“This House is of opinion that a 
Committee consisting of represen
tatives of the Planning Commis
sion, the Finance Ministry, econo
mists and Members of Parliament 
be appointed to

(a) estimate the resources, in
ternal and external that may be 
available for financing the Second 
Plan during the plan period;

(b) suggest measures for aug
menting these resources; and

(c) recommend such modifica
tions, if any, in the Plan as may 
be considered necessary™”

The motion was negatived.
Mr, Chairman: The question is: 
That in the Resolution,— 
add at the end—

“ (iiij that a Committee of tbe 
members of Lok Sabha, represent
ing all shades of opinion, be 
formed for setting up of a broad- 
based Youth Co-ordinating Coun
cil in order to insDire and mobi
lise the vast sections of Youth in 
India and harness their energy 
towards implementing the targets 
of the Second Five Year Plan."

The motion was negatived.

Mr. Chairman: I shall now put the 
Resolution to vote.

The question is:
“This House is of opinion that 

notwithstanding their difficulties 
facing the Second Five Year Plan 
its physical targets can be fulfilled 
within the Plan period without 
any curtailment or pruning.
This House is further of opinion

(i) that in order to ensure such 
implementation of the Phut, a 
conference of all major political 
parties be convened by the Cent*
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ral Government nd the Planning 
Commission to discuss the rele
vant policies and methods guild- 
ing the Plan with a view to bring
ing about such modifications and 
changes as are called for; and

(ii) that pending the convening 
of such an all-party conference all 
unilateral declarations by the 
Government in favour of rephas- 
ing and pruning the Plan be stop
ped in public interest.”

The motion was negatived.

j j j i  R**olutio*» r»:

RESOLUTION RE: PROVISION FOR 
MAJOR PORT AT PARADIP

Shri Supakar (Sambalpur): 1 beg
to move:

“This House recommends that 
Government should provide a 
major port at Paradip on the 
Orissa Coast in the Second Five 
Year Plan period.".

Hie Second Five Year Plan has 
provided a sum of Rs. 100 crores for 
improvement and establishment of 
ports. But, unfortunately, so tar as 
the minor ports are concerned, I am 
sorry to say that practically only 
Rs. 04 lakhs have been provided; this 
sum is meant for investigation in con
nection with the provision of all- 
weather harbours at Paradip, Manga
lore and Malpy, and of the prelimina
ries connected with the processing of 
Sethusamudram schemes, including 
the development of Tuticorin. I think 
that for so many projects, the provi- 
*ian of a sum of Rs. 64 lakhs is quite 
inadequate. Having regard to the 
requirements of our country in regard 
to the development of ports and the 
establishment of new major ports, it 
is quite inadequate. Especially, hav
ing regard to the claims for having 
a major port at Paradip, the money 
that is likely to be allotted for Paradip 
Is most disappointing.

Ib this connection, I shall try to 
•how that the Government of 
jfe their own interest, should take up

the Paradip project without any fur
ther loss of time and convert it into 
a major port during the tenure of the 
Second Plan period. 1 shall also 
show that the amount of money need
ed for establishing a major port at 
Paradip is not only a reasonably 
small amount but it will also pay a 
very rich dividend in the shape of a 
substantial quantity of foreign 
exchange- earning, thereby paying 
back the investment of Government 
in a very short period of time.' I shall 
try to prcve also that notwithstanding 
the fact that the Calcutta port on the 
one side and the Visakhapatnam port 
on the other are there, still there is 
enough scope for developing the 
Paradip port into a major one.

At the outset, I must eay that in
1947, when India was partitioned, and 
Pakistan was separated from India, 
we lost a very big port, namely the 
port of Chittagong on the east coast 
Since then, the need for a major port, 
both for development of trade and for 
the purpose of meeting our national, 
defence needs was felt. Therefore, in
1948, almost immediately after parti
tion, the technical Port Committee re
commended that the Government of 
India should investigate the possi
bilities cf establishing a sheltered 
deep-sea port between Visakhapatnam 
and Calcutta. You know that Para
dip is at a distance of about 230 miles 
from Calcutta and 280 miles from 
Visakhapatnam and is at the mouth 
of the Mahanadi. Therefore, its loca
tion is very good. On the advice of 
this Committee, the Central Water, 
Irrigation, Power and Navigation 
Commission took up survey, investiga
tion and collection of data and opi
nions of experts. Opinions of experts 
like Mr. Solno of Societe General 
D’enterprise of Paris were obtained.

All these experts advised that P an- 
dip at the mouth of Mahanadi is the 
only suitable site for location of a 
major port between Calcutta and Visa
khapatnam. The Commission recom
mended that an expert committee be 
appointed to investigate the possi
bilities of this port- Accordingly, a
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French expert mission consisting of 
very eminent personalities having 
sufficient experience in port matters 
w u  appointed. This mission examin
ed the different sites in the coastal re
gions of Orissa and submitted a volu
minous 'report. I  would like to quote 
certain extracts from their report. On 
page 131, they have the following 
opinion to offer:

"We consider that there is no 
question whatever that a great 
port can develop and thrive at the 
mouth of Mahanadi and play a 
considerable economic part in the 
State of Orissa. It should be 
noted that to the advantages 
derived from cheaper inland 
transport brought about by the 
new port would be added the 
lower working and maintenance 
costs of such a port in comparison 
to those ot neighbouring ports. 
Indeed, the cost of dredging and 
maintenance of the works would 
be much less than is the case at 
Calcutta, for instance, where 
expenditure on dredging and up
keep is ver: high”.

Subsequently, at a meeting of the 
Nat'onal Harbour Board held in 1954 
under the cha'rmanship of the present 
Minister of Transport, it was decided 
to carry on model study and find out 
the nature and type of most suitable 
protective works required for a proper 
harbour at Paradip. I am told that 
the research carried on in Poona has 
shown very encouraging results.

It was stated m reply to starred 
question No. 162 on 20th May 1957 in 
this House that model study, survey 
and investigation in connection with 
the development of an all-weather 
port at Paradip were still in progress 
then. I understand that these inves
tigations are likely to be completed by 
the end of this year or at the latest, 
by the beginning of the next.

In May 1858, the Deputy Director 
of the C.W.P.C. Shri Kartar Singh, 
investigated the possibil’ties of this 
port and submitted another report 
tram which I wish to give certda

quotations. On page 9 of the JUparV 
published by the Government of Oris
sa. he says:

“We have everything that it 
required lor the construction of a 
major port here. The depths, etc. 
as they exist today (with the 
exception of outer bar) are far 
better than Chittagong. There Is 
a ftne stretch of water 7 miles 
below Paradip on the right side 
of the river, within 200 feet off 
the bank, where any deep vessels 
drawing up to 40 feet can lay at 
safety without fear of grounding 
at any tide. Ten vessels of 600 ft. 
length and any draft up to 40 ft. 
can be accommodated within this 
stretch of 7,000 ft. deep water.**

According to him, but for the exist
ence of a bar, the possibilities of a port 
at Paradip are far better than at 
Chittagong. Even regarding this 
objection of an outer bar, he says:

“Although only two lines of 
sounding were taken on the outer 
bar, which does not indicate the 
proper depths but soundings of 
12 feet at low water were found. 
This requires further survey for 
which we have not got the proper 
craft. Even admitting the exist
ence of a bar at the mouth*’—I 
wish to draw the attention of the 
hon. Minister to this aspect— “no
thing can in any way discourage 
us for developing a port when 
everything else is favourable. 
Means were found to open up 
Visakhapatnam, Cochin and other 
harbours where the entrance* 
were more complicated than at 
Mahanadi. I cannot see any rea
son why we should not overcome 
the difficulties and improve the 
bar. Take the example of any 
port, minor or major. They were 
started from the scrap. Chitta
gong, a major port in East Pakis
tan, does not offer the facilities 
for deep draft vessels even after 
spending crores of rupees on 
dredg’ng and training works. 
Karachi, one of the finest porta 
among the Indian ports, was * 
fishermen's village with only a
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few scattered huts. Today, it 
consists of 25 berths and 18 fixed 
and swimming moorings and 
offers facilities to the deepest draft 
ocean-going vessels'*.
What I want to submit is that there 

has been sufficient investigation into 
the possibilities of everything in 
regard to having a major port at 
Paradip. Not only our own special
ists, but French, German and Japan
ese experts have given favourable 
findings regarding the desirability of 
naving a major port at Paradip. 
Their opinions have been almost 
Unanimous, and I do not see any 
reason why we should wait till the 
conclusion of the Second Plan to start 
Improving this port. There is no 
reason why only a small amount 
should have been allotted for investi
gation and survey of this port.

Now, I have discussed the proposi
tion from the point of technical ob
jections. The experts have met all ob
jections and most of them think that 
a port at Paradip can be as good as 
some of the biggest ports in India, if 
not somewhat better.

We may now discuss the problem 
from the economic point of view. At 
the outset, I may say that the conges
tion at our big harbours like Calcutta 
has attracted very considerable atten
tion and caused great concern in 
recent times. Ships are held up for 
days and months together and cargoes 
are not unloaded in time and we have 
to incur heavy expenditure on account 
of freight etc. This is specially so 
regarding the Calcutta port A port 
at Paradip would not only relieve 
excessive congestion and thereby save 
a good deal of money and time but 
also effect other economies as well.

You will see that the French experts 
who held detailed investigations about 
the port and submitted a detailed 
report, estimated that about Rs. 7 
crores would be necessary for convert
ing this port into a major one and for 
having the necessary constructions for 
the same.

Having regard to the fact that we 
have allotted a sum of Rs. 100 crores 
for the overall improvement of ports, 
especially of tbe major ports, it is not 
too much for us to expect that Rs. 7 
crores for a major port at Paradip will 
be provided. In spite of our austerity 
drive and in spite of our having cut 
a good deal of our Second Plan Pro
jects, I feel that an expenditure of 
Rs. 7 crores on this port will pay very 
rich dividends.

The French experts and also our 
Indian experts have examined the 
possibilities of exports from this port; 
and there are good reasons to expect 
that as soon as this port is established 
as a major port, at least 2 million 
tons of cargo are likely to be exported 
every year from this port. And that 
would effect a lot of saving to our 
national exchequer.

You know that the State of Orissa 
is very rich in minerals, specially 
iron ore, manganese ore and other 
minor metals. At present the ores 
that are sent to foreign countries from 
Orissa are either despatched to the 
Calcutta port or to the harbour at 
Visakhapatnam. The distances from 
the centres of Orissa to the ports are 
rather great. It has Been said that 
Calcutta is at a distance of about 257 
miles from Rourekela; and the dis
tance of Visakhapatnam from Roure
kela is 588 miles. If we take the 
distances from Cuttack, Calcutta fe 
265 miles and Visakhapatnam is also 
about the same distance. Instead of 
sending our goods through tho 
circuitous route, if we can develop 
this port at Paradip a lot of savings 
by way of freight would be effected.

It has been calculated by the Gov
ernment of Orissa that If instead of 
sending our raw minerals and manu
factured goods either through Calcut
ta port or Visakhapatnam, which in 
themselves are very congested and 
create difficulties sometimes, we make 
an attempt to send them through thja 
Paradip port, we can make a saving 
by way of transport charges at the 
rate of about Rs. 10 per ton.
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Having regard to the fact that the 

likelihood of our exports from Paradip 
before long would reach a figure of 
X  million tons per year, the saving on 
this score alone is to the tune of Rs. 2 
crores a year. Therefore, if by invest
ing a sum of Rs. 7 crores within the 
.next 3 years, we can make a saving and 
a net gain of Rs. 2 crores per year. I 
think It is worth doing and this 
scheme, from the point of view of 
national economy, from the point of 
view of earning foreign exchange by 
way of sending our minerals abroad to 
-different countries is a very paying 
proposition.

It may be urged that Orissa has to 
meet the needs of the steel factories 
that are located inside Orissa and in 
particular the Tata Iron and Steel 
Works and also the Rourekela plant. 
Even apart from feeding these facto
ries at Rourekela and the Tat&s for 
hundreds of years together, we still 
have rich deposits which we can send 
abroad and earn foreign exchange. I 
am referring here to our rich iron 
deposits in Sukinda which is at a 
distance either from Rourekela or 
Tata and which we can profitably 
export through this Paradip port to 
countries like Japan, Germany and 
others where they need our iron. 
Here, we have a deposit of not less 
than 80 million tons and they are of 
a very high grade and only a small 
fraction of this profit of our ores 
of the Cuttack district will meet all 
the expenses that we may incur 
on Paradip port within a short period 
of 3 to & years. Therefore, I urge 
upon the Minister to convert this port 
into a major one before the conclusion 
of the Second Five Year Plan.

[Mr. Speaker tn the Chair.]

1«J » hn.

Finally I would submit that Orissa 
is a State which has always been 
neglected. Its mineral, forest and 
other natural resources can no longer 
be ignored by the Government of

India, if we are to make the country 
prosperous and fulfil our second, third 
and subsequent Five Year Plans. 
Therefore, it is in the interests of the 
Government of India and the nation 
as a whole to see that this project is 
not delayed beyond the Second Plan. 

Mr. Speaker: Resolution moved:
"This House recommends that 

Government should provide a 
major port at Paradip on the 
Orissa Coast in the Second Five 
Year Plan period."

ADDITIONAL DUTIES OF EXCISE 
(GOODS OF SPECIAL, IMPOR

TANCE) BILL*
Mr. Speaker: I will now interrupt 

the proceedings and call Shri T. T. 
Krishnamachari to speak.

The Minister of Finance (Shri 
T. T. Krishnamachari): Mr. Speaker, 
I beg to move for leave to introduce a 
Bill to provide lor the levy and collec
tion of additional duties of excise on 
certain goods and for the distribution 
of part of the net proceeds thereof 
among the States and to declare 
those goods to be of special importance 
in inter-State trade or commerce, and 
with your permission 1 would like to 
make a brief statement about this mu.

The question of replacing sales taxes 
levied by States on certain goods of 
widespread consumption by an addi
tional duty of excise the proceeds of 
which will be distributed among the 
States has been under consideration 
for some time in consultation with the 
State Governments. Last December, 
the National Development Council 
came to the unanimous decision that 
the sales tax on sugar, tobacco and 
mill-made textiles should be replaced 
by a surcharge on excise duties to be 
distributed on the basis of consump
tion, the present income of the States 
from this source being assured tp them, 
the manner of distribution being left 
to the consideration of the Finance 
Commission. The detailed implemen
tation of this decision has been the

'Published in the Gazette of India Extraordinary Part H-Sectlon 2, 
dated 13.12.87 pp. 085—«7.
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subject matter of consultation with th« 
State Governments for some time. 
Meanwhile, last May, the Finance 
Commission was "©quested to make 
recommendations about the distribu
tion of the additional duties if and 
when levied and the present income 
from sale; taxes to be assured to the 
States and the recommendations of the 
Commission arc contained in the re
port which the House has been consi
dering. The present Bill seeks to im~ 
plement the decision to levy the addi
tional duties and distribute the pro
ceeds among the States.

I am jure this measure would be 
widely welcomed. It replaces the 
widely varying sales tax on these 
commodities by a uniform levy. It 
secures for the Exchequer a larger 
revenue than is at present collected 
by the elimination of evasion and also 
by bringing in the entire production 
of these goods under taxation some of 
which used to escape sales taxes, par
ticularly where the sales taxes were 
levied not on individual commodities 
but on the total turn over subject to 
a minimum exemption. From the 
point of view of trade also, this 
measure would be welcome as 
eliminating a considerable measure of 
inconvenience.

I shall now deal with the proposed 
rates of additional duty. On sugar, 
the rate proposed is Rs. 3-31 np, per 
cwt. or just about three naya paise 
per lb. It is expected that in a whole 
year the revenue to be derived from 
this proposal would amount to Rs. 
12-18 crores.

On textiles, the rates proposed per 
«q. yard are 13 np. for the superfine.
9 np. for the fine, 4np. for the medium 
and 3 np. tor the coarse varieties res
pectively. The rate proposed for the 
art silk cioth is 3 np. per sq. yard and 
for woollen cloth 5 per cent ad 
valorem. It has been estimated that 
in a whole year, this should bring 
in a gross revenue of Rs. 21-90 crores.

Under the heading tobacco and 
tobacco manufactures, there are a 
large number of specific rates covered

by the Schedule. is perhaps need
less for me to go through the entire 
list individually but broadly speaking, 
the proposals can be summarised as 
follows:

On unmanufactured tobacco (a) 
those used mainly for the manufac
ture of hookah and chewing tobacco 
as also cigars—3 np. per lb. (b) those 
used mainly for the manufacture of 
biris—20 np. for lb. As bidis now pay 
a separate sales tax and there is no 
excise duty on biris as such, the duty 
on the tobacco ha? had to be pitched 
at this figure. And (c) those used 
for the manufacture of pipe tobacco 
and smoking mixtures—50 np. per lb.

Coming to tobacco manufactures, 
for the levy of central excise duty, 
cigarettes have been sub-divided into 
eight categories and the rates of duty 
vary from Re. 1/- per thousand in 
respect of the lowest category valued 
at less than Rs. 7'50 np. per thousand 
to Rs. 21'50 np. per thousand in respect 
of the highest category valued at more 
than Rs. 50 per thousand. The addi
tional duties proposed follow the same 
pattern and have been pitched at 40 
per cent of the Central excise rates 
for each category.

For cigars, as in the case of cigaret
tes, the additional excise duties pro
posed amount to 25 per cent of the 
basic rate for all the nine categories. 
As a result of the imposition of these 
additional excise duties, the yield 
from tobacco and tobacco manufac
tures in a whole year is estimated at 
Rs. 7-40 crores gross.

To sum up, the total expected yield 
as a result of these proposals is Rs. 
41*48 crores out of which after allow
ing for the estimated cost of collection 
and refunds on account of exports and 
share retained for the Union Territo
ries, the net revenue available for 
distribution is, on a very conservative 
estimate, expected to be Rs. 38 crores 
but may even touch Rs. 39 crores. 
This will be about Rs. 7 crores mors 
than the amount of Rs. 32*80 crores
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BiU
guaranteed for distribution to the 
States by the Centra.

As the existing rates of sales tax 
are ad valorem and also differ from 
State to State, exact comparison of 
the proposed change with the existing 
position Is not possible. Generally 
■peaking, however, the incidence of 
duty at the rates proposed in the First 
Schedule to this Bill would be appre
ciably lower in almost every case than 
the existing incidence of the average 
sales tax levied on these commodities 
by the State Governments. As the 
Taxation Enquiry Commission had 
occasion to point out, a higher total 
yield with a generally lower incidence 
was likely to result from such a conso
lidation. As the Central excise duties 
are levied at source, the scope for 
evasion is substantially eliminated. 
That is why it has become possible to 
actually increase the yields without 
raising the average incidence of sales 
tax through the provisions made in 
this BUI.

By virtue of the declaration under 
the Provisional Collection of Taxes 
Act appended to the Bill, the rates 
proposed shall come into effect from 
the 14th Demembei. 1957, that is, at 
midnight today. I >11 not now deal 
with the basis of the distribution which 
this Bill embodies but shall do so at 

proper time when the Bili is tak<*n 
up for consideration.

Mr. Speaker: The question is:

‘•That leave be granted to 
introduce a Bill to provide for the 
levy aud collection of additional 
duties of excise on certain goods 
and for the distribution of a part 
Of the net proceeds thereof among 
the States and to declare those 
foods to be of special importance 
in inter-State trade or commerce ”

The motion voas adopted.
«Uu4 T. T. Krishnamachari: Sir, I

introduce the Bill.*

•Introduced with the recommendation of

STATEMENT RE: REDUCTION OF 
EXCISE DUTY ON COTTON FAB
RICS AND WITHDRAWAL OF EX

CESS PRODUCTION REBATE
Shri T. T. Krishnamachari; Sir, S

beg your leave to make a short state
ment. The Government of India hay* 
been maintaining a close watch on 
the production, clearances for internal 
consumption, stock position and pric« 
trends of cloth. The stock position 
undoubtedly merits this consideration. 
Although the price levels have not 
yet come down to those prevailing in 
December, 1955, the prices particular
ly of medium cloth have fallen by an 
appreciable extent. There has also 
been a worsening of the competitive 
position of “medium’ cloth vis-a-vis 
the ‘coarse’ varieties with the result 
that relatively larger stocks of 
medium cloth have accumulated with 
the mills. It is expected that the 
proposal for the integration of sales 
tax collected by the States on textiles 
w;th excise duties announced today 
Just now would help considerably in 
the stocks of cloth being lifted from 
the mill godowns. Nevertheless, it 
may be necessary to provide some 
additional relief even if it be for a 
lime. The Government of India have, 
therefore, decided, as a temporary 
measure, to reduce the excise duty on 
medium cotton fabrics from two anttas 
per square yard to one anna and six 
pies per spuarc yard with immediate 
effect. A notification giving effect to 
this decision would be issued imme
diately This reduction would remaih 
effective only up to the 31st March, 
1958

With this reduction 111 exc =>e duty 
on medium cloth which normalH ac
counts for almost three-quarters of the 
total production of cotton fabrics, it 
,s no longer necessary to continue the 
rebate of six pies per square yard to 
mills which produce cotton fabrics in 
excess of their average or normal 
packed production. It has, therefore, 
been decided to withdraw this rebate 
with effect from the 1st January,
1958. A Notification giving effect to

the President.
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this decision would also be issued 
immediately.

5333 Resolution re:

RESOLUTION RE: PROVISION FOR 
A MAJOR PORT AT PARADIP— 

corvtd.
Mr. Speaker: We will now proceed 

with the resolution moved by Shri 
Supakar. What are the amendments 
that bon. Members would like to 
move to this resolution?

Shri Panigrahi (Puri): I beg to
move:

That in the Resolution,— 
add at the end—
“and necessary steps be taken 

by the Union Government for 
providing the area with prelimi
nary facilities for the export of 
iron ores to Japan."
Mr. Speaker: Amendment moved

That in the Resolution,—
add at the end—
“and necessary steps be taken 

by the Union Government for 
providing the area with prelimi
nary facilities for the export of 
iron ores to Japan.”
Shri Sutndruaita Dwivedy (Ken

dra para) : Mr. Speaker, Sir, this
question of declaring Paradip as a 
major port should not be considered 
only because with it the economic 
prosperity of Orissa is linked up, but 
It should be viewed from the larger 
aspect, from the point erf view of our 
national defence and from the ur
gency of relieving heavy congestion 
at our ports at present.

The more I look into the question 
I fail to understand why after ten 
years the Government of India is 
fakihg such a lukewarm attitude to 
begin with and advising the State 
Government to declare this as a minor 
port. As has been pointed out, as 
early as 1947 the Technical Com
mittee recommended the urgent need

of establishing a port in the east coast 
after we had lost Chittagong. We 
made some attempts and have estab
lished a port at Kandla when Karachi 
was lost, which took about eight 
years for us to build it up. Here in 
the east coast we have not made any 
attempts whatsoever.

As regards the technical aspects of 
the question, as many as eight investi
gations have taken place. The re
ports are there before the Govern
ment and the Orissa Government has 
published them in booklet forms. It 
satisfies all the requirements, both 
from the technical point of view and 
from the economic point of view, 
that are required for declaring this 
place as major port.

Although the need is there and 
even the Government of India’s own 
representatives have established be
yond doubt that all elements in this 
area are favourable for establishing a 
major part, the Government of India 
ts sitting tight over it, keeping silent 
over it and is neglecting it. Probably, 
the department over which our hon. 
Lai Bahadur Shastr presides is still 
influenced by that Imperial attitude 
although the Imperialists have left 
us. The Britishers were developing 
our ports mainly concentrating their 
attention on major ports like Bombay, 
Calcutta and Madras. That attitude 
has not still changed, and that is why 
we have been neglecting this aspect.

My friend has pointed out that it is 
not only we people of Orissa who are 
very much anxious to see that this 
port is developed as a major port, but 
it will be seen that all persons in
terested in the development of ports 
as a whole are also anxious to see 
that Paradip is developed.

Not only that. Even missions from 
foreign countries which have virited 
this area and carried out investiga
tions at their own cost have reached 
the conclusion, that If at all we have 
to establish a port we must take 
Paradip as the first point where this
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can be successfully done. Why is it 
so? It is because, as you know, Orissa 
is very rich in mineral resources. 
Oat of 60,009 square miles 23,000 
square miles have mineral resources 
like iron ore etc. We have high grade 
iron ore which are an exportable 
commodity. We can get that in 
plenty in Orissa. The whole concern 
o f these missions and the countries 
like Japan, Czechoslovakia and Ger
many who want iron ore from India 
is that this iron ore should be export
ed from a place which will be nearer 
to the place where the mines are 
there.

5325 Revolution re:

The Japanese Delegation which 
came very recently, I believe, is still 
in this country going into this ques
tion. But I am told a Japanese Team 
which visited before have offered not 
only to help in establishing the port 
but also in developing railways and 
mechanising the mine area for the 
purpose. When another Japanese 
Delegation which visited this country 
very recently had some conference 
and had come to some agreement with 
the Government of India, I am sur
prised to find that the question of 
Paradip was not taken as the first 
item but some agreement (has been 
reached to develop Vishakhapatnam 
and take iron ore from Rourkela. I  
have no objection to that. Even if 
Vishakhapatnam is developed Orissa 
is going to benefit, I suppose, by 
havipg more railways. <?3ut at the 
same time, I would urge that in 
Rourkela, Mayurbhanj, Bonai and 
Sundergarh we have sufficient iron 
ores not only to feed the Rourkela 
steel factory but sufficient to export 
for a number of years which the Visha
khapatnam port itself will not be able 
to cope with.

Therefore, what they are interest
ed in is this. There is another area 
called Sukinda where we have plenty 
o f iron ores to the tune of 80 million 
tont and Paradip is only 110 miles 
from Sukinda mining area. There
fore, this Japanese Mission and others 
am interested to develop this port ao

that these materials can be made 
available to them at a cheaper rate 
with. cheaper fem port facilities.

There is also another aspect. Pa re
dip is also linked tip with canal sys
tem. There are canals which can feed 
the Paradip port, and they can oarry 
this iron ore from these mining areas. 
Those canals are going to be develop
ed under the Delta Irrigation Schema. 
That is another facility, and to have 
a new railway line of 110 miles is 
not a very great job.

It will be seen that Paradip offers 
us all favourable conditions in other 
respects too. The sea is 30 feet deep 
at a distance of half a mile from the 
shore. If only a stone wall of 3500 
feet in length could be built into the 
sea even war ships could come inside 
Paradip Port, as water standing bet
ween the wall and shore would be 
48 feet in depth. Regarding upkeep 
and maintenance, according to esfi- 
mates the upkeep and maintenance of 
this port would be cheaper than Cal
cutta. In Calcutta we spend about 
Rs. 50 lakhs a year whereas it has 
been estimated for Paradip only Rs. 19 
lakhs will be required.

A more important fact is this. In 
Kandla we have taken eight yeazs to 
build up the part. But nearabout the 
area there is no drinking water faci
lity. Water has to be carried from 19 
miles away. But here, it is a very 
encouraging feature to find that In 
the port area itself, in a village, the 
drinking water sources have 1mm 
found and the port town itself can 
develop the adjoining area around the 
sea.

I am told that the Japanese want 
to take from us about four million 
tons of iron. I  want to say that.the 
existing porta, even if  Vishakhapatnam 
is developed, will not be able to eape 
with this export. At the same tbnfe 
if we take into account the depoatte 
that we have in Sukinda, and consi
dering that Iron la exported even at 
the rate of 4 million tons through
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Vishakhapatnam, Paradip will be sup
plying iron ore to the Japanese for 
about 2,000 years without affecting in 
any way our supply to the factories 
that we have in our own country. 
They are also very much anxious 
about it.

But I am surprised that although 
there is that offer from the Japanese 
and others to help us, the Govern
ment of India is sitting tight. I 
would not be wrong if I say that the 
impact on the Government itself of 
North India and other places .is so 
great that they do not consider these 
areas which have great potentialities 
of development, seriously. Therefore, 
they have neglected this. This is what 
I want to point out. It will take a 
number of year? for development, if, 
as we have begun now, we ask the 
Government of Orissa just to send 
some iron ores through Paradip at the 
rate of 50,000 tons or so annually. I 
am told they are even prepared at 
the present time, to export as much 
as one takh tons. That will give us 
a good amount of foreign exchange 
to the tune of Rs. 11 crores a year. 
But we are asking them now, after 
ten years, to declare it as a minor 
port and d > things as has been sug
gested by the Transport Ministry.

Then there is the question of proce
dure, as the M'.n.’ster himself said in 
reply to a que^ton. First it will be 
a minor port; then it will become an 
intermediate port, nd then a major 
port, and we would have to bring 
some machinery which, by the time 
it is declared a major port, will not 
be of any use. Thn procedure I 
think will be utter waste of time and 
money At the same time, it will be 
a great setback to all our dt '/elopment 
programme.

Therefore, what I suggest is since 
all the requirements and in\ estima
tions that have been made so far 
satisfy the needs and the require
ments for declaring it as a major 
port, it is high time that the Gov
ernment of India declared here and 
now that within the second Five Year

Plan period this port would be deve
loped as a major port so that will 
contribute towards the economic 
development e£ the country as a 
whole.

Therefore urgency of this resolution. 
I feel that the Government, if it doe* 
not want to follow the imperialistic 
attitude, if it does not want to neglect 
areas which arc in need of urgent 
development, should have no hesita
tion in announcing today that they 
are going to make it a major port. 
If they do not do it, the country can
not be developed. Probably, it i* 
being seen in many respects that the 
Government do not proceed on esti
mates or on reasonable facts placed 
before them. Some kind of political 
pressure is always brought upon, 
them in great and major matters. 
Therefore, at the same time, I want 
to issue a warning. If, after all these 
things, our voice is not listened to* 
probably they will have to face an 
agitation, an agitation which we 
want to avoid.

As I said, it is not only economic 
aspect of it but it has also another 
psychological factor behind it, because 
Oris.sa wants to develop; Orissa wants 
to have economic prosperity. And 
that cannot be achieved by burden
ing the poor people of Orissa with 
more taxation or by any other mea
sure. It can only be done by deve
loping its resources, by developing its 
rich mineral resources which, can 
bring in more money not only to 
Orissa’s treasury but also to the 
national treasury as well.

Mr. Speaker: Shu Pamgrahi Then 
I will call Shri Raghunath Singh.

Shri PanijtTahi (Puri): At the
<m‘ .ft, I would !;ke to thank the 
Ministry -if Transport and Communi- 
cat-on.s for the interests that they have 
taken to carry on investigations at 
Paradip for building a new major 
port. But I sometimes feel and per
haps the House will bear with me, 
that the Government want to start a 
thing and when they want to start it,, 
in the beginning they start right 
earnest, but unfortunately, they do
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not carry the thing to * finish. That 
as where they lag.

I necJ not quote all the reports of 
the expert committee which were 
really appointed at the initiative or 
rather with the help of the Ministry 
of Transport and Communications. 
"Therefore, whatever material we are 
getting today about Paradip is due to 
the encouragement given by the 
Minister of Transport and Communi
cations so that we are in a position 
to argue the case before this House.

The French Expert Committee 
which was invited by the Govern
ment of India in January, 1951, to 
investigate into the possibility of 
"building a new major port between 
Vishakhapatnam and Calcutta, said 
that a traffic of 4,50,000 tons a year at 
Paradip would be enough to justify 
the investment of Ks 7 crores includ
ing Rs 18 crorcs for a dredger to 
build this new port in Paradip. They 
considered this traffic not to be very 
much on the part of the State having 
a 15-million population and with 
mineral resources and abundant forest 
lesources 1 would like to press upon 
on) hon Minister of Tiancport and 
Communications that really, the idea 
of Paradip port is not a new one. It 
is vitally linked up with the Hirakud 
dam construction project It is really 
a matter of great pride for us that 
the .Government of India agreed to 
spend Rs. 100 crorcs for financing the 
Hirakud dam construction project It 
is really a wonder in Orissa and we 
arc proud of jt. When this dam pro
ject was initiated, the Government 
of India itself thought that the Hira
kud dam was a multi-purpose one 
It had four purposes One was to 
provide irrigation. The second was to 
provide navigation from Sambalpurto 
the river Mahanadi, that is, to Para
dip. It had also two more aims, in
cluding generation of electricity and 
flood control.

When we have almost completed 
the Hirakud dam project and when 
the Stv ot Orissa is going to get 
the benefits out of this, it is really a 
-matter of regret if our Government

does not come to feel that another 
Rs. 8 crores will really help in build
ing up and fulfilling the overall aim 
of the Hirakud dam project. It is just 
like building a temple and not to 
finish it, as it stands at present. The 
Hirakud dam project will be really 
finished if Paradip port is developed 
as a major port.

I would like to quote only a pro
ceeding from the second meeting of 
the National Harbour Board held at 
Bombay in November, 1951. They 
adopted a criterion for the develop
ment of a new major port in India. 
What was the criterion? They say:

“For the purpose of setting up 
a new major port, traffic survey 
should reveal the possibility 
of at least 3 lakh tons of new 
traffic, and a cargo tonnage of 5 
minimum requisite trade for a 
major port at the outset, rising to 
8 or 10 lakhs tons in 10 years.”

Let us see how far Paradip satisfies 
these requirements It is due to the 
increased benefits from the Hirakud 
d.im construction, Orssa i*s expected
10 export 5 lakhs tons of rice every 
year as surplus. In 1950 Orissa pro
duced 60,000 tons of jute Jute is 
really a very important thing in our 
economic life today. In 1955-56, the 
jute production m Orissa increased to
2,45,000 tons Most of this jute goes 
to the jute mills of West Bengal and 
if they go through the port of Para
dip, their transport will be most eco
nomical Besides, there are valuable 
forest resources in Orissa including 
bamboos, timber and many other 
forest products which need export.

The most important exports from 
Orissa are iron and manganese ores. 
Orissa exports 4,01,295 tons of manga
nese ore and 18,82,117 tons of iron 
ore. Most of these valuable ores are 
exported to foreign countries and ara 
very valuable foreign exchange ear
ners. Japan i« ready to import 2 
million tons of iron ore every y»«r 
from Orissa and It has been caleuia-
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-ted that the export oi these two million 
tons of iron ore would bring to our 
exchequer ■ Rs. IX crores of foreign 
exchange every year.

Let us look to tbe mineral produc
tion of Orissa. The latest survey in 
the year 1956 shows that Orissa pro
duced in 1956, 17,70,373 tons of iron 
are, 4,33,811 tana of manganese, 
0,03,000 tons of coal, 45,748 tons of 
chromite, 11,177 tons of China-clay, 
4,68 2̂1,000 tons of aalt, and 1,49,663 
tons of limestone. Orissa’s Jreserves 
of iron ore are, actual 2,282 million 
tons and potential 4,000 million tons. 
Orissa’s reserves of manganese ore 
estimated to be 14 million tons. Be
sides iron and manganese, there are 
other valuable mineral resources also 
in Orissa which await exploitation.

The first survey which was made 
showed that the deposit of iron ore at 
Sukinda near Paradip would be about 
70 million tons, but a subsequent 
survey revealed that the deposits will 
be 80 million tons. Sukinda is very 
near to Jenapur railway station and 
the Mahanadi canal system connects 
Jenapur with Paradip. Through the 
inland transport system, it will be 
very cheap to carry ores from the 
mines to the port side.

We must look to another impor
tant question also. The standard of 
living in Orissa is very poor and 
mostly the people depend on agricul
ture. During the year 1955, more 
than 50,000 people were employed in 
the various mines throughout the 
Stfite. Naturally, the mineral bear
ing areas provide a source of employ
ment and subsidiary income to the 
people. If this port is developed, 
naturally the people of Orissa will 
get their subsidiary source of income 
and they will be getting more of em
ployment.

Let us look to title condition of 
tile ports in India. Some of my 
friends have (iiwiwed it at length. 
I would just like to point out that

five major ports including Cochin 
handled about 20 million tons ot 
traffic a year at the beginning of the 
first Plan. In 1955-56, the six ports, 
including Kandla, handled about 
24 million tons of traffic. In 1956-57, 
the quantity of cargo handled by all 
the six ports including Kandla went 
up to 28 million tons and it is hoped 
that in 1957-58, it will increase up 
to 30 million tons. In - succeeding 
years, as our development project is 
going on in different parts of the 
country, naturally, the cargo will go 
on increasing. Naturally another port 
in the east coast at Paradip, just as 
it was decided to have a port at Kan
dla in the west coast, would be very 
suitable for exports.

While explaining causes of conges
tion in existing ports, the Chairman 
of the Bombay Port Trust said, “there is 
a physical limit to the cargo-handling 
capacity of the port”. Even our hon. 
Minister, Shri Raj Bahadur, himself 
once said, "Calcutta has been asked to 
bite off more than she can chew."
I am just quoting his observation*. 
The existing ports have got their phy
sical limitations. The Chief Engineer 
of the Madras Port Trust said cargo 
meant for Delhi and other distant pla
ces was landed in Madras and the 
growth of the ore traffic has created 
a new problem. Port of Madras En
quiry Committee under the Colombo 
Plan reports, “Within the last ten 
years, there has been a progressive 
and rapid increase in the export of 
ores, the tonnage for 1956-57 being 
463,422 tons of which 313,986 was 
iron ore.”

When we want to export more of 
jnineral ores from our country, 
naturally Orissa is exporting more of 
iron ore and manganese ore and 
other ores. So, to relieve the conges
tion in thr existing ports, in the in
terests of India, .Orissa needs this 
major port at Paradip, which will 
really help build our economy in 
coming years. We have spent Rs. 15 
crores in Kandla. Recently our 
Minister, Shri Raj Bahadur, xnentio-
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ned in the Rajya Sabha that at pre
sent there was very little traffic at 
Kandla. But if he looks at the re
ports and potentialities, he can find 
out that in Paradip, even at the 
beginning enough cargo is there for 
export. So, I will request our hon. 
Minister to kindly go through this 
matter. ’

I have,also come to know that the 
State Government has gone and ap
proached the Central Government to 
go through this matter. So, I think 
there need not be delay. Of course, 
the people of Assam agitated and got 
the second oil refinery. But if we 
agitate, we are advised not to agitate. 
When we appeal, our appeal is not 
listened to.

In the end, if there is no other way, 
1 may appeal to the hon. Minister, if 
he is a pious man, to visit Puri. Lord 
Jagannath is there. Let Lord Jagan- 
nath prevail upon him to look into 
this case of Orissa and take the ini
tiative in having this major port.

Shri Supakar (Sambalpur): May
I know what time the Minister will 
take for reply?

Mr. Speaker: Immediately after
Shri Raghunath Singh, I will call 
the Home Minister.

^Ml+< 3ft ¥t
f  f%

vyc far sk CToflr % *r*ijsr 
OTfwr fam  t  1 5f«fi ftr* 
'Tiforaft 3ft # for ^  fers
v t#  %E2T ^t | fa 'TTTCfa if TTSfT

sH t 1 q rr  
% *rr ?ft 'w t
=5fFRT f?r *  aft ? v  t ,

^ vs ?fr %
«ftr ipft f
tpm  3TT S5PRIT t  I

A % w. ^ ft t  ^FT% 'TO

Port at Paradip

H i *  f .  ^  ^ . 5  # ^  ^
£r ĉ ft £ frrcr* <rrer

itsn: | 1 W ^  ^
?t*fT fa*Wt %

% far iR 'flT  tfrt *ftfowr
-̂ rf̂ v fa  3*% trm ^  srojr

*T?> ^ fa ^  5R5T f*TO
ere? ^  ?> s w  | 1

5ft H xm"U| pM4l
| I # Sf̂ PFt Sfrr̂ RT T̂fclT j  fa W* 
3W 'ft£*T
STTT 33T t ffaft H ‘‘ft 
«T̂t fap̂TT ft sftT W faf'FT % *TT*I% A  
sfhV ?ft *m f#  f  «ftr ip fifw r  *rr% 

vr <rrff r̂% ?r»fV 
$  t  1 ftlfw  % vrsr
w *r e fp ff # t?p *ra % ?rrtz f5prr

f # t  ftprc t  i A ' wnvt *ft
T̂HRT g fr firPr'T % Jrr*!̂  # 

W W  #  PI3.5T ?t 5ft̂ T 3^1 #  f̂ RTTT 
TT*T f«T t  ‘3^ r
5̂  ^  |w  *rtr pRfr

tTT̂ Ft VJTCT A t'i I  1

Shri Nath Pal: That is an exaggera
tion.

isft TffTTW ft*5 :  ̂ ^  (̂ft
f  1 s*i% snw m n  tmrvt 

it? ■ht *ri5R 5rrê t ^
cror TT«r 3ft- iT St T &  Jff*T
TT 3rst S*R^f %
«r*r fr^R  f w  I  ^  v s  ’Bî r ^
tnn sram & 1 <r*ft gr?r  ̂ sift f*r
;3̂ wt arfh) «Ftn ?ft 
s r f e -  « r w  $ ■  1 n f ?  P w f r  ^ n w f - r
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K  *v < n  fir?]
fff*TT  i j ? n r  n it

? n W t  i w

V T ^ I  ■“«»if^ M  l A x  'S n » l V I p I T  ^ TT ffJT  f %
*  H i *  %  T t  xfr* * f t  ? r p r e r r ?  i

* n j r  « r  * r n r  x*  f r a ^ i  ^  ^fV « j T t  
r r * * m r  $  * f t r  a rt ?r>r ^ r f f * p r  
f a i r  »rir f  P p  ^ r * W r  %  ^ r r r n r  ? r m ^ r  

<ftr «i *13n tftr THTt
%  S f T  TTSf: i f t t  ^TT f t ^ T  9 f r l  « I W

t  i ^  « j ^ V  &  *? r

f  i

«ft h w  q rf (t r t i t ) • F^Twt 
f p f t  i « j i m i t  s rrrrr, ?=ftn h  n  zm  f t f r  

vfcr 3fi T̂*T fftn I

wft T?nT«T *rm  ^ T  fo
w  iri f  i A

w ? i i  g  * m %  't w  * t£  « f t i  srr ? i k
51m  A ^ ;tt f  t sm-'Fr
?*? fleTRT qr f\ n[f»TH if jfrr
«TT̂ T I 5TT3T SCTPT̂ S*iVt SJM' r̂fl
®fr TTJM if ?*TT ^ 1 WT'-T+l 5*T 5T5H qr 
s-Rftam % ^f*M *r ?t frjrr*T
^ R ^ tf % <7f»nT % %?rt =?Tfk̂  1 mar 
? w r  5?t a F f f W ^ i i  *  n - f w  * f r  ^ m r  

srk 3?rc T f^ m  ^n^TTv c,

= r r f f ^  1 arsT q r r f r r  * r  t o  £

* f r  « r  t t 3 r  ' f r i  gV f t o r  ^ r i f f ^  1
%f^r m«r f t  *mr srrr* nj, f*
VTSvTT H S'I'TT tqilT fo*TT Wl t
«rk Vri «rr3t fwr ft 1 

W t  JTT̂JIT ^TT ̂ rffW f% ^T??n
'M  ^  t  1 S^FT 5rt ^T- 

^ii'is p *prr <hi m^tii
f  I '̂ •f %?5 RTTT ^T fT»Tl»ll ^ 1

^ t t ^ -  t m r  « k H  tr t t  « fr  1 
v r r f t  «(?r = r ti  « f t ,  ^  ^

sm  ^ f:w5T *rf «fr 1 gr?r h *rg 
ffrr^ f?m s r w i :  m %  vnmr ^r

«fti ^  t  fnrmr
1 f»rTTr aft ftorr |

TmwpT vr, «T̂ nr ?ptt <m*fh:
^^Lrrfct v t ,  i i i  s h t  <ft? % c r tT
^r=rr < fw «iy  f t  «m  1

<nw t if?f *rpyr 5>TT 
f r  ^ 3ft •ti'̂ 1̂’1 ft  <(*»!
*rr OT*FT ^?r it *st ^  ? r » t  if f  v t 
«tt f% >Piwr >rt T t i tr>ft f t  lf>ni 

*ft ?t ??*m  vfcr i^W -
cfti irm  ^ gt »r% i f^rrt zm  
JTf -*fY ft fat «MT*tT ir HTTT ^ t  
% v t r  ara 5-»r̂  sfrcr st^r f t  ^ w fr
rft 5T1'^  îT jft ^ ^  f t
'̂ T̂ nTT < ^Rif iT̂ r nrTl'̂ l *To Vt ft̂ TT
fV  irt 4i^~t<?sn ^ t w rf ^ ^  f t
jtj«*ii. ^*t ffr -srwnr 1

A ^ t t  =frfRTT f  f-P irfo ^ jp r q>?
% pqr̂ r 't t  ?rrH- n f t s t  ?t^t f% T ftm  
A ■mf<+» fsm n r r^insrnTrMTT 
«pt aT f jf, eft tn w t t i  ^  ̂ ?:̂
st arFft 1 qrrfrq- *r » i i  it w  
r̂t «rtsr % Tm w n rr  * tt *rrw f  1 

?TfT *t m*\T -flfil fH (f ->(<ls % jTRT 
f tn T  ;fr cft^r ’f t , :5(tt  »tV, q  « r k  
?TP5 ^  *ft"T f r  3THT St*II I W W I  
jfT ^ if cf)?*n ^7 ^ r  ftm  *% srj 
srr̂ nTT i <rr^ mih^i j)t * ^ t Trr-
'A! ̂  +<Ht =̂ T%CT *ft *f\ f% -Mlŝ « 
q^T f im r?  f t  rflT  3ft #f=FT
f s iw i  ^  ^ f Tfm T h  ^ r , 4mfhr
#  « r  1 <m tT̂ ; (ft? >fV
f t  3TT^ft t ^ F T  w m p ft I?f V fT fV  
w t  r^MWIHrlHm ^  tTT«Wt ^ t 
%—
Shri Sarendranath DwJvedy: He is

misrepresenting the whole thing. I 
said that railways would be develop* 
ed in Orissa. At the same time, 
I said that while some attention
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was paid to West Coast and Kandla 
v u  developed, in the east coast at
tention has not been paid.

•ft tyiTir fa t : trnrvt ^ptt
%  arft Tt s^tt fitiwri 

farem rm m #, 3 3 % fere *r% n w w  
«tt fv  5Tj?f «rc <ft£ vt jpt 
^  I W ^r aPTT̂ l t  fa  ar̂ t «TT 

p̂ttut r̂r?rr *i?t t t  
gtsfT, ^ rr  ziix  

? fw  fjtcrr t  1 ^ far
& 1 <̂ 1 *t

•̂ 1^11 j? fv  v'( < 4<r+s ftrr r̂rs 
%■ frr «tW *n?w jfr jpt 51^-
V k  -?*r% ^  nx ^  3ftx tt^h
Wl<. ^  iTsnr t̂ % m i*< tft
rtt W T *TT̂  (VjWM ^T 1 W T  
A  TT3T *TT^ *T ^ 1 7  fsp *?T

SF5H TT WsSl-pjfd % *TT*T f-TTPr 
I 'T̂ T̂ hT <̂T 3T?r <4 !̂  ̂  ̂ <̂ I

<tt ?rs# r ti  ?T?ft ’arrff?, ^ r r  rtz 
ifrfr =arrf̂ q- 1 f^-yaw ^ frnrft srfa* 
t r T ^ i r  s f p f f ,  d d ^ i  f t  m f t i j i 1 A r m  

srfrrc; f r t w i  ^ tn*r •3^
^nrr T ^ rt  ^  #pft 1

vr r̂ ir A ̂ nfr £r srpfar ^ t t
^ f r r  ^ far tpft tffTT̂ T ^!<tM % 5R5T 
m  HM wrw, W  T? rfn
ifr?  « H  5ft t i  % ?ftET * f t#

tfr «p* 1

Shri Raj Bahadur: I think that
there was no occasion for any heat 
to be generated in the discussion of 
the question bafore ua. Let us ail 
be agreed that our country should 
have as many major ports as it re
quires. Let it be agreed that each 
one of the States and the regions of 
the country should be served by a 
good port

The question before us Is, taking 
first things first, keeping in view the 
requirements of the various regions, 
what priority shall we attach to the

development of the various ports, 
major or minor. We know that when 
the country was divided, we were left 
with but five major ports, three on 
the east coast and two on the west 
coast. As advised by a commitee 
which was set up long ago, In about 
1947-48, Kandla was proposed to be 
developed. And I can say without any 
fear of contradiction, and 1 believe 
I am voicing the feelings of this 
House when I say that the development 
of the port of Kandla and the beautiful 
township of Gandhigram has been a 
tribute to the sacrifice, labour and in
dustry that has been put up in by 
those brethren of ours, who were dis
placed from Sind and on whom it fell 
to come any build Kandla. It is a 
tribute to free India and we should 
all feel proud of it. As far as other 
major ports are concerned, there is a 
plan of development for each one of 
them and we are developing those 
ports accordingly.

In regard to minor ports, as was 
decided by the Constituent Assembly, 
under the provisions of the Constitu
tion minor ports are the concurrent 
responsibility of the State Govern
ments and the Centre. Centre is 
essentially charged with the upkeep, 
maintenance and development of the 
major p o rts  and the minor p o r t3 are 
essentially looked after by the State 
Governments.

An Hon. Member: What about
intermediate ports?

Shri Raj Bahadur: Minor ports
and intermediate ports are more or 
less on the same footing. So far as 
their development is concerned.

An Hon. Member: What is your 
definition of a minor port?

Shri Raj Bahadur: I think the
definition depends on the volume of 
traffic, the cranes, equipments and so 
on. There are so many factors which 
come in.

So far as this question of the deve
lopment of Paradip is concerned, it is 
not the first time that it has figured
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before us. As early as 1950, the 
question was first raised and a com
mittee was appointed. As has been 
pointed out, a team of French consul
tants went jnto the whole question 
and they gave their opinion.

I will just briefly recapitulate the 
history that is behind it. They 
examined the three estuaries named, 
namely, of the rivers Devi, Mahanadi 
and Chamra and they came to the 
conclusion that in view of the large 
iron ore deposits, the Mahanadi estu
ary may be developed as a port and 
so Paradip may be developed for the 
export of ore. During the course of 
the First Plan, this project could not 
be included in the plan mainly for 
three reasons. Firstly, model stud
ies were being made at Poona and 
other places; secondly, because of 
paucity of "funds and thridly, because, 
it was considered that Vi2agapatam 
next door with rail and road' connec
tions being quite adequate there, 
should be utilised for the export of 
iron ore.

The problem of development of 
Paradip into major port of the State 
of Orissa being provided with a 
major port, is essentially limited or 
governed by a factor, which is not in 
the control of anybody. It is that we 
have got on one side the port of 
Vizagapatam in the south and on the 
other the port of Calcutta in the 
North-east. These two ports being 
there, naturally, they serve the 
region. They have got a well deve
loped hinterland. It can hardly be 
doubted that the hinterland behind 
the Paradip port is yet to be develop
ed. Industries have to be developed. 
Transport and communications have 
to be developed. Before a require
ment is actually, felt for the develop
ment of a major port the question of 
developing Paradip as a major port 
or a full-fledged port hardly arises. 
That is the whole case. It is govern
ed by certain economic considerations 
and factors over which nobody has 
got any control.

5339 Resolution re:

So far as we in the Ministry at 
Transport and Communications are- 
concerned even in the First Plan, an. 
allotment of Rs. 7-3 lakhs was made- 
for this purpose to the State Govern
ment. In the Second Plan, as well, & 
provision has been made for Rs. 21 
lakhs. Provision has been made for 
hydrographic survey as also for 
model experiments. Paradip has to- 
be developed, to begin with, in two- 
phases. Firstly, the essential facili
ties for minor ports, that is the facili
ties that are required for a minor 
port have to be provided there. 
Secondly, when the first phase is 
over, the stage will come when it 
may be considered for development 
as a major port. Before that, it is 
not possible.

For the purpose of development of 
this as a minor port, we require the 
following things which are included 
in the Plan: construction of jetties, 
Ouay walls for the lighters, purchase- 
of cranes, trolleys, water supply, 
electricity, navigational aids, road 
approaches to the port, etc. In addi
tion, a provision of Rs. 1 • 2 lakhs 
which is carried over from the First 
Plan exists for the purchase of a 
survey vessel. These works have yet 
to be gone through before we come 
to a stage where we can assess the 
potentialities of the port of Paradip.

Shri Panigrahi: How much will
these cost?

Shri Raj Bahadur: The total comes 
to Rs. 21 • 2 lakhs. The provision is 
already there. I should say, let us 
go ahead with this, let us find our 
feet, as to how much we should 
invest here. Because, the paramount 
consideration in such matters is 
always whether the required volume 
of traffic is emanating from the region 
or not. If the required volume of 
traffic is not emanating from the 
region, it will not be good economy 
to invest large sums of money to 
develop the port and then perhaps 
find that all that investment was 
not needed. It was just being obser
ved by Shri Panigrahi on the o<her
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side that we arc not getting a good 
volume ot traffic even for Kandla. 
To a certain extent, that is right.

Shri Sarendranath Dwlvedy: That
difficulty will not arise in Orissa.

Shri Saj Bahadur: More was asses
sed or anticipated in respect of 
Kandla because all our imports from 
the west can very well come to 
Kandla. Our food ships can come to 
Kandla, but there is the question of 
ten per cent, surcharge on freight, 
and therefore, Kandla does not 
attract the volume of traffic it should 
normally do. The result has been 
that from 7th August—I may take 
the House into confidence—two berths 
have been vacant by and large on an 
average. So, that is how matters 
stood.

Supposing we rushed with our 
plans for the development of Paradip 
as a major port without caring for 
the volume of traffic that might ulti
mately emanate from this region, 
without waiting for its development 
as an industrial area, or without the 
proper harnessing of its resources, 
without proper development and 
transport and communications, the 
result might be more or less similar.

Then, there are some ports also on 
the same coast which are competing, 
I should say vitally, with Paradip. 
Kakinada, for example, offers, I think, 
quite good facilities as a minor port 
even now, because I know when Vizag 
was suffering from congestion, some 
ships had to be diverted not to Para- 
deep but Kakinada, and it came in 
so handy for us that.........

Shri Snrendmnath Dwivedy: Be
cause Paradip was not even deve
loped as a minor port.

Shri Kaj Bahadur: Therefore: I
t.htok I will do well to recapitulate 
the history, because that will show 
what we have done already, and what 
we propose to do. I am glad that my 
hon. friend Shri Panigrahi apprecia
ted that the Central Government in 
the Minister of Transport and Com
munications had done everything it

could to encourage the development 
of Paradip as a port for Orissa.

I will briefly recapitulate the steps 
taken so far. The Orissa Govern
ment was asked to arrange trial runs 
of lighters because the ships had to 
stay in stream far beyond the port, 
and therefore, the lighters have got 
to go and cross the various sandbars. 
That arrangement was made, and to 
make that arrangement also, the Gov
ernment of India came forward with 
a loan assistance to the Government 
of India to the tune of Rs. 50,000 for 
the purchase of lighters. It was re
ported that these trial runs were- 
successful.

Shri Panigrahi: Have the lighters
been purchased by them?

Shri Raj Bahadur: We are told the- 
trials have been successful. Our loan 
assistance is there. The Orissa Gov
ernment were informed after the 
trials proved successful that we have 
no objection now to the extension of 
the application of the Indian Ports 
Act, 1908 to the port of Paradip, 
which will enable the Ministry o f 
Finance to extend the application of 
the Sea Customs Act also. These 
are necessary stages and steps 
through which each one of the ports 
has got to go before it can come to 
full development.

As I said, we provided loan assis
tance of Rs. 7-3 lakhs on concessional 
terms to the Orissa Government dur
ing the First Plan for model studies 
at Poona. Another Rs. 2.46 lakhs have 
been agreed to be given for similar 
purposes for the year 1957-58. Apart 
from that, we also allowed the 
State Government to enter into some 
sort of contract with some Japanese 
firms for the purpose of survey and 
investigation of this port, which they 
did. My friends may be aware that 
with Messrs. Kanisata & Co., of 
Japan there has been an agreement 
entered into by the Orissa Govern
ment, and these people are now 
engaged in survey and investigation ̂ 
operations. lU s  waa in 1956.
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In July 1057 the State Government 

■suggested a composite scheme by 
which they wanted us to allow them 
the exporting of the ores without 
the usual charge of 71 per cent, on 
exports. This was considered, and I 
can only say that the result would 
•be known in a short time.

On 26-8-57, very recently, a deci- 
.sion has been taken that because the 
trial runs of lighters are successful, 
the State Government might now 
be asked to prepare estimates for 
two schemes: one project under
which the port capacity may be about
50,000 tons; the other for 3 lakh tons. 
These schemes are yet to be prepared 
and formulated in all their details, 
and they have got to be submitted 
and examined

Let us, however, see what the 
Japanese team which is here has got 
to say for this port The Japanese 
team have advocated the operation 
of this port only as a roadside minor 
port, and not as a major port. Even 
those who are vitally interi‘stf“d in 
the export of iron ore to their coun
try from our country say that it 
should be developed only as a road
side minor port for the time being, 
and therefore, we cannot go much 
further than that. The scheme 
which they have submitted to us, also 
costs about Rs. 8.6 crores and is for a 
minor port only, and not a major 
port
18 hours.

So. it is against the background of 
all these facts that we have got to 
consider the whole question. It is 
obvious that in these circumstances 
the resolution as it is worded can 
hardly be accepted by us. We are 
interested in the development of 
Paradip as a minor port, as an inter
mediate port, and as a good outlet for 
all that Orissa produces. We are 
•ure that in course of time, like 
other minor ports, this will also 
jprow, because the demand for the 
■development of minor ports into

dlate porta into major ports is grow
ing from day to day. On the west 
coast, from the Gujarat-Kathiawar
coast up to Bombay, and then south 
of Bombay, and then from Cape 
Comorin up the eastern coast, there 
are quits a number of ports which 
are lying with one another for deve
lopment, if 1 may say so, for supre
macy over one another in this race 
for development. In the north, we can 
think of Okha Then, we can think of 
Seeka, Karwar, Bhatkal and Manga
lore; we can think of Tuticorin; on the 
eastern cost, we can think of Kakinada; 
we can think of Paradip and Geonkhali. 
We have also to take not of the 
opinion that might be given in this 
behalf by the World Bank team that 
came recently. They have asked us 
to go cautiously, because they think 
that the Calcutta region is vary well 
developed as a hinterland. They feel 
that the Calcutta region does require 
a deep sea port, which can hold ship6 
with a draft of 38 feet.

The development of a Paradip here, 
or a Kakinada there, and Tuticorin 
in the far south, and then to develop 
a port for holding ships of that much 
draught in the Calcutta region—all 
these will have to be vetted by my 
hon. friend Shri B K Bhagat and by 
his senior colleague in the Ministry 
of Finance.

I have placed all my card* before 
the House, and I can assure my hon. 
friends as the side opposite that with 
all the sympathy and all the respect 
that we have got for this land of 
Jagganath, with all its beautiful 
forests, its art and culture, with its 
Konarak, Udaigin, Lalitgiri and other 
places, and its people above all, we 
can have none of the imperialistic 
motives that our friend Shri Dwivedy 
attributes to us. 1 would not like to 
reply my hon. friend in the same 
terms in which he has spoken. He 
always thinks in terms of agitation.

Shri Surendranath Dwlve4y: I
wanted to avoid it.

intermediate porta and of in term*-

IS DECEMBER 1087 Provwon for a Major 5344
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8M  KaJ Bikadiir: I think what w«
need to avoid to-day in this country 
is this agitational approach to each 
and every question. What we need 
U a harmony of hearts, so that wt 
oan think together in a peaceful 'and 
calm manner about the problems 
which confront us. We may belong 
to the north, but we very well know 
that our destinies are li&ked up. In 
unity, and in harmony and unison of 
ideas and ideals alone lies the key 
to prosperity and plenty in our coun
t y

Shri Aameahwar Tantia: May I
now move my resolution. I beg to 
m ove,, . .

Mr. Speaker: I thought the hon.
Member wanted to speak on this. 
Now, I call upon Shri Supakar to 
reply. I shall come to the hon 
Member’s resolution later

Shri Supakar: C a n  S h n  M a h a n ty
re p ly ?

Mr Speaker: H o w  can a n o th e r
h o n  M e m b e r re p ly ?

Shri Mahanty: I shall just speak
on th is  re s o lu tio n  fo r  a m in u ti.' o r 
two.

Shri Raghunath Singh: T h e  tim e  is 
up.

Mr. Speaker: 1 a g re e  D oes S h r i
S u p a k a i n o t w a n t to  re p ly ?

Shri Mahanty: 1 w a n t  to  speak fo r  
tw o  o r  th ro e  m in u te s , an d  S h r i 
S u p a k a r  can ta k e  th e  re s t o f th e  
t im e

Mr. Speaker: A l l  r ig h t .  I s h a ll
allow th re e  m in u te s  f o r  S h n  
Mahanty.

Shri Mahanty: I had no intention 
to speak at the fag end of the d a y  
But I have ventured to enter a caveat 
against what the Minister has ju s t  
now stated, and against what an hon. 
Member from the Congress Benches 
has spoken, naxhely that we are con
fusing the issue, and we are import
ing the issue of provincialism into a

technical question, and secondly,, 
regarding the assurance that the 
Minister has given about the future 
development of Paradip port.

I have not a shadow of doubt in my 
mind that what the Minister has just 
now said will release a wave of dis
appointment and disillusionment 
amongst fifteen million people. I 
need not go into the genesis of this 
question. The Minister has paid such 
high encomiums in lyrical terms to- 
Kandla.

The House ought to know that we 
have spent Rs. 14 crores during the 
First Five Year Plan on Kandla port 
and yet today a l l  the Ministries of 
the Government are combining to
gether to keep that port alive. From 
January till April, we have only been 
able to manipulate a traffic of 2 IaM» 
tons.

Mr. Speaker: W h y  s h o u ld  we depre
cate Kandla port?

Shri Mahanty: T h a t  has b een  a
m is in te rp re ta t io n  o f  w h a t  I  sa id . I  
th e  a rg u m e n t o f th e  h o n . M in is te r  
w ith  re g a rd  to  P a ra d ip  h as  been th a t  
in P d ra d ip  th e re  is no  d e v e lo p e d  
h in te r la n d , n o  c a rg o  a n d  n o  tra ff ic . 
T h e re fo re , he has a d v is e d  c a u tio n . 
B u t  im y  I  ask  h im  w h a t has h a p p e n 
ed  to  K a n d la ?

Shri Raj Bahadur: I  th in k  th a t is  a 
m in is te rp re ta t io n  o f  w h a t  I  sa id  I  
sa id  th a t i t  had  to  be d e ve lo p e d

Shri Mahanty: S in c e  th e  t im e  a t
m y  d isp o sa l is v e r y  s h o rt, 1 need n o t  
g o  in to  th a t  B u t  I  s a y  h ere  y o u  
h a v e  g o t a d e ve lo p e d  h in te r la n d  I t  
is  g o in g  to  be d e ve lo p e d  m a in ly  as an 
jro n  o re  p o r t  W e  h ad  asked  fo r  a 
m a jo r  p o r t  an d  th e  hon. M in is te r  
says  th a t  th e v  a re  go.ng to  g iv e  a 
g ra n t  o f  Rs. 21 la kh s . Is  th is  g o in g  
to s a t is fy  th e  p e o p le ’  I f  th is  is  not 
step-motherly a tt itu d e  towards an 
under-developed area, I do not know 
w h a t  i t  is. I  would better leave it to 
his o w n  conscience than to anything, 
elie.
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Mr. Speaker: Shall I put tbe

amendment?—I understand he is not 
pressing it
'The amendment was, by leave tuith- 

drawn.
Mr. Speaker: Now I shall put the 

•original Resolution to the vote of the 
House. The question is:

“This House recommends that 
Government should provide a 
major port at Paradip on the 
Orissa Coast in the Second Five 
Year Plan period.”

The motion was negatived.
Shri Mahanty: On a point ot

■order. We have not pressed for a 
■division on this. We want to with- 
<3raw it.

Mr. Speaker: It is as good as lost. 
He is too Jate. Shri Supakar should 
have risen immediately and asked 
ior permission to withdraw the Reso
lution.

RESOLUTION RE: COMMITTEE TO 
REVIEW WORKING OF SCHE
DULED BANKS FOR PURPOSE 
OF NATIONALISATION

Shri Bameahwar Tantia (Sikar): 
I beg to move the following Resolu
tion:

“This House is of opinion that 
a Committee consisting of Mem
bers of Lok Sabha assisted by 
financial experts be constituted 
to examine the working of Sche
duled Banks in India for the pur
pose of nationalisation".

Mr. Speaker: The hon. Member may 
continue his speech next time.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, the 
14th December, 1957.
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1081 Economy measures 5097—5ic
1082 D irectorate of Export

promotion. 5102—0 4
J083 Goa-Border violations . 5104
1084 Manufacture of News
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1088 Displaced Students. 5 1 1 2 -1 3
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1098 Employees of Indian 
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1099 Regional news broadcasts 5120—23
1103 Retrenchment of work

ers in Kanpur Cotton
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1104 Hides and skins indus
try ................................. 51 24—26

i  to; Ambar Charkha Program
me . 5126—-27

1106 Raw materials 5127
1107 Press T ru st of India. . 5128—29
1108 Indo-Asahi glass com

pany limited. . 5129-.31

1109 Industries in private
sector. 513*

m o Cement plant in Kash
mir. . . . . 5*33

m i Closure of powerlooms. 5133— 34
I I I ] Trade with Tibet. 5*34

W R IT T E N  ANSWERS TO
Q U ESTIO N S . . 5135— 87
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1087 Cement price. . . 513J
1091 Textile machinery from

Bait Germany . ■ 513s
109a Cement distribution . 5135— 36 
3093 Sugar and textile millt

in Punjab. . 5136

2094 Indiana in Qatar . . 5136— 37
1095 Export o f Graphite . 5137 
■096 Export promotion council

for Cathew and Pepper 5137— 3*

Subject Colum ns

1097 Gramodyog centre in
Orissa. . 5138

t  too Central Seri cultural
Research Station,
Berhampore f(W .
Bengal) , 5138—39

1101 Penicillin . . 5139

1J 13 Cycle tyres and tubes. 5139—40

1114 C.P.W.D. Division
in Orissa. -5 1 4 0

xi 15 Plantation enquiry com
mission’s report. . 5140—41

1116 Modi textile M ills,
Modinagar . . 5141

1117 Industrial estates in
Punjab. . . . 5141 —42

1118 Import of Capital goods
and heavy electrical 
plants. . . 5142

1119 Visas . . . .  5142—43
1120 Export Promotion Com

mittee . 5143

1121 Portuguese troops in
Daman . 5143—44

1122 Tea exports. . 5144

1123 Goodwill-evm-trade a
delegation from  Ghana 5144

1124 Compilation of short
stories. . . . 5145

H 25 Retrenchment of Cine
technicians in  Madras. 5145

U. S.Q.
No.

1606 Displaced persons in
Shri Ganganagar. . 5M5 -4 6

1607 All India Khadi and
Village Industries
Board. . 5146—48

1608 Ejectment suits in Delhi 514S

1609 Manufacture of Am bar
Charkhas . . 5 *49— 50

1610 M etric syatem of
Weights and Measures. 5150

1611 Newsprint from Bagasse 5151
1612 Am  bar Charkhas . . 5151— 52
1613 Repatriation charges

to Foreign Governr 
ments. . 5*5*

1614 Sindri Fertiliser*.. . 5*52—5$
1615 Electrical Equipment. . 5*53— 54
1616 Cotton Textile Export

Promotion Council. . 5* 54— 5®

1617 Bicycle* . 5* 56—57
1618 Employment exchange* 5157
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1619 Registrations in Employ
ment Exchangee . 5157--58

<620
1621

I.L.O. Expert . 
Employment service 

schemes. .

5 H 8

3159—60

1622 Scheme for occupational 
research and Analyait 5160—61

1623 Central Hospital in 
Raniganj coalfields 5161

1624 Disabled labourers 5161- •62

1625 Centra! hospitals in 
Coalfields. SI62

1626 T . B. Sanatoria and 
Central Hospitals . 5162--63

1627 Oilseed cakes 5163

1628 Asbestos cement sheets 5164

1629 Aluminium . 5165
1630 Woollen cloth 5165- 66
1631 Cotton-seed oil factories 5166

1632 Substitutes of Jute. 5167
*633 Productivity drive. 5167 68
1634 Powerloom . 5168

1635 Expenditure on housing 
in Kashmir. ’ 516s

1636 Displaced person* from 
Kashmir. . 5168 - -69

1637 Expenditure on publicity 
in Kashmir. . 5169

163R Industrial estates in 
Orissa. 5169- 7°

1639 Propagation of L egisla 
tion. 5170 7J

1640 Miners family' 5171

1641 Slum clearance in 
Punjab. 517'

1642 .Shifting ot Central 
 ̂>u\ crtimcni ()tilers SI7.'’

1*43 Heavy water factory. 5*72
I f'44 lute mills. . 5 m
164^ Industrial estates at 

Okhla .'Delhi'! . 5173
164ft M.ar nU«.:ure o f Quini.ie 5174
1647 Mulberrv growers of 

Punjab, *>74
I64S H.indloom industry 

in Punjab. 5174 75
1649 C .' taRe match industry 5175 —
:6<o C'isliewnut* 5176
1651 I.^nd purehasc 1‘ ian 517^
16*2 Slum cl wrunce J177
1653 l:vacuee property 5177 - 'f l
1654 Cooperative housing 5178
1655 Licensing of looms 

and spindles. 5 X7^ - 79

535*

S a b fte t  C o l o

*656 Work* Committer of
the Marine Depart
ment, Port Blair,
Andaman* . 5179— 80

1657 Copra and Betal-nuta 
in Nicobar islands 5x80

>638 Shoe industry 5179
I659 Adulteration in goods. . 5180—  * r
1660 Development plant* for 

1958-59 • 5181
1661 Sand at Chandipur 

Seaooast (O rina). 5182
1662 Labour participation 

in Management 5182
1663 Motor transport workers 5182 —83-
1664 Plantation labour act 518?
1665 Coal Mines Welfare 

Commissioner (Bihar) 5183— 84’
1666 Water level in Delhi. 5184
1667 Displaced persons in 

Rajasthan 5184 -*5
1668 Import of wine 5185
1669 Sindri fertilizers and 

Chemicals Private 
Limited. . 5186

1670 Ammonium nitrcte 5186
1671 Imports of capitcl 

machinery and other 
materials. 5186- 87-

T672 Small scale industries . 5187

S T A T E M E N T  BY M IN IS T E R S  51HK

(i) The Minister of Informa
tion and Broadcasting fDr.
Keskar) made a statement 
correcting the reply given 
on the 17th May, 195-r to 
U t ,tarred Que tion
No. 56 regarding the 
number of cnmimnilv -utio 
sets supplied 10 the Pun
jab Swte during the veers 
1955-56 and t<)56-<;7.

Cii) The Minister of Eirance 
fShri T . 1 KrMinarru- 
diari) made a stitc- 
ment regarding the
reduction o f excise duty 
on cotton f.tbric;, “ medium” 
as well a*, the withdrawal 
of the exccss production 
rebate.

PAPERS L A ID  ON THH 
T A B L E  . . 51B8— K»

The following papers were 
laid on the Table :—

(1 ) A copy of each of the 
three Notifications,
making ctrtam amend-

8AO.Y ROMt
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S u b jtet C o lu m n s
m enu to  the P revention 
o f Pood Adulteration 
Rule*, 1955:—

(a) A  copy o f Notification 
N o . S . R . O . 3867, 
dated the 7th  December,
1957, making certain 
amendment* to the Com
panies (Central G ov
ernment’1) General Rules 
and Forms, 1956 .

B I L L S  IN T R O D U C E D  . • 5189,
5318— 21

T h e following Bills were 
introduced :—

(1) Requisitioning and Acqui
sition o f Immovable 
Property (Amendment)BiU . . . .

(2) Additional Duties of 
Excise (Goods o f Special 
Importance ) Bill

B IL L S  P A SSE D  . 5189— 526s
T h e  following Bills were 
considered and Passed :—

( 0  Union Duties o f Excise 
(Distribution) BiU .

(2) Estate Duty and T ax on 
Railway Passenger Fares 
(Distribution) Bill.

D E M A N D S FO R  SU P P L E 
M E N T A R Y  G R A N T S  
(G E N E R A L) . . . 5265— 71

Discussion on Demands for 
Supplementary Grants 
(General) for 1957-58, 
commenced, the discus- 
siaa was not concluded. .
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S u tjtc t C o lu m n s
R E P O R T  d F  C O M M IT T E E  

O N  P R IV A T E  M E M B E R S ’
B I L L S  A N D  R E S O L U 
T IO N S  A D O P T E D  . . 5*75
Eleventh Report was adopted.

P R IV A T E  M E M B E R S ’ R E S O - 5276—53lP| 
L U T IO N S  N E G A T IV E D  . 5323— ^7

T h e following Private Members’ 
Resolutions were considered 
and negatived :—

(1) Resolution regarding
Second Five Year Plan 
by Shnm ati Chakravartty.

(2) Resolution regarding!
provision for Major 
Port at Paradip by 
Shri Supakar

P R IV A T E  M EM BERS* RE
S O L U T IO N  U N D E R
C O N S ID E R A T IO N  . . 5348

Shri Ramekhwar Tantia 
moved the Resolution re
garding Committee to
review working o f scheduled 
Banks for purpose of
nationalisation. T h e dis
cussion was not concluded.

A G E N D A  F O R  S A T U R D A Y , 
14 T H  D E C E M B E R , 1957—

Further consideration o f the 
Demands for Supplemen
tary Grants (Genend).
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